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LEGISLATIVE ASSEMBLY
Monday, 18th November, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur

Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS. . .

(z) OraL ANSWERS.

Stxps ¥or INOCREASR AND DISTRIBUTION OF THE SHIPPING AOCCOMMODATION.

106. *Dr. 8ir Zlauddin Ahmad: (a) Will the Honourable the Commerce-
Member please state whether Governient are aware that the export trade
is at present hampered for want of shipping accommodation? .

(b) If so, what action have Government taken to increase the
shipping accommodation for the service of private exporters?

(c) Are Government aware that the distribution of shipping accommo-
dation is controlled? If so, by whom it is controlled ?

(d) On what principles is this accommodation allotted?

(e) Will Government be pleased to lay on the table of this House, or-
send to Members when the Legislative Assembly is not in Session, a
monthly statement showing the total accommodation allotted to each
group of articles and to exporbers?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) The Government are keeping a close watch over the position, so as
to satisfy themselves, as far as possible, that the available shipping space is-
utilised to the best advantage.

(c) and (d). Shipping accommmodation, so far as British Registered
shipping is concerned, is controlled by His Majesty’s Government. All
ships on the British Register are being run on account of His Majesty’s
Government’s Ministry of Shipping, whose representative in India is
responsible for the best possible despatch of the vessels and their most eco-
nomical use on the basis of instructions received from the Ministry them-
selves.

(e) No, as the Government of India do not maintain any statistics of
accommodation allotted to each group of articles and to exporters.

Mr. Manu Subedar: May I know if the Shipping Controller dppointed
by the Government of India is the same person as the Shipping Controller
appointed by His Majesty’s Government?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: No.
There is no Shipping Controller appointed by the Government of India.
There is a Shipping Adviser appointed by the Government of India to ad-
vise the Commerce Department and he is en officer of the Government of

(655 ) .
5
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India and is different from the Controller of Shipping who is operating on
behalf of His Majesty’s Government.

Mr. T. S. Avinashilingam Ohettiar: May I know whether Government
have made any attempt to expand the shipping accommodation?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: I do not
know what attempt the Government of India are expected to make, Bir,
but at this time it is not possible to get. any additional shipping tonnage.

Mr. T. S. Avinaghilingam Chettiar: May I know whether any attempts
have been made to build further shipping accommodation and whether the
Board of Trade at home have opposed such proposals?

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Government of India have recently come to an agreement with one of the
-gompanies to afford facilities for laying a ship building yard at Vizagapatam,
and to the extent that it is within the power of the Government of Tndia
rthey are affording every facility for the purpose.

Mr. K. Santhanam: May I know if Japanese and other foreign shipping
i8'taking advantage of this scarcity of accommodation?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: No, un-
“ortunately not.

Mr. Manu Subedar: What happened to the share of the Government of
India in the enemy ships ecaptured in the Dutch East Indies, and to what
use they are being put now?

"The Honourahle Diwan Bahadur Sir A. Ramaswami Mudaliar: The

Government of Tndia have no share in the enemy ships captured in the
Dutch East Indies.

"Pandit Lakshmi Kanta Maitra: Is it a fact that since April there has
‘been a growing diminution in the accommodation of shipping?

“The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: It is a
‘fact that accommodation for private carzo. apart from what is termed as
priority or Governmental cargo. to the United Kingdom, is not as satisfac-
"bory since ‘April as we hoped that it would be.

Dr. Sir Ziauddin Ahmad: With regard to part (d) of the question, may
T know whether the Government of India have got information, as to on
-what prinéiples this accommodation is allotted ?

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: T under-
-stand the first basic princinle is the question of priority for Governmental
reargo which is dietated by the Ministry of Shipping.

'St H. P."Modv: Has anv attemnt been made to acquire shipping from
meutral countries like the Dutch East Tudies? T understand that there is a
possibjlity of acquiring ships.
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Mr. F. BE. James: The Dutch East Ind.ies‘is not neutral.

8ir H. P. Mody: If it is not neutral, so much the worse for it, but the
Dutch East Indies are specifically mentioned as a possible source of supply
of ships. o

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: Those
ghips are operated by the present Dutch Government.

Mr. Manu Subedar: Have the Government of India represented to His
Majesty’s Government that in the enemy ships which they captured in the
Dutch East Indies and which were working in the eastern waters, the
‘Government of India should have some share owing to the general shortage
of shipping? ; .

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: No ship
has been captured by His Majesty’s Government from the Dutech - East
Indies. Those ships which operate in the Dutch East Indies come under
the control of the Dutch Government and it is possible that by some
arrangement between His Majesty’s Government and the present Dutch
‘Government those ships are being operated.:

Pandit Lakshmi Kanta Maitra: Is it not a fact that a considerable
tonnage of shipping from Norway and Denmark has come into the hands of
the British Government? Have the Government of India tried to avail
themselves of the opportunity of increasing their shipping accommodation
in this? Have they been in communication with the Home Government
in that respect?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I am not
aware of what neutral tonnage has come to the possession of His Majesty’s
Government, but that is obviously by arrangement with neutral countries.

STEPS FOR INCREASING THE EXPORT TRADE OF INDIA.

107. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Commerce
Member be pleased to lay on the table a statement describing the action
‘he has taken to increase the export trade in view of the cessation of Indian
-exports to European countries?

(b) Have Government got any organisation competent to initiate pro-
posals for inaugurating trade agreements with other countries?

(¢) Have Government studied the problem in the light of similar
-organisations existing in other countries”

(d) Is there anyv agreement made by the Government of India at their
-own initiation? '

(e) Have Government got any organisation to examine the effect of
-existing agreements and the need for their revision?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) I lay
on the table a statement giving a summary of the action taken.

(b) and (e). Yes, Sir. The Commerce Department of the Government
of India. : S

(c) The question has been generally examined in thé past.
(d) Yes.
A2
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Statement of action taken with a view to stimulating India's export trade,
(1) Constitution of an Export Advisory Council, one of whose functions is to make
recommendations regarding the methods of expanding the export trade of this counmtry.

(2) Deputation of Dr. Gregory and Sir David Meek to America to study the prospects
of increasing Indian Trade with that country.

(3) Appointment of an Indian Government Trade Commissioner in Australia.

The question of appointing Trade Commissioners in some other countries is also.
under consideration. The Government of India are also utilising the opportunity of
having exploratory talks with some of the delegations attending the Eastern Group
Conference as regards new opportunities for mutual trade.

Mr. T. 8. Avinashilingam Ohettiar: Is it a very long statement? Can it
oot be read?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I have no
objection to reading the statement.

Mr. President (The Honourable Sir Abdur Rahim): Unless it is a long
one.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: It covers
a full page.

Mr. T. S, Avinashilingam Chettiar: It is an important question; Sir.

Mr. President (The Honourable Sir Abdur Rahim): Then the Honour-
able Member can read it out.

The Honourable Diwan Bahadur Sir A. Ramaswami Mnudaliar: Very
well, Sir.

(Reads the Statement.)

Mr. K. Santhanam: May I know if the mission headed by Dr. Gregory
and somebody else has resulted in the prospect of having negotiations for a
trade treaty between the United States and India? :

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
report of Dr. Gregory and Sir David Meek is being considered by the
Government of India and I hope to place that report before the Export
Advisorv Council which meets at Calcutta in January next year. As &
result of discussions in that Council the question of whether a trade mission
should go or a trade agreement should be entered into will arise.

Mr. T. S. Avinashilingam Chettiar: Mav I know whether the Govern-
ment of India have anv communications with the Provincial Governments
on the subject of curtailment of acreage areas under commercial crops?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: T have
circulated to Provincial Governments and to commercial bodies a statement
that I made to the Export Advisory Council at the last meeting in Bombay,
wherein the guestion of the curtailment of acreage of commercial crops
comes in incidentally as one of the possible means by which a fall in prices
of these commodities may be averted.

Mr. Manu Subedar: May I know whether any attempt is being made by
the Government®; either in the Commerce Department or in the Finance
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Department, to induce the Reserve Bank of India to put up a few crores of
rupees free of interest to those holders of commodities where the commodity
prices have fallen very low, in order that the prices may be sustained and
there may not be any further fall?

The Honourahle Diwan Bahadur Sir A, Ramaswami Mudaliar: As I
said, the question of the prices of those commodities which have suffered
owing to the loss of export markets is under consideration. I cannot now
say what positive steps the Government of India may take in this matter.

Mr. Manu Subedar: Have His Majesty's Government offgred to purchase
the whole of the jute crop of India as they have offered to purchase the
whole cotton crop of Egvpt? * .

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: No, Sir.

Mr. K. Santhanam: Have any steps been taken to have a trade mission
to South America? Now that a British trade mission has already gone
there, does it contain any representatives from India?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
question of promoting trade with both parts of America will arisc on a
consideration of the report of Dr. Gregory and Sir David Meek.

Pandit Lakshmi Kanta Maitra: May I know if the Honourable Mem-
ber is aware that staple crop such as jute of the quantity of one crore
and forty lakhs of bales now awaits disposal, and will Government take
any steps to find a market for it as European markets are now practi-
cally closed against it?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: We
have been very actively considering this question and I had the privilege
of more than one talk with the Ministers from Bengal who have just
now come over here and possibly we may be in a position to issue a
communique on the subject this afternoon.

Mr. M. S. Aney: What will be the line that the Honourable Member is
likely to pursue to see that the prices of cotton do not go down much
below the ordinary level?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I have
indicated in the extract which was circulated to varicus Provincial Gov-
ernments and commercial organisations that the fonr commodities on
‘which primary consideration will be bestowed by the Government of India
are jute, cotton, ground-nuts and wheat.

Dr. Sir Ziaunddin Abmad: With reference to part (d) of the question,
whet are the counlries with which the Government of India carried on
trade agreements on their own initiation?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Greece
in 1926, Poland in 1931, Brazil in 1932, Burma in 1987, the Union of
fouth Africa in 1938, Japan in 1934 and as mv Honourable friend knows
st present trade negotiations are pending with Japan and with Burma
and even now, I hope, with Ceylon.
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OFFICERS AND MINISTERIAL STAFF OF THE LABOUR DEPARTMENT WHO MOVED
UP TO SIMLA LAST SUMMER AND EXPENDITURE INCURRED IN THE MoOVE.
108, *Sardar Sant Singh: (a) Will the Honourable the Labour Member

please state: .

(i) the number of Superintendents, Assistants and clerks of his
Department who moved up to Simnla with the Government
of India camp offices in April 1940;

(ii) the number of officers who accompanied the camp office to
Simla;

(iii) the number of Superintendents, Assistants and clerks who
were called up in each month during last summer to Simla
and the period for which they were called and why;

‘(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New
Delhi of his Department under the following heads:

(1) travelling allowance, ebc.;

(2) house reut allowance;

(8) daily allowance;

(4) all other expenditure in this connection?

-

(b) What efforts do Government propose to make to curtail the expendi-
ture on account of the move of the eamp office of this Pepartment?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) A
statement giving the required information is laid on the table.

(b) The expenditure incurred in connection with the move of the
camp office of this Department is the mirimum and no reduction 'is
practicable.

Statement.
{@)—
(i) The number of SBuperintendents, Two clerks.
Assistants and clerks of the Depart-
ment of Labour who moved up to
Simla with the Government of India
camp offices in April 1940.

(%) The number of officers who accom- Four. In addition, one officer was appoint-
panied the camp office to Simla. ed iin Simls in June 1940, i

(#%) The number of Superintendents, April.—] Assistant for three weeks in or
Assistants and clerks who were called pt: facilitate the disposal of eertkai;:lni:n:zl:
up in each month during last sum. diate work ;
mer to 8imla and the period for May.—Nil ;
which they were called and why. June.—Five. One Assistant and two clerks

: for the rest of the season to deal with the
new work which devolved on this Depart-
ment in consequence of the war ; '

Y Assistant for 8 days and 1 Assistant for
1 day, in order to facilitate the disposal of

5 nt;;rtmr A;l:mednfgr work ;
—1 istant 1 day for the reasom

- stated above ; o



STARRED QUESTIONS AND ANSWERS 66T

August.—Four. One Assistant and one
clerk for the rest of the season to deal with:
the increased volume of work connected '
with war ;

1 Assistant for 4 days and 1 clerk for 2 days-
in connection with the formation of the
Court of Enquiry constituted under the
Trade Disputes Act, 1829.

September and October.—Nil.

(w) The number of staff and the officers, Officers.—Nil.
separately, who were required to
attend duties at Simla and New
Delhi, and how many times each
went to Simla, and what was the o

period of his stay on each occasion.
’ Staff.—The required information is phown in:

the preceding part. One person * went-
to Simla twice for one day on each occa- -
sion, and the rest went only once, except
a person who was called to Bimla o -
second time for the rest of the season.

(v) Thetotal cost on account of the
last move from and to New Delhi of
the Department of Labour under the

foliowing heads : —
(1) travelling allowancs, etc. . . . . . . Rs. 5,000
{2) house rent allowance . . . . . . . Rs. 1,250
(3) daily allowance . . . . Rs. 400
(4) all other expenditure in t.hm con.nectwn . . . . Res. 2,660

Mr. Lalchand Navalrai: May I know if this list shows how much

saving was made on account of the

Superintendents, Assistants and

clerks not being taken to Simla?
The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: This
statement will show the expenditure incurred in the last year.

CONFERENCES, COMMITTEES OB SUB-COMMITTEES HELD AT SIMLA LAST SUMMER

UNDER THE CONTROL OF THE LABOUR DEPARTMENT.

109. *Sardar Sant Singh: Will the Honourable the Labour Member

please state:

(a) the names of the different conferences, committees or sub-

committees held at Simla during the last summer sesson
under the control of his Department;

(b) the name of the chairman or presidents of each of such com-

mittees, ete.;

(c) the names of Government Members stationed at Simla and who

were required to attend such conferences, ete.;

(d) the number of members who came to Simla from outside to

attend the meetings of such conferences, ete., and the total
cost on account of their travelling and other charges paid

by Government;

(e) the number of ministerial st.aff sent for from New Delln to

attend to the requirements of such conferences, etc., and the
expenditure on their travelling, ete., and other charges:

(f) the savings in each case if the meetings of these conferences.

ete., had been held at New Delhi;
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() the reasons for holding each of these conferences, etc., at Simla
and for incurring expenditure on sccount of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

‘(h) whether he proposes to curtail the expenditure on account of
all of these conferences, ete., by holding their meetings at
New Delhi instead of Simla in future; if not, why not?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a) to
‘(c). A statement is laid on the table.

(d) and (e). ‘A member of the Technical Training Enquiry Committee,
accompanied by his stenographer, went from New Delhi. His tours to
Bimia were not however solely connected with the work of the Com-
mittee. He had also to attend to other departmental work in Simla.
The travelling allowance, etc., of this member and his stenographer
amcunted to Rs. 562 and Rs. 45 respectively.

(f) and (g). Nil. As all the members of both Committees except
one were stationed at Simla, it would have been more expensive if the
meetings had been held at New Delhi.

(h) Does not, therefore, arise.

Statement.
Officers stationed
at Simla who were
Name of Committee. Names of personnel. required to attend
meetings of the
Committee,

1. Committee appointed to Chairman.
investigate the need The Honourable Mr. M. 8. A. Hydari,
for the compulsory C.I.E., I.C.8., SBecretary, Department
rectuitment of skilled of Labour.

personnel in India. Members.

General Sir Roger C. Wilson, K.C.B., )
D.8.0., M.C., Adjutant General in
India.

The Honourable 8ir Alan Lloyd, C.8.1.,
C.LE., 1.C.8., SBecretary, Department
of Commerce.

A representative of the Air Officer »All.
Commanding-in-Chief in India.

A ntative of the Railway Board.

Mr. C. K. Rhodes, C.I.E., I.C.8., Estab-
lishment Officer to the Government
of India.

Commander J. Ryland, R.I.N., Naval
Liaison Officer. :

2. Technical Training Chasrman.
%nquiry Committee. 1. The Educational Commissioner with

the Government of India.

Members.
2. A ntative of the Director of
Civil Kvi.ntion in India. 1
3.A

. tative of the Master
Gonerﬁ of Ordnance.

4. ﬁlo.rdrepmemtiva of the Railway )All emoept No. 2.
5. A representative of the Air Officer
Commanding-in-Chief in India.
6. A representative of tha Adjutant.
General in India.

-
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. Bardar Sant 8ingh: I do not want to ask questions Nos. 110 to 114,
but 1 want to ask No. 115.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: May
I make a submission. I am quite prepared to answer all the questions
-of the Honourable Member as put down in the list, but I understand
that according to a ruling of yours, only the first five questions can be
;answered.

Mr. President (The Honourable Sir Abdur Rahim): That is so. The
‘Honourable Member must ask the questions in the order in* which they
have been put down. .
ADDITIONS AND ALTERATIONS CAERIED OUT IN PERFUNCTORY MANNER IN

CeBTAIN “D ” TYrE ORTHODOX QUARTERS IN NEW DELHI.

110. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state whether an inspection was made by any officer or officers of
the Central Public Works Department of the additions and alterations
carried out last summer in D type of orthodox clerks’ quarters in the
D. 1. Z. area of New Delhi? If so, what rank did the officer hold?

(b) Did this officer inspect each quarter? If not, what was the
wmethod of inspection adopted by him?

(c) Is the Honourable Member aware that the said alteration work
was done very hastily and crudely, far example:

(i) the kutcha floor of the courtyards was not properly levelled
and pressed before bricks were laid on, which have sunk and
are sinking in places in most of the courtyardy and water
remains standing and can only be cleared off with consider-
able difficulty;

(ii) the plaster of the roofs laid aver the galleries in these quarters
has not been properly levelled and shows very rough sur-
face; and .

(iii) the stone slabs placed over the drains which pass through

these galleries have not been properly fitted and cause in-
convenience when anybody walks on them?

(d) Were any complaints made to the Executive Engineer, ‘B’ Divi-
gion, either verbally or in writing, about the state of the work done?
If so, was any action taken by him in the matter? If so, what? If not,
why not?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a)
Yes. The work was inspected by the Chief Engineer, the Superintend-
ing Engineer, II Circle, and the Executive Engineer, New Delhi ‘B’
Division.

(b) No. The last mentioned officer inspected the majority of the
quarters and the other officers inspected some of them at reasonable in-
tervals.

{z) No, but I will call for a report.
(d) T understand that the complaints received were attended to.
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Usk oF GOVERNMENT FURNITURE BY CERTAIN CHOWEKIDARS ENGAGED BY
THE CENTRAL PuBLIC WORES DEPABTMENT.

111. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state whether he is aware that during last summer the Central
Public Works Department engaged a number of chowkidars and lodged
them in certain D type of orthodox clerks’ quarters in the D. 1. Z. area
of New Delhi, in order to look after Government furniture, etc., lying
in unoccupied quarters?

(b) Were any of these chowkidars allowed to wuse Government
furniture, e.g., chairs, cots, etc.? If so, under whose orders? Is this
use permissible?

(c) If these chowkidars were not allowed the use of Government
furniture officially, will the Honourable Member please state whether any
reports were made in writing to the Executive Engineer, ‘B’ Division,
that some of these chowkidars were making use of Government furni-
ture? If so, did the Executive Engineer take any action in the matter?
If so, with what results?

(d) I1f any chowkidar contravened Government orders in this respect,
was any of them punished, and if so, in what manner?

(e) Were any complaints made against any chowkidar for misbehaviour
towards tenants living in the area? If so, was any action taken in the
matter? If not, why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
Yes.

(b), (c) and (e). No.
(d) Does not arise.

NEGLECT OF PLANTED TREES AND MAINTAINED LaAwNS I¥ THE D. 1. Z. AREa
oF NEw DELml.

112. *Sardar Sant Singh: (a) Will the IIonourable the Labour
Member please state the year or years in which the planting of trees
took place in front of the D type of orthodox clerks’ quarters in the
different squares in the D. I. Z. area of New Delhi, along the roads
running through these squares and on the lawns there, e.g., Ibbetson
Road, Maud Road, Market Road, ete.?

(b) Will the Honourable Member please state the year in which trees
were planied along Market Road, Reading Road, Talkatora Road. Baird
Road, etec.?

(c) Is the Honourable Member aware that in most of the squares, either
there are no trees, or the trees that are there, are of a stunted growth?

(d) What was the object of planting trees on the roadsides and

squares, and is that object fulfilled without any trees or with trees of
stunted growth?

(e) Is the Honourable Member aware that the lawns 1n these squares
are not properly maintained?

(f) Will the Honourable Member please state the number of various
grades of outdoor employees of the Horticulture Division, e.g., Sub-
Divisional Officers, overseers, malis, ete.?
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The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a).
Prior to and during 1921-22.

(b) Prior to 1916-17.
(¢) I am informed that this is not a fact.

(d) To provide shade and for aesthetic reasons. In view of my reply-
to part (c) the latter part of this question does not arise.

(e) I am also informed that this is not a fact.
(f) A Statement giving the information is laid on the table.

Statement. ° .

Designation. Number. Remarks.

Sub-Divisional Officers 2

Executive Subordinates . . 2

Horticultural Subordinates . . 6

Supervisor, Irrigation Water Supply . 1

Labour Verifier . . . 1

Garden Chowdhries . . . 12

Mistries, fitters, etc. . . . 139

Malis . . . . . . 1,500 The number varies:
to with the season.
1,800

Mr. M. S. Aney: With reference to the reply to part (c), may I know -
if the Honourable Member himself is aware of the fact that there are
no trees or the trees there are in some of these squares are of stunted:
growth. Is he himself aware of this fact? He said ‘I am told’.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I
framed my reply deliberately in that form, as I have not myself made
sure of this fact by going round these places, as soon as I received
notice of this question. I am informed that this is not a faci.

Mr. M. S. Aney: May I ask if the Honourable Member will Limself
make an inquiry and give a better reply later on?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I
shall certainly make an inquiry but I cannot guarantee a better reply.

Mr. President (The Honourable Sir Abdur Rahim): The answers to
the rest of Sardar Sant Singh’s questions will be laid on the table.

DELAY IX THE ANNUAL REPAIRS OF CERTAIN “‘ D ”’ TYPE ORTHODOX QUARTERS -
IN NEw DELHI.

$113. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state whether it is a fact that in previous years. all the D type of
brthodox quarters, in the D. 1. Z. area of New Delhi used to be kept ready

% Answer to this question laid on the table, the questioner having exhausted his.
quota,
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for ocoupation before the Government of India staff moved down from
Simla ?

(b) Is the Honourable Member aware that this year, a large number of

quarters permanently occupied in the said area remains without complete
whitewashing, etc.?

(c) Is the Honourable Member aware that in a number of quarters,
whitewaghing has not been done completely, or if whitewashing has been

<ompleted, the other cleaning work of the woodwork etc., has not been
.carried out?

(d) Will the Honourable Member please state the reasons for this
inordinate delay in annual repairs of the said quarters?

) '(e) What was the method of giving out contract for whitewashing, etc.,
in previous years? Was it that the contract was given out to a number of
-contractors?

(f) Is it a fact that the contract has this year been given to one big
-contractor?

(g) Is the Honourable Member aware that whitewashing is being
carried out in a very unsatisfactory manner, e.g., patches, etc., on the walls
are not cleaned, lime used is very thin which easily and quickly dis-
appears?

(h) Is the Honourable Member aware that the soorkhi spread on the

footpaths in front of quarters is very thinly laid and has not been properly
pressed ?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
Yes. :

(b) All the quarters have been white-wgshed except a few where the
tenants would not allow the work to be carried out for one reason or
the other.

(¢) I understand that all the work has been completed.

(d) There has been no delay.

(e) Contracts were awarded to contractors after inviting tenders.
‘The contract for repairs to one class of residences was always given to
one contractor.

(f) Yes.

(g) and (h). I am not aware that the work has been indifferently
performed but I will lock into the Honourable Member’s allegation.

HEDGES PLANTED ON THE LAWNS FACING THE ORTHODOX QUARTERS ON THE
Irwin Roap I NEw DErHI.

1114. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state whether he is aware that in front of the C type of orthodox
quarters on Irwin Road there was only a narrow strip of lawn for the
convenience of the tenants?

(b) Is he further aware that recently hedges have been plamted qr
these lawns?

(c) Is he aware that objection was raised by some of the tenants to the
effect that the hedges should be planted at the edge of the lawn fowards

¥ Avswer to this question laid on the tablo, the questioner having exhausted his
quota.
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the road, leaving the whole of the lawn free, but this was not done and a
fairly wide portion of the lawn facing the road has been left beyond the
hedges and the lawn has thus been further narrowed?

(d) Is the Honourable Member prepared to take action in the matter
and have the hedges placed at the edge of the lawn, just as has been done
in Telegraph Square, Telegraph Place, Diaz Square, Baird Road, Minto
Road Area, ete.?

The Hemourable Diwan Babednr Sir A. Ramaswami Mudaliar:.(a)
The lawns are not as wide as others.

(b) Yes. * e

(c) and (d). No. The hedges have been planted along the road side
drains and in line with the boundaries of the quarters and the same
principle has been followed in the case of the Squares mentioned by the
Honourable Member.

OFFICERS AND MINISTERIAL STAFP OF THE DEFENCE CO-ORDINATION DEPART-
MENT WHO MOVED UP TO SIMLA LAST SUMMER AND EXPENDITUBE IN-
CURRED IN THE MovE.

1115. *Sardar Sant Singh: (a) Will the Honourable the Leader of the
House please state:

(i) the number of Superintendents, Assistants and clerks of Defence
Co-ordination Department who moved up to Simla with the
Government of India camp offices in April 1940;

(i) the number of officers who accompanied the camp office to
Simla;

(ili) the number of Superintendents, Assistants and clerks who were
called up in each month during last summer to Simla and the
— period for which they were called and why;

(iv) the number of staff and the officers, separately, who were
required to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New Delhi
of his Department under the following heads:

(1) travelling allowance, etc.;

(2) house-rent allowance ;

(8) daily allowance; and

(4) all other expenditure in this connection?

(b) What efforts do Government propose to make to curtail the expendi-
ture on account of the move of the camp office of this Department?

The Honourable Sir Muhammad Zafrullah Khan: (a) (i) One Super-
intendent, three assistants and four clerks.

(ii) Two.

(iii) and (iv). None.

+ Answer to this question laid on the table, the.questioner having exhausted his
quota
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(v) (1) Rs. 4,023-15-0.
(2) Rs. 4,208-9-0.
(3) Nil.
(4) Rs. 1,196-5-0.
(b) In considering the requirements of the Department before the next
Simla season every regard will be had for economy.

+COYFERENCES, COMMITTERS OR SUB-COMMITTEES HELD AT SIMLA LAST SUMMER
UNDER TlIE CONTROL OF THE DEFENOCE CO-ORDINATION DEPARTMENT.

’rllB *Sardar Sant Smgh Will the Honourable the Leader of the

.House please state :

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer season
under the control of the Defence Co-ordination Department;

(b). the name of the chairman or presidents of each of such com-
mittees, etc. ;.

(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, ete.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government ; '

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, etc., and
the .expenditure on their travelling, etc., and other charges;

(f) the savings in each case if the meetings of these conferences,
etc. had been held at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Simla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

(h) whether he proposes to curtail the expendlture on account of all
of these conferences, etc., by holding their meetings at New
Delhi instead of Simla in future; if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) None.
(b) to (h). Do not arise.

<OFFICERS AND MINISTERIAL STAFF OF THE DEPARTMENT OF EDUCATION, HEALTH
AND LANDS AND ITS ATTACHED AND SUBORDINATE OFFICES WHO MOVED
UP TO SIMLA LAST SUMMER AND EXPENDITURE INCURRED IN THE MOVE.

$117. *Sardar Sant Singh: (a) Will the Secretary for Education, Health

.and Lands please state:
(i) the number of Superintendents, Assistants and clerks of his
Department and attached or subordinate offices who moved
up to Simla with the Government of India ¢camp offices in

April 1940;

*’4 Answer to this question laid on the table, the qneshoner havmg ethausted his
~quota,
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- (ii) the stgmxl;ber of officers who accompanied the camp office to
' Imis;

(iii) the number of Superintendents, Assistants and clerks who were
called up in each month during last summer to Simla and the
period for which they were called and why;

(iv) the number of staff and the officers, separately, who were
required to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and .

.

{v) the total cost on account of the last move from and to New
Delhi of his Department under the following heads:

(1) travelling allowance, etc.;
{2) house-rent allowance;
(8) daily allowance; and

(4) all other expenditure in this connection?

) (b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department ?

Mr, J. D. Tyson: (a) (i). Three Superintendents, 12 Assistants and
‘9 clerks moved up to Simla with the Government of India Camp Offices
in April 1940. T would add that during June and July further staff total-
ling 2 Superintendents, 10 Assistants and 15 clerks had to be transferred
to Simla for work in the Department and attached and subordinate
-offices.

(ii) Ten officers accompanied the camp office to Simla in April. Four
officers moved to Simla in June and July and seven officers were per-
mitted to recess in Simla for varying periods. One officer joined in Simla
in August.

(iii) and (iv). The information is being compiled and will be supplied
when ready.

- (v) The total cost is as follows:

Rs.
(1) Travelling Allowance ... 26,613
t2) House-rent and compensatory allowances ... 9,780
(8) Daily allowance 1848
(4) Other Expenditure ... 18,454

’(b)lThe' Tequirements of the Department will be reviewed afresh. before
wext season with due reard to economy.
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CONFERENCES, COMMITTEERS OR SUB-COMMITTEES HELD AT SIMLA LAST SUMMER
UNDER THE CONTROL OF THE DEPARTMENT OF EpvcaTiON, HEALTH AND
LaNDs.

1118, *Sapdar Sant Biagh: Will the Secretary for Education, Health and
Lands please state:

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer geason
tinder the control of his Department;

(b) the name of the chairman or presidents of each of such
committees, ete.;

(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, ete.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government;

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, etc., and the
expenditure on their travelling, ete., and other charges;

(f) the savings in each case if the meetings of these conferences, etc.,
had been held at New Delhi?

(g) the reasons for holding each of these conferences. etc., at Simla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

(h) whether he proposes to curtail the expenditure on account of all
of these conferences, etc., by holding their meetings at New
Delhi instead of Simla in future; if not, why not?

Mr. J. D. Tyson: (a) to (f). A statement giving the information
available is laid on the table.

(2) and (h). Almost all these meetings were held under the aegis
of the Imperial Council of Agricultural Research and of the Director
General, Indian Medical Service.

The meetings convened by the Imperial Council of Agricultural
Research were held at the Headquarters of Government in accordance
with the standing practice. In future, meetings of the Advisory Board and
committees will, as far as convenience permits, be held at Delhi.

The meetings convered by the Director General, Indian Medical Ser-
vice, were held at Simla because most of the officers concerned were
already there. Extra expense would be incurred for no countervailing
advantage if these meetings were held away from the Headquarters of
Government.

+ Answer to this question laid on the table, the questioner hawing exhsusted his
quota.
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STARRED QUESTIONS AND ANSWERS 877

OFFICERS AND MINISTERIAL STAFF OF THE LEGISLATIVE DEPARTMENT WHO
;t[ovnn UP TO SIMLA LAST Smmun:n AND EXPENDITURE INCURRED IN THE
OVE

t119. *Sardar Sant Singh: (a) Will the Honourable the Leader of the
House please state:

(i) the number of Superintendents, Assistants and clerks of the Legis-
lative Department who moved up to Simla with the
Government of India camp offices in April 1940;

(ii) the number of officers who accompanied the camp office to Simla;

(iii) the number of Superintendents, Assistants and clerks who were
called up in each month during last summer to Simla and the
period for which they were called and why; .

(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New Delhi
of his Department under the following heads:

(1) travelling allowance, ete.;
(2) house-rent allowance;
(3) daily allowance; and .
(4) all other expenditure in this connection?
(b) What efforte do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department?

The Honourable Sir Muhammad Zafrullah Khan:

(8) (i) Superintendents 1
Assistants 6

Clerks 5

Total e 12

In addition to the above, 5 Personal Assistants and Stenographers
moved up to Simla.
(ii) 7 (excluding the Honourable Member).
(iii) Nil.
(iv) Nil.
(v) (1) Rs. 9,371 approximately.
(2) Rs. 2,537 approx:mabely
(8) Nil.
(4) Rs. 5,338 approximately.
Total Rs. 17,246 approximately.
(b) No reduction in the expenditure relatable specifically to the move
of the camp office of the Legislative Department is feasibie.

CONFERENCES, COMMITTEES OR SUB-COMMITTEES HELD AT SIMLA LAST
SuMMER UNDER THE CONTROL OF THE LEGISLATIVE DEPARTMENT.
$120. *Sardar Sant Singh: Will the Honourable the Leader of the

House please state:
(a) the names of the different conferences, committees or sub-
committees held at Simla during.the last summer season
under the control of the Legislative Department;

+Answer to this question laid on the table, the questioner having exhausted his
quota
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(b) the name of the chairman or presidents of each of such
cominittees, ete.;

(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, ete.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government;

(e) the number of ministerial staff sent for from New Delhi to attend
t6 the requirements of such conferences, etc., and the expen-
diture on their travelling, etc., and other charges;

(f) the savings in each case if the meetings of these conferences, etc.,
had been held at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Bimla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

(h) whether he proposes to curtail the expenditure on account of all
of these conferences, etc., by holding their meetings at New
Delhi instead gf Simla in future; if not, why not?

.

The Honourable Sir Muhammad Zafrullah Khan: (a) No conferences
or committees with which the Legislative Department was concerned
were held at Simla during the last summer season.

(b) to (h). Do not arise.

OrFICERS AND MINISTERIAL STAFF OF THE POLITICAL DEPARTMENT WHO MOVED
UP TO SIMLA LAST SUMMER AND EXPENDITURE INCURRED IN THE MoVE.

$121. *Sardar Sant Singh: (a) Will the Honourable the Leader of the
House please state:

(i) the number of Superintendents, Assistants and clerks of the Poli-
tical Department who moved up to Simla with the Government
of India camp offices in April 1940;

(ii) the number of officers who accompanied the camp office to
Simla;

(iii) the number of Superintendents, Assistants and clerks who w
called up in each month during last summer to Simla and g:
period for which they were called and why;

(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Bimla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New Delhi
of his Department under the following heads:

(1) travelling allowance, etec.;

(2) house-rent allowancs;

(3) daily allowance; and

(4) all other expenditure in this connection?

tAnswer to this question laid on the table, the questioner having exhausted his
quota.
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. (b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department?

The Honourable Sir Muhammad Zafrullah Khan:

(a) (i) Superintendents 3
Assistants 3 s i1
Clerks ... 9

(ii) Officers . e . 5

(iii) Only one additional clerk was called up to Simla and this was in
connection with the war work. His period of stay was frdm 10th July

to 15th July, 1940. .,
(iv) Clerk 1 vide (iii)
Officer .. 1

Under Secretary came down to Delhi to inspect the office and his
period of stay was from 9th July, 1940 to 12th July, 1940.

Rs.
{v) (1) Travelling allowance ... o 12,047
(2) House-rent allowance ... .. 5109
(3) Daily allowance 51
(4) All other expenditure in this connection .. 8,420

(b) Further curtailment of expenditure on account of the move of the
camp office is not feasible. . '
CONFERENCES, COMMITTEES OR SUB-COMMITTEES HELD AT SIMLA LAST SUMMER
UNDER THE CONTROL OF THE POLITICAL D EPARTMENT,
$122. *Sardar Sant Singh: Wil the Honourable the Leader of the
House please state:

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer season
under the control of the Political Department;

{b) the name of the chairman or presidents of each of such
commiftees, ete.;

{c) the names of Government Members stationed at Simla and who
were required to attend such conferences, etec.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government;

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, etc., and the
expenditure on their travelling, ete., and other charges;

(f) the savings in each case if the meetings of these conferences, etc.,
had been held at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Bimla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

-~

+Answer to this question laid on the table, the questioner having exhausted his
quota,

.
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(h) whether he proposes to curtail the expenditure on accont of all
of these conferences, etc., by holding their meetings at New
Delhi instead of Simla in future; if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) No Conference,
Committee, or Sub-Committee was held at Simla during the last summer
season under the control of the Political Department.

(b) to (h). The questions do not arise.

OFFICERS AND MINISTERIAL STAFF OF THE COMMERCE DEPARTMENT WHO MOVED
UP TO SIMLA’ LAST SUMMER AND EXPENDITURE INCURRED IN THE MOVE.

4128, *Sardar Sant Simgh: (a) Will the Honourable Member for
Commerce please state:

(i) the number of Superintendents, Assistants and clerks of his De-
partment who moved up to Simla with the Government of
India camp offices in April, 1940;

(ii) the number of officers who accompanied the camp office to Simla;

(iii) the number of Superintendents, Assistants and clerks who were
called up in each month during last summer to Simla and the
period for which they were called and why;

(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Simla and New Delhi, and how

many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New
Delhi of his Department under the following heads:
(1) travelling allowance, ete.;
(2) house rent allowance;
(8) daily allowance; and
(4) sll other expenditure in this connection?
(b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:

(8) (i) Superintendents... 4
Asgistants e s - ... 138
Clerks 8

(ii) ... 10

(iii) Superintendent 1 from the 20th September, 1940 to the 5th Octo-
ber, 1940. He was required to proceed to Simla to replace another Super-
intendent who was promoted as Assistant Secretarv.

Assistants 2—1 from the 26th August, 1940 to 10th October, 1940. He
was called up to cope with additional War work for which inter alia an
additional post of Assistant was sanctioned on the migratory staff.

1 from the 22nd August, 1940 to.10th October, 1940. He was re-
quired to replace another Assistant who was transferred to another office
at Bombay.

tAnswer to this question laid on the table, the questioner having exhausted his
gquota.
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(iv) Four officers and two stenographers were required on duty at Simla
as follows:

1 Officer from the 25th June, 1940 to 27th June, 1940.

1 Officer (twice) from the 12th to 16th July, 1940 and from the 26th
August, 1940 to 4th September, 1940.

1 Officer with a stenographer from the 19th to 23rd August, 1940.

1 Officer with a stenographer from the 26th August 1940 to the 1st
September 1940.

Of the migratory staff at Simla no officer or clerk, etc., was required
on duty at New Delhi.
(v) (1) Re. 15,100.
(2) Rs. 5,816.
(3) Rs. 569.
(4) Rs. 6,600.*
(b) It is not proposed to reduce the strength of the migratory staff
which is already the minimum necessary for performance of official duties
and conmsequently no reduction in expenditure on this account is antici-

pated.

* This amount does not include the transport charges of dak b&ﬁs between Simla.
and Delhi as the expenditure on this account was met by the Home Department.

L]
.

CONFERENCES, COMMITTEES OB SUB-COMMITTEES HELD AT SIMLA LAST SUMMER.
UNDER THE CONTROL OF THE COMMERCE DEPARTMENT.

+124. *Sardar Sant Singh: Will the Honourable Member for Com-
merce please state: )

(a) the names of the different conferences, committees or sub-com-
mittees held at Simla during the last summer season under
the control of his Department;

(b) the name of the chairman or presidents of each of such com-
mittees, ete.;

(¢) the names of Government Members stationed at Simla and who.
were required to attend such conferences, ete.;

(d) the number of members who came to Simla from otuside to
attend .the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government;

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, ete., and the
expenditure on their travelling, etec., and other charges;

(f) the savings in each case if the meetings of these conferences,.
etc., had been held at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Simla
and for incurring expenditure on account of payment of travel-
ling allowance and other charges to the members who came
to attend from outside; and

tAnswer to this question laid on the table, the questioner having exhausted his quota
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(h) whether he proposes to curtail the expenditure on account of all
of these conferences, etc., by holding their meetings at New
Delhi instead of Simla in future; if not, why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The in-
formation is being collected and will be laid on the table of the House in
due course.

INADEQUATE NUMBER OF ‘B’ AND ‘C’ UNORTHODOX QUARTEES IN NEW
. DErH1.
$125. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
‘please state the number of Government of India assistants and clerks who
are entitled to unorthodox B and C type of quarters, and how many of
them have not been provided with quarters of their class?

(b). Will he please state the number of non-migratory assistants and
«clerks belonging to offices other than the Government of India Secretariat
who are entitled to similar types of Government accommodation and to
‘whom quarters of their class have not been provided?

(c) What steps do Government propose to provide the unprovided men
of these classes with quarters in New Delhi for the year 1941-42? Tf none,
why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
and (b). The information asked for in the first portions of these parts is
not readily available and its collection would not justify the labour in-
volved. As regards the latter portions, I lay a statement on the table
of the House giving the information required.

(c) The matter is at present under consideration.
Statement showing the number of Assistants and clerks of the Government of India

and the mon-migratory Assistants and clerks of other offices in New Delhi who
applied for B, and C, classes of unorthodox quarters  but were not provided with

them.
Number of Number not provided
applicants. with
(3 B 1] 1] C 1] " Bl L] c »
Assistants and clerks belonging to the Gov- 155 209 66 54
ernment of India Secretariat and the
Army Headquarters,
Non-migratory aasistants and clerks belonging 22 65 12 27

to the offices other than the Govern-
ment of India Secretariat .

LEARKAGE IN THE RooFs oF ORTHODOX QUARTERS IN NEw DELHI DURING
LAST RAINY SEASON,

+126. *Sardar Sant Singh: (a) Will the Honourable the Labour Mem-
ber please state in how many of the orthodox type of quarters in New Delhi
‘the roofs leaked during the last rainy season and to what extent?

(b) Was it found necessary to replace some of the roofs in those quarters?
If so, how many?

“+Answer to this question laid on the table, the questioner having exhausted his quota
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The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
Petty complaints of leakage came to notice. They were attended to at
once but no record of the number of cases was kept.

(b) No roofs were replaced on account of leakage.

DECREASE IN THE PERCENTAGE OF ALLOTMENT OF QUARTERS IN NEW DELHX

1127. *Sardar Sant 8ingh: (a) With reference to the answer to starred
question No. 706 of the 23rd February, 1929, will the Honourable the
Labour Member please state the number of clerks belonging to the Gov-
ernment of India Secretariat who are at present provided with quarters
in New Delhi and the number of applicants for such quarters? .

(b) Is there any decrease in the percentage of allotment of quarters.

now, as compared with the figures given by his predecessor on the 23rd
February 1929? If so, why?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
2,855 and 3,709 respectively. In addition, 104 single clerks are accom-
modated in the orthodox chummeries and 68 in the unorthodox chum-
meries.

(b) No.

DESIRABILITY OF REDUCTION IN RATES OF RENT FOR GOVERNMENT QUARTERS-
IN New DEvrHI.

1128. *Sardar Sant Singh: (a) Will the Honourable the Labour Mewsber-
please state whether it is a fact that in the year 1921-22 and previous.
to it only four to six per cent. of a Government servant’s salary was
charged gs monthly rental for Government quarters in New Delhi and
elsewhere?

(b) Is it also a fact that this rate of rent was increased to ten per cent.
on the introduction of the Fundamental Rules in 1922-23? If so, what.
were the reasons for this increase in rent?

(¢) 1s he aware of the representations made by the Imperial Secretariat:
Association asking for the reduction of this rate?

(d) Is he also aware of a similar demand made by the Members of the:
Legislature through questions on several occasions?

(e) Is he now prepared to examine the whole question and have the-
rate brought down to the same level as was in force in 1921 and previous:
to that year? If not, why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
matter is being looked into and the information required by the Honour-
able Member will be laid on the table of the House.

Warring List or PERSONS KoT PROVIDED WITH GOVERNMENT QUARTERS IN
New DELHI.

$129, *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state if there is a waiting list of persons who have not been provided
with quarters in New Delhi? If so, who maintains *his list?

(b) Is this list shown to the men concerned? If not, why not?

+Answer to this question laid on the table, the questioner having exhausted his
quota.
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(c) Is the Honourable Member aware that there is & strong- feéling
among the ministerial establishment of the Government of India Secre-
tariat that allotment of quarters is not made strictly in accordance with
the waiting list which is kept as a secret document?

(d) Is the Honourable Member prepared to arrange that this hst is made
aceessible to the persons concerned?  If not, why not?

The Honourable Diwan Bahadur Sir A. Ramagwami Hndaliﬂ': (a)
Yes. The Estate Officer, Central Public Works Department.

(b) Yes, if they ask to see their positions on it.

(e) No. !

(d)*In view of my reply to part (b), this does not arise.

GOVERNMENT OF INDIA OFFICES PERMANENTLY STATIONED AND THOSE LOCATED
DURING THE ENSUING WINTER SEASON IN NEw DErar.

1190. *Sardar Sant 8ingh: Will the Honourable the Labour Member
please state the names of the Government of India Secretariat offices and
-attached and subordinate offices which are stationed permanently in New
Delhi, and the names of the offices which on their move from Simla have
been located in New Delhi during the ensuing winter season and the names
of the buildings in which they have been so located?

The Honourable Diwan Bshadur Sir A, Ramaswami Mudaliar:
A statement giving the information asked for_ig laid on the table of the

House. Several of these offices take a certain percentage of their staff to
‘Simla.

8W

Names of the Government of India Secretariat offices and Names of the buildings
attached and subordinate offices which are stationed in in which they are
New Delhi. 8everal of them still take a certain located.
percentage of the staff to Simla.
Finance Department . . . . . . North Block, Imperial
Secretariat Buﬂma.
Central Board of Revenue . . . Ditto.
Auditor General of India . . Ditto.
Director of Railway Audit. . Ditto.
Aoccountant General, Central Ravem.les . K . Ditto.
-Communications Department | . . . Ditto.
-Civil Aviation Office . . Ditto.
Director General, Posts and Talsgmphs . e Ditto. ,
Financial Adviser, Communications . . Ditto.
-Office of the Controller of Bhipping Ditto.
Railway Board . . . Ditto.
entral Standard Office for Rnilways . e Ditto.
Controller of Railway Acoounts . . . . . Ditto.
Legislative Department . . . . . . Ditto.
‘Commerce Department Ditto.
Statistical Research anoh (Economlc Adwser t.o the Govem-
ment of India) . Ditto.
La.bour Department . Ditto.

LAmwsr to-this question laid on the table, the questioner having exhamsted his
quo
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Names of the Government of India Secretariat offices and Names of the Buildings

-: attached end subordinate offices which are stationed in
New Delhi. BSeveral of them still take a certain
percentage of the staff to Simla.

Consulting Engineer with thé Government of India

Controller of Printing and Stationery .
Chief Inspector of Explosives in India

Conciliation Office {Rallways) and Supenrlaor of leway
Labour .

Imperial Council of Agmult.ura.l Besea.reh
Legislative Assembly Department

Central Public Works Department

Political Department
External Affairs Department . . .

Namies of the Government of India Secretariat Offices and
attached and subordinate offices which are permanently
stationed in New Delhi.

Defence Department . . . .

Home Department . . . . .
Intelligence Bureau .
"Information Bureau .

Department of Education, Heslt.h and La.nds i .

Director General, Indian Medical Bervice

Office of the Secretary, Indian Research Fund Aasochtum
Secretariat Governor General (Public) .
Secretariat Governor General (Reforms) = . .
Defence Co-ordination Department . .

Director of Audit, Defence Services . .

Military Adviser-in-Chief, Indian States Forces .
H].I.n‘.a.ry Accountant General’s Office . . .
Department of Supply . . ” . . e
Keeper of Records, Govemment of India . . .

Oﬂiqe of the Controller of Supply Accounts .

Indian Storea Department . . .

Contracts Directorate . .

Director General, Supply D&partment .

Office of the Accountant General, Posts and Telegrapbx
‘Census Commissioner . .
Office of the Director General ofAmhaoology mlndm .

. North ' Block,

in which they are
located.
Imperial
Secretariat Bmlliingf.‘wI
Ditto.
Ditto.

Ditto.
Ditto.
-
Assembiy

Legislative
Buidings

North Block and Legisla-
tive Assembly Build-
ings.

South Block, Im

Secretariat Buildings.

Ditto.

Names of the bui
in which they are
located.
South Block, Imperial
Secretariat Buildings.
Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
~ Ditto.
' Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
Jaisalmere House,
Imperial Record Oﬂce
Buildings,
Tempocary Office .EBuild-
ings cn Shahjahan Road.
Ditto.
Ditto.
Ditto.
Mandi House.
Ditto.
Central Asian Antiquities

Museum Building, New
Delhi.
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Names of the offices which on their move from Bimla Name of buildings in

have been located in New Delhi. which they are located
Office of the Becretary to the Executive Council of the South Block, ujI?;Ferial
Governor General. Becretariat Buildings.
Military Finance Department . . Ditto.
Army Headquarters . . . . South Block, Travancore

‘House, Kashmir House,
Baroda House, Nizam
Palace and Irwin
Amphitheatre.

.

Locy.non OF THE GOVERNMENT OF INDIA AND oTHER OFFICES IN OLDp DELHI
. AND New DELHI.

$131. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state the names of the Government of India and other offices which
are located in the old Secretariat and other attached buildings in Old Delhi,
and whether it is incumbent upon the Government of India or the Local

Government to provide accommodation for each of those offices located
there?

(b) Is any accommodation lying vacant in those buildings®

(c) Are any Government residential quarters in Old Delhi including
Timarpur, lying vacant?

(d) What proportion of the Central Public Works Department offices
are located in the Secretariat and the Council Chamber buildings in New
Delhi and what proportion in buildings other than these? Where are those
other buildings located?

(e) What are the reasons for keeping the Central Public Works Depart-
ment offices in the Secretariat and the Council Chamber buildings in New
Delhi? Have they much business to transact with any of the Secretariat
offices, and if so, with which offices? .

(f) Is the Honourable Member aware that the Department of Supply,
the Indian Stores Department, the Directorate of Contracts and some other
sections of the Army Headquagiers, which were not located last winter in
the Secretariat buildings or the Council House in New Delhi, had to incur
heavy expenditure on conveyance and telephones for constant consultation
with the other Secretariat and Army Headquarters offices?

(g) Will the Honourable Member please state the reasons why the
Central Public Works Department offices cannot be shifted to bulidings,
private or Government, other than the Secretariat and the Council Chamber
in New Delhi in order to make room for such of the Secretariat and other
offices: like the Supply Department, the Indian Stores Department, ete.?

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(8) A list of the offices located in the Old Secretariat Building and other
buildings in Old Delhi is laid on the table. The reply to the latter part
of the question is in the affirmative.

(b) Yes, a few rooms only in the Old Secretariat Building, Delhi.

(¢) Yes. Two single quarters.

(d) The major portion of the Central Public Works Department is
located in the Secretariat and the Council Chamber buildings, and only
one divisional office is located in a hired building at Connaught Circus.

IAnswer to this question laid on the table, the questioner having exhausted his
quota.
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(e) The senmior officers have to deal with all depattments of the Gov-
ernment of India, more particularly with the Labour Department and the
Director of Civil Aviation.

(f) I have no information.

(g) The accommodation occupied by the Central Public Works Depart-
ment offices in the Imperial Secretariat and Council Chamber buildings
would be quite insufficient for the Supply Department organisation.

R ——

Statement .

Names of the Government of India amd other offices which are located in the o]d
Becretariat and other buildings in Old Delhi, ’

. Office of the Deputy Accountant General, Posts amd Telegraphs.

. Office of the Commissioner, Central Excises and Salt, Northera India.
. Office of the Agricultural Marketing Adviser to the Government of Itdia.
. Burveyor General of India.

. Btatistical Branch of the Central Board of Revenue,

Income Tax Appellate Tribunal.

. Chief Inspector of Boilers and Factoriea,

. Technical Adviser for Bignalling, Indian States Forces.

. Becretary, Inter Provincial Board for Education.

. Income Tax Officer, Salary Circle,

11. Central Publication Branch.

12. Chief Technical Examiner of Works.

13. Director, Frontier Circle, Survey of India.

14. Federal Public Service Commission.

- I = I T S

=
[=]

BUILDING OF QUARTERS SEPARATELY FOR ITS HEADQUARTERS STA¥F BY THE
RALwAY BoArRp 1N NEw Dxrmr.

$132. *Sardar Sant Singh: (a) Is the Honourable the Labour Member

aware that the Railway Budget is altogether separate from the General
Budget?

(b) Is it a fact that Railway Board has neither built any quarters for
its ministerial and other staff employed at the headquarters, nor has it so
far made any contribution towards the General Budget on account of the
cost of the quarterr occupied by its staff in New Delhi?

(c) Is it a fact that a number of the staff employed in the Government
of India Secretariat and attached and subordinate offices, other than the
Railway Board, are not provided with quarters on account of dearth thereof?

(d) Is the Honourable Member aware that the Posts and Telegraphs
Department has built, or paid for, quarters in New Delhi out of their own
Budget?

(e) Does the Honourable Member now propose te ask the Railway Bosrd
to have its own quarters for its staff? If not, why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) to (e). Yes.

+Answet to this question laid on the table, the guesticner having exhaunsted his
quota.
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(d) The quarters constructed by the Posts and Telegraphs Department
are intended only for the local staff of that Department.

(e) No. The officers of the Railway Board are Government officers
required to reside with the Government of India in New Delhi and as
such they are eligible for Government residences in New Delhi under the
rules governing their allotment.

VACANT PIECE OF LAND ON THE NORTH SIDE BEHIND THE ORTHODOX
QUARTERS ON THE IRwIN Roap, NEw DELHT,

1133. *Sardar Sant Singh: (a) Will the Education Secretary please state
whethe_r he is’aware that behind the C type of orthodox clerks’ quarters
on Irwin Road on the north side, there is a very extensive piece of land
lying vacant?

(b) Is the Honourable Member aware that people generally have made
it a practice to dump refuse etec., on that land, and that it has become
very dirty?

(c) Have any steps been taken by the New Delhi Health Department
to look after the sanitation of this piece of land? .

(d) Is it a fact that representations have been made by the tenants of
that locality for the construction of cow-byres near their quarters?

(e) If the reply to part (d) be in the affirmative, is the Honourable
Member prepared to ask the Municipal Committee to have some cow-byres
constructed somewhere on that land, and to have the rest of it levelled and
cleaned up?

Mr. J. D. Tyson: (a) Yes.

(b) No. There are a few heaps of building material deposited by the
Public Works Department after the annual repairs to the neighbouring
quarters, but these will be cleared away shortly.

(¢) The New Delhi Health Department have satisfied themselves that
no sanitary nuisance exists.

(d) Yes.

(e) The Municipal Committee is averse from allowing any further con-
struction of cow-byres in the urban area. Levelling and cleaning, if
.required, are matters for the Public Works Department.

GRANT 0 FSUMMER ALLOWANCE TO THE MINISTERIAL ESTABLISHMENT OF THE

GOVERNMENT OF INDIA SEORETARIAT DETAINED AT DELHI LAST SUMMER.

$134. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state whether any representation was made for the grant of summer
allowance to the ministerial éstablishment of the Government of India
Secretariat, which was detained at Delhi during last summer? If so,
when was that representation made? _

(b) Has any action been taken'on that representation? If so, what?
If not, why not? .

The Honourable Diwan Bahadur S8ir A. Ramaswami Mudaliar:
{a) A representation on the subject was received from the Imperial Secre-
tariat Association in July. 1939.

(b) The matter is under consideration.

+Answer to this question laid on the table, the questioner having exhausted his
quota.
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SurrLY OF UNFILTERED WATER IN ORTHODOX QUARTERS IN NEw DELHI,

$135. *Sardar Sant Singh: (a) With reference to starred question No.
230, answered on the 28th February, 1940, regarding the supply of un-
filtered water to the tenants of orthodox types of quarters in New Delhi,

will the Honourable the Labour Member please state what his decision
was in the matter?

(b) Is he aware that during last summer, the staff living in orthodox
types of quarters paid large sums on account of their water supply, as

they had to use filtered water for purposes for which unfiltered water is
used in unorthodox types of quarters? : s

(¢) Is he prepared to consider the question of compensating the staff

so affected, and to have unfiltered water supplied in the orthodox types
of quarters before the next summer?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) The matter is still under consideration.

(b) and (c¢). I would prefer to give a reply after a decision has been
reached in regard to (a).’

FAILURE To NAME oR LigHT STREETS IN THE NArwara Area or KaroL

BagH, DELHI.

+136, *Sardar Sant Singh: (a) Will the Education Secretary please state

whether it is a fact that in the Naiwala area of Karol Bagh, Delhi, the

streets have neither been named nor lighted by the local authority con-
cerned?

(b) Is the Honourable Member aware that lack of the above mentioned
amenities is causing considerable inconvenience to the tenants of that
locality?

(c) Is the Honourable Member prepared to take steps to see that these
amenities are provided at an early date?

Mr. J. D. Tyson: The information has been called for and will be
furnished to the House in due course. '

OFFICERS AND STAFF OF THE DELHI IMPROVEMENT TRUST.

+137. *Sardar Sant Singh: Will the Education Secretary please siate
the number of officers and the number of ministerial and other staff em-
ployed in the Delhi Improvement Trust, stating against each post the
salary or grade of the post?

Mr. J. D. Tyson: A statement giving the information asked for by the
the Honourable Member is laid on the table.

Statement.

Serial ' No.
No. Name of post or posts. of Grade. Remarks.
' posts.
OFFICERS.
Rs
1 Chairman . 1 Pay of the I. C. S. (Senior ) Half the pay of this
Scald). officer is borne by
Special Pay . 250 p.m. the New Delhi Mu-
S. 0. Pay . 400 p. m. nicipal Committeo.

tAnswer to this question laid on the table, the questioner having exhausted bis
quota.

o2
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No.

10

11
12

13

14

15

16

17
18
19

20
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No.

Name of post or poste.  of Grade. Remarks.

Lands Officer .

Accounts Officer

posts. Rs.
Orrrosrs—oontd.

1 300—30—800—40—800—
850 in Punjab P. C. 8.
Special Pay . 100 p.m.

. 1 500—36—860 as an officer

of the Indian Audit

. Deparbment_.
Tahsildar 1 229 (excluding pension) as
& Retired Tahsildar.
Special Pay . 30p.m.
Total . 4
. MINISTERIAL STAYY.
Superintendent, 1 200—20—500 4 10 per cent
Accounts. Formgn Service allow.
P. A. to Chairman 1 '200—15—500+Bpoemany
30
Acoounts Clerks 3 !IM—MQ—B— > Government ser-
200+10 oent. Foreign | vants on foreign
Servece Allowance. service.
Steno to Chairman . 1 100—5—200. . .
Steno to Lands Officer 1 75—5—125 + 10 per cont
Forelgn Bervice Allow-
Cashier . . 1 45—-2—85—2—95 . .
Special Pay . 30p.m.
Senior Clerks . . 3 60—4—120.
J unior Clerks (includ- 12 40—23}—90.
ing typists).
Ditto 6 35—-13—88—2—76 + 10 ) Government serv-
per cent. Foreign Service ants on foreign
. Allowanoe. service : one post
Ditto . 1 40—2—80 4 10 per cent. carries Bpecial Pay
Foreign Service Allow- | of Rs.10.
ance.
Routine Clerk . . 1 35—13—865.
Total . 31
OTHER STAFF,
Naib Tahsildar 1 80—5—140—7}—185 . On foreign serviee
from the Punjab.
Building Inspector 1 150—10—250.
Overseers . 4 70-Probation—75—5—150.
Girdawar. . 1 Fixed Pay Rs. 50 p. m. Goverrrment servand
10 per cent. allowance  on foreign servioe.
(Foreign Service).
Patwaris . 9 30—1—35.
Amlnt-eotuml Asswt.— 1 Fixed Pay Rs. 300 with F.

8. allowance at 20 per
cent.
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Serial Name of post or No. of : Remarks.
No. posts. posta. Grade.
Re.
OTHER STAFF—Ccontd.

22 Draftsman . . 1 75—4—95/6—150.

23 Drafteman . 1 40—24—90.

24 Tracers . . . 2 40—23—90.

25 Ferro Printer . 1 30—1—40/2—50

Total . 22 .
Total Ministerial and 53 .

other gtaff.

SAVINGS DUE TO SETTING UP OF THE PorT HAJ COMMITTEES.

_ 138, *Mr. H. A. Sathar H. Essak Sait: Will the Secretary for Educa-
tion, Health and Lands be pleaged to state:

(a) whether the setting up of various Port Haj Committees resulted
in a saving in his Department compared to the expenditure
that had to be borne by his Department before the establish-
ment of sueh Port Haj Committees; and

(b) the total amount of such savings, if any, since the setting up
of Port Haj Committees?

Mr, J. D. Tyson: (a) and (b). The information is being eollected and
will be supplied to the Honourable Member in due ocourse. :

FEES COLLECTED FROM HAJ PILGRIMS FOR MEBTING EXPRN#ES IN CORNFUTION
witH Porr HaJ COMMITTEES.

139. *Mx. B, A. Sathar H. Bssak Sait: (a) Will the Secretary for
Education, Health and Lands please state whether it is a fact that a fee
is being collected from Haj pilgrims for meeting the expenses in connection
with Port Haj Committees?

(b) What is the amount so collected during the last two Haj seasons
and what was the amount of expenditure on account of the Port Hay
Committees?

(c) How was the balance, if any, utilised?

Mr. J. D. Tyson: (a) The Huj Enquiry Committee, in paragraph 92 of its
Report, recommended the levy of a fee of Rs. 5 for each pilgrim pass issued
in a port of embarkation to a pilgrim from up-country, the proceeds to be
handed over to the Port Haj Committee for use ‘‘in connection with the
general improvement of facilities for the pilgrimage’’. A fee of Rs. 3
was imposed and out of this fee one-third share is credited to the Pro-
vincial Haj Committee of the Province of the pilgrim concerned and two-
thirds to the Port Haj Committee of the Port where the pilgrim obtains
hig pass.

(b) In the last two Haj seasons the share of Port Haj Committees on
aecount of pilgrim passes amounted to Rs. 15,330 and the total expendi- -
ture incurred by Port Haj Committees, excluding amounts remitted to
Provincial Haj Committees on account of their share of realisations from
fees for passes, amounted to Rs. 1,51,966.

(c) Does not arise.
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_Hr. Muhammad Azhar Ali: What is the reason for the collection of
this new fee?

Hr._ J. D. Tyson: There is no new fee. If the Honourable Member
has niisunderstood my reference to two figures, the answer is that the

Haj Enquiry Committee recommended a fee of Rs. 5 but actually a fee ol
only Rs. 3 was imposed.

Mr. K. Santhanam: Tn view: of the increased expenditure to the pilgrims

on account of the increase in shipping charges, will this collection of fees
be suspended* during the war?

_ Mr. J. D. Tyson: I do not quite follow the grounds on which suspen-
sion is urged, but the fee was imposed originally to discourage pilgrims

getting their pilgrim passes at the port and to encourage them to get
them in their own districts.

.

Mr. K. Santhanam: May I know if the Honourable Member is aware
that shipping charges have increased?

Mr. J. D. Tyson: The increase in shipping fares is very little, and the

total amount that a pilgrim will have to spend on the pilgrimage has
actudlly been reduced as against last year. Pe preTmes

Mr. H. A. Sathar H. Essak Sait: May I know, 8ir; if pilgrims who
bring their passports from their own districts are not charged this fee?

Mr. J. D. Tyeon: That is'so.

SUGGESTIONS MADE BY THE PoRT HaJ COMMITTEES.

140. *Mr, H. A. Sathar H. Essak Sait: (a) Will the Secretary for
Education, Health and Lands please refer to section 18 (d) of the Port Haj
Committees Act, 1982, and state whether the dates for the sailings of
pilgrim ships are fixed by the steamship companies in consultation with
the Port Haj Committees?

(b) Tf not, are Government prepared, to ask the shipping companies to
do so hereafter? -

(c) Will the Honourable Member be pleased to place on the table a
statement of important suggestions made by the various Haj Committecs
for the last five years and the action taken thereon?

(@) Will Government be pleased to state how far the Port Haj Com-
mittees have succeeded in carrying out the duties imposed upon them by
section 18 (e) of the Port Haj Committee’s Act, 19327 ’

Mr. J. D. Tyson: (a) and (b). The Port Huj Committees Act, 1932,
does not require that sailing dates should be fixed in consultation with Port
Haj Committees. Under section 209 (B) of the Indian Merchant Ship-
ping Act the executive officer of the Port Haj Commitfee is supplied with
tull particulars before a sailing is advertised. If the Port Haj Committee
consider that a sailing date is unsuitable it is open to the Committee to
bring this fact to the notice of the shipping company.
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(c) and (d). A statement is being prepared and will be laid on the
table of the House.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
the rule does not allow of this that in practice they are consulted always?

Mr. J. D. Tyson: I -cannot answer that exactly. They get notice in
advance; I cannot say what action the Port Haj Committee takes on get-
ting the news.

Mr. T. S. Avinashilingam Chettiar: Will there be anjy great _"'incon-
venience if they are consulted? .

Mr. J. D. Tyson: In effect, they are consulted already, for they get
notice in advance before the sailing is advertised. 1 have had no com-
plaints that any difficulties are experienced over the working of the rule
as it stands at present.

Mr, Lalchand Navalrai: Is the notice given after fixing the date or
before fixing the date?

Mr. J. D. Tyson: The notice of the proposed date of sailing is given to
the executive officer of the Port Haj Committee.

““'Dr, Sir Ziauddin Ahmad: Will there be sailing by both the companies

or only one? _, PR
Yoow 2L : .

Mr. J. D. Tyson: That surelv does not arise out of this question. .

PavcrTY oF MUSLIMS IN THE STAFF oF THE IMPERIAL VETERINARY RESEARCH
INSTITUTE. '

141. *Haji Chaudhury Muhammad Ismai! Khan: Will the Education

Secretarv please state: '

(8) what the total strength was of the staff in each grade and
division with communal proportion before 1934 in the Imperial
Veterinary Research Institute, Muktesar, and its sub-3tation
“at Izatnagar including -all those officials working in the
Institute under various schemes financed by the TImperinl
Council 6f Agricultural Research or receiving foreign training:

(b) how many appointments have been made from year to year;

(c) what was the Muslim :;')roportion in each clase of staff since

(d) whether it is a fact that the communal proportion of Muslims,
was very low; if so, what steps were taken to adjust the low
percentage of Muslims;

(e) whether Government instructions regarding communal zltdjust-
ment and appointment of more Muslims, issued from time to
time, were complied with; and

(f) if so, by how much has the percentage of Muslims increased
since 1984?



604 . LEGISLATIVE ASSEMBLY [18TH Nov. 1940

Mr. J. D. Tyson: With your permission, Sir, I propose to reply to ques-
tions Nos. 141 to 153 together.

The information asked for is being collected and replies to these ques-
tions will be laid on the table of the House when received.

PAUCITY OF MUSLIMS IN THE STAFF OF THE IMPERIAL VRTERINARY RESEARCH
IRSTITUTE.

1142, *Haji Ohaudhury Muhammad Ismail Khan: (a) Will the Educa-
tion Secretary please state how many appointments were made in the
Imperial Veterinary Institute in each class-of sarvice In permanent, tamgm:-
ary and officiating posts since the promulgation of Government of India’s
orders for increased appointment of Muslims?

(b) How many vacancies have been filled after 1934 by direct recruit-
ment, promotion and selection and how many of them have gone to
Muslims ?

(c) What are the orders issued by the Director with regard to reserviny
posts for Muslims? What are the orders of rotation and whether any
communal roster is being maintained? If so, whether a copy of the same
is proposed to he placed on the table of the House?

PavoITy OF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY JRESE4RCH

1143. *Haji Chaudhury Muhammad Ismail Ehan: (a) Will the Educa-
tion Secretary please spate whether it is a fact -that certmint’ l6wer tetiipor-
ary posts in the Imperial Veterinarv Research Institute have been classed
88 §UPBEIOT, POSER? v - oo T oo e Cos

(b) Whether such posts have beét réserved for Muslims? )

(c) If 8o, is it & fact that by this method the percentage of Muslims i
made to appear higher than.it actually is though in fact all the superior
posts carrying higher galaries are held hy non-Muslims?

Puro_lﬁ 6# Musiams IN THE BTAFF OF THE IMPERIAL VETERINARY RESEARCH
- INsTITUTE.

}144. *Hajl Chaudhury Muhammad Ismail Khan: Will the Education
Secretary please state:

(a) whether it is a fact that many unqualified non-Muslims were
appointed in the Imperial Veterinarv Research Institute
during the last six vears and were given promotions;

(b) the number of non-Muslim non-Matriculates in that Institute;

(c) the number of Muslim non-Matriculates holding clerical posts in
that Institute; and

(d) if there is no such Muslim, what are the specific reasons for
appointing unqualified non-Muslims when a good number of

qualified Muslims have alwaye been awailable and there wus
also paucity of Muslims in the staft?

+For answer to this question, see answer to gquestion No. 141
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Pavorry oF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH
INSTITUTE.

1145. *Haji Chandhury Muhammad Ismail Khan: Will the Education
Secretary please state:
(a) how many gazetted posts in the Imperial Veterinary Institute
were filled after 1934 without employing the Agency of the
Public Bervice Commission ; .
(b) what are the communities of the persons so appointed; and

(c) whether any appointments have been made in gontravention of
the Government of India’s orders regarding Muslim represen-

tation in services? If so, why? .

CoMMUNAL COMPOSITION OF THE STAFF OF THE IMPERIAL VETERINARY
REsEARCH INSTTTUTE.

1146. *Haji Chaudhury Muhammad Ismail Ehan: Will the Education
Secretary be pleaged to place on the table a statement showing the total
amount drawn as pay by each of the Muslim and non-Muslim staff of the
Imperial Veterinary Research Institute for the last three vears?

MusLiM DRESSERS PROMOTED &S LABORATORY ASSISTANTS IN THE IMPERIAL
VETERINARY, RESZARCE INSTITOTE. :

+147. *Haji Chaudhury Muhammad Ismail Khan: (a) ‘Will the Educa-
tion Seecretary plesse state the number of dressers in the Imperial Veteri-
nary Research Institute promoted to the post of Laboratory Assistants?

(b) How many of them are Muslims?" _

(¢) Whether the promotions were made according to seniority; if noi,
why not?

Pavorry oF MUSLIMS IN THE STA¥F oF THE IMPERIAL VETERINARY RESEARCH
o INSTITUTE. -
+148. *Haji Chauwdhwy Muhammad Ismail Khan: Will the Education
Becretary please state:

(8) how many posts in the Imperial Vetgrinary Research Insfitute
(Technieal and Non-technical) are vacant at present and
how Government propose to fill them up with due regard to
communal adjustment; and

(b) whether Government are prepared to pass specific orders to
appoint Muslims on all the vacancies till the due percentage

is secured ?

MusLiM REPRESERTATION IN OTHER CLASSES OF SERVICE NOT TO BE AFFECTED
BY HiGEER PERCENTAGE OF MusLms IN THE Posts oF DRESSERS.

1149. *Haji OGhaudhury Mubammad Ismail Khan: Will the Education

Secretary please state:
(a) whether it is a fact that the posts of dressers in the Imperial
Veterinary Research Institute, are entirely held by Muslims
and Christians since long; and

+ For answer to this question, sez apswer to question No. 141.
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(b) whether he is prepared to see that higher percentage of Muslims
in this class of service does not affect the Muslim representa-
tion in other classes of service in the Institute?

PavciTY oF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH
INSTITUTE.

$150. *Haji Chaudhury Muhammad Ismail KEhan: (a) Will the
Education Secretary please state what the percentage of Muslims in each
class of service in the Imperial Veterinary Research Institute is?

(b) If the percentage is lower than that contemplated in the Govern-
ment, of India’s resolution of 1934, what steps do Government propose te
takKe to make good this deficiency?

(c) What is the total number of technical posts in the Animal Nutrition

Section of the Imperial Veterinary Research Institute and how many of
these are held by Muslims?

(d) When were these appointments made and what steps were taken to
secure adequate Muslim share in these posts? If not, why not?

MusLmmMs IN THE POULTRY RESEARCH SECTION OF THE IMPERIAL Vnmmmf
RESEARCH INSTITUTE.

1151. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the
Education Secretary please ‘state how many technical posts in, the poultr:
research section of the Imperial Veterinary Research Institute have so. far
been filled and, what is the communal proportion? .

(b) What is the number of. permunent non-gazetted officers .drawing
Rs. 100 and above and how many of them are Muslims? .

! .
PERMANENT MUSLIM VETERINARY INSPECTORS IN THE IMPERIAL VETERINARY
RESEARCH INSTITUTE.

t152. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the
Education Secretary please state what the total strength of permanent
Veterinary Inspectors in the Imperial Veterinary Research Institute in

1934 was, and what it is at present? How many of them are being held
by Muslims permanently?

(b) How many Veterinary Inspectors of the Institute were promoted to

higher posts both in and outside the department and how many of them
were Muslims? '

(c) What is the nature of work assigned te a Veterinary Inspector?

MusLiM CLERES IN. THE IMPERIAL VETERINARY RESEARCH INSTTTUTE,

1153. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the Educa-
tion Secretary please state the total number of clerks in the Imperial
Veterinary Research Institute and how many of them are Muslims?

(b) Are Government prepared to institute a commission to investigate

and enquire into the grievances of Muslims in Imperial Veterinary Insti-
tute?

+ For answer to this question, see answer 4o question No, 141.
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ACCOMMODATION RESERVED IN THE IMPERIAL HOTEL FOR THE DELEGATES OF"
EaSTERN GROUP CONFERENCE.

154. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Labour
Member be pleased to state whether it is a fact that Government have
taken some rooms in the Imperial Hotel to provide accommodation for-
the delegates of Eastern Group Conference? If so, how many? -

(b) Did Government ascertain the usual charges of those rooms?
(¢} What charges are paid by Government now?

(d) Did they consult the Rent Control Officer for the correct rent of.
those rooms?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudalisr::
(#) Yes, 68.

(b) Yes. .

(c) A statement is laid on the table.

(d) Yes.

Roomas reserved at the Imperial Hotel, New Delki, for the Roger Mission and
the Eastern Group Conference.
Rate per day
o . : _ with food: |
1 Suite—Sitting roém, large verandah, double bed-room, dres-

sing room, room . . . Rs. 32 per mﬁp}e;

2 Buites—=8itting room, double bed-room, dressing room, bath

room . . . . . . .. . - Re.28 ,, v
6 Suites—8itting room with verandah, double bed-room, bath R

room . . . . - . . . - . Ra. 25 ” ) ”
9 Rooms—Double room, dressing room, bath room .« + Rs22 ,

-4 Rooms—Doubls room, dreesing room, bathroom with

verandah . . . . . . T . . Re.22 ,, ”»

3 Rooms—Double bed-room, bath room . . . .. Rs.20 , »”-

Note.—Double room quotations are subject to & reduction of Ra. 4 per day if occupied:
by one person only.
2 Rooms—Single bed-room with verandah attached, bath rpom  Rs. 14.
41Rooms—Single bed room and bath room — Rs. 12.
Nore.—Single rooms are not subject to any reduction. -

Private Housks IN NEw DELHI RESERVED FOR ACCOMMODATION OF THE.
EXTRA MEMBERS OF THE VICEROY’S PROPOSED EXPANDED CABINET.

155. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Labour
Member please state if it is a fact that Government took on rent private
houses in New Delhi for the sccommodation of the extrs members of the
Viceroy's proposed expanded Cabinet? -

(b) How many such houses have actually been engaged and at what
rents?

(¢) In what manner do Government propose to 'utilise those houses
when' the question of the constitution of the Cabinet is shelved ?

The Honourable Diwan  Bahadur Sir A. Ramaswami Mudaliar:
(a) Yes.

(b) Three; one at Rs. 3,300 per annum, another at Rs. 4,130 per
annum and the third at Rs. 5,000 per annum.
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{¢) 1 would request the Honourable Member to wait and see.

Mr. Manu Subedar: May I know if the houses are now haunted, or is
anybody living there?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar:
No, Sir.

Mr. Sri Prakasa: When they are not haunted, are rents continuing to
be paid?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
Yes, Sir.

Mr. Lalchand Navalrai: Who paye the rents?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar:
The Government of India.

Dr. Sir Ziauddin Ahmad: Why were these houses engaged and why did
they ask the tax-payer to pay for nething?

The Honourable Diwan Bahadur Sir A. Ramagwami Mudaliar:
The Honourable Member who asks the question apparently knows all about
the subject.

Qazi Muhammad Ahmad Kazmi: How long do the Government of
India propose to continue paying these rents?

The Honourable Diwan Bahadur Sir A. Remaswami Mudaliar:
I have answered that in answer to part (c) of the question.

Pandit Lakshmi Kanta Maitra; Since when have the houses been
rented ?

The Honourable Diwan Bahadur Sir A. Ramaswami Muydaliar:
I believe from the 1st of October.

UNSTARRED QUESTIONS AND ANSWERS.

APPLICATIONS FOR SANCYION OF THE (GOVEERNOR ‘GENERAL UNDER SECTION
270 or THE GOVERNMENT OF INDTA AcT, 1935.

88. Mr. Muhammad Azhar Ali: Will the Leader of the House please
state:

(a) the number of applications for necessary sanction of the Governor
General as required under section 270 of the Government of
India Act, 1935, received by the Secretary to the Governor
General since 1st December, 1988; and

(b) the action taken thereon, and if no action has been taken the
reasons therefor?
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The Honourable Sir Muhammad Eafrullah Xhan: The information is
being collected and will be laid on the table when it is complete.

RULES OrR BYE-LAWS OF THE DELHI JOINT WATER AND SEWAGE BoARD.

87. Mr. Muhammad Azhdr Ali: Will the Secretary for Education,.
Health and Lands please state: ,

(a) the date on whieh the Delhi Joint Water and Sewage Board
has mdade the rules or bye-laws, under sub-sections (b), (c),.
V& (e), (f), (g), () and (j) of section 28 ofethe Delhi Joint

ater and Sewage Act XXIIT of 1926;

(b) the date on which the sanction ‘of the Chief Commissioner ‘was
given to those rules;

(c) whether he will lay on the table the rules in force before the
making and before the sanction of those rules;

(d) when these rules were published in the local gazette;

(e) the procedure observed in the Board in sbsence of those rules.
in respect of those matters; and

(f) the authority validating the acts done in absence of those rules!

Mr. J. D. Tyson: The information has been called for and will be
furnished to the House in due course.

GovERNMENT SERVICES RULES APPLICABLE 10 THE STAFF OF THE DELH
UNIVERSITY.

88, Mr. Muhammad Azhar Ali: ‘Will the Secretary for Education, Health
and Lands please state:

(a) the date on which the Execytive Council of the University of
Delhi defined the duties and the eonditions of setvices of the
clerical staff and the servants of the University under sub-
section (e) of section 22 of the University of Delhi Aect,
1922;

(b) whether the conduct of clerical staff and the servants of the
University is regulated by the Government Servants Con-
duct Rules made by the Home Department of the Govern-
ment of India;

(c) who is the appellate authority against the orders of the Execu-
tive Council in respect of the duties and conditions of services
of the clerical staff and the servants of the University; snd

(d) what other rules of the Government services are applicable to
the clerical staff and the servants of the University?

Mr. J. D. Tyson: (a) The conditions of service of the clerical and infe-
rior staff of the Delhi University have been prescrited by the Executive
Council from time to time.

(b) No.

(c) The Executive Council is the final authority.

(d) None. The University frames its own rules.



700 LEGISLATIVE ASSEMBLY [18TH Nov. 1940
‘WOREING OF THE PAYMENT OF WAGES Act, 1936, ON THE STATE RAILWAYS,

89. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Labour please lay on the table of the House & statement on the working
-of the Payment of Wages Act, 1936, since ita enforcement on the Eastern
Bengal, East Indian, Great Indian Peninsula and North Western Rail-
ways, showing:

(8) the cases reported by the Inspectors of railway labour to the
Supervisor of Railway Labour against ‘‘delayed payments’’;

(b) the adtion taken by the Supervisor of railway labour on those

. reports; and

(c) to state the reasons for not investing the Inspectors of railway
labour with powers of an Inspector under Payment of Wages
Act to take action on the report against breaches of the provi-
sions of the Act noticed or deteeted during their inspections
of the station?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
{a) to (¢). The information is being collected and a statement will be laid
* .on the table of the House in due course.

ALLOTMENT OF GOVERNMENT QUARTERS TO THE STAFF OF THE HOME AND
LEGISLATIVE DEPARTMENTS.

90. Bhai'Parma Nand: Will the Honourable the Labour Member please
state the number of applications received by the Estate Office from the
Home and the Legislative Departments for Government quarters in New
Delhi for each of the ‘A’, ‘B’, ‘C’, ‘D’, and ‘E’ types, orthodox and un-
-orthodox, in December 1939 and how many have been allotted to each of
these Departments?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
The Honourable Member is referred to the reply given by me to Pandit
Krishna Kant Malaviya’s starred question No. 598 on the 1st April, 1940,

asking for similar information in respect of the Political and the Defence
Departments.

REPRESENTATION FOR REPLACING IRON WINDOWS BY WoobpEN -WinDOWS 1IN
- RaJs Bazar SQuare, NEw DEerLml.

. 91. Bhai Parma Nand: (a) With reference to the reply to starred ques-
tion No. 50, dated the 17th Julv, 1934. is the Honourable the Labour
Member aware that the tenants of orthodox ‘D’ type of quarters in Raja
‘Bazar Square, New Delhi, have recently sent a joint renresentation to
the Central Public Works Department for replacement of revolving iron

windows. known as Crittal windows, in those quarters by ordinary wooden
windows?

(b) If the reply to part (a) be in the affirmative, will Government kindly
state what action is being taken thereon?

(c) Are Government aware that these revolving iron windows occupy
large space and therefore they are suited to big drawing rooms but not to
small rooms in ‘D’ type of quarters in Raja Bazar?
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(d) Are Government aware that some additions and alterations will soon
be undertaken in those quarters? ) .

(e) If so, are Government prepared to consider the advisability of
replacing these iron windows by ordinary wooden windows, when other
alterations are carried out in the quarters in Raja Bazar? If not, why
not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(8) Yes.

(b) to (e). The replacement of the Crittal windews by ordinary wooden
windows has been sanctioned, and the work is likely to be carried out
during the next financial year. .,

SENIORITY LIST OF THE BINDING BBANCH OF THE (GOVERNMENT OF INDIA
PrEss, NEw DELHI.

92. Bhai Parma Nand: (a) Will the Honourable the Labour Member
state whether any official seniority list of the Binding Branch of the Gov-
ernment of India Press, New Delhi, is maintained by the present Manager
of the Press? If so, when did he prepare it?

(b) Were any mistakes subsequently found in this list, which neceasi-
tated reversion of certain men to the lower pay and promotion of junior
men in their place?

(c) Is it a fact that the above mentioned seniority list has now been
revised?

(d) Are Government prepared to institute an enquiry into the cases
of the Binding staff to regularize the cases of men affected? If not,
why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) Yes. The list was first prepared in 1937 and modified in 1938, 1939
and 1940. :

(b) Yes. The mistake involved the reversion of one man.

(c) Yes.

(d) No. It is open to any individual who considers that he has a griev-
ance to represent his case to the appropriate authority.

STOPPAGE OF PAYMENT FOR MEAL INTERVAL TO THE INDUSTRIAL WORKERS
OF THE GOVERNMENT OF IND1A PRESS, NEW DELHI.

93. Bhai Parma Nand: (a) Will the Honourable the Labour Member
please state whether Government are aware that previously payment was
made for tiffin interval by Government to the industriai workers of the
Government of India Press, New Delhi?

(b) Is it a fact that no payment is made now for this interval and men
are engaged for full 84 hours, i.e., 8 A.M. to 4-30 p.M. and the payment is
made for 8 hours only, deducting interval period?

(c) If the reply to the akove be in the affirmative what are the reasons
for stopping the payment for meal interval?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) Prior to July, 1928, payment for the meal interval was made to piece-
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workets who were in employment before the 1st November, 1922, if they
were working on time rates when the interval occurred.

(b) No such payment is made now. Normally, piece-workers in the

New Delhi Press are employed for eight hours on each week-day, exolusive
of the meal interval.

(c) The system of payment for the meal had no logical basis and Gov-
ernment took the opportunity to abolish it at a time when they gave con-
cessions to the piece-workers which, in the aggregate, involved the dis-
bursement of much larger sums than were paid for the meal interval.

DIFFERENTIAL TREATMENT METED OUT T0 Price COMPOSITORS IN THE
GOVERNMENT OF INDIA PrEss, New DeLHI,

.94. Bhai Parma Nand: (a) Will the Honourable the Labour Member
please state whether it is & fact that pieee compositors appointed in the
Government of India Press, New Delhi, were given class 5, which is

equivalent to Rs. 23/8 in the beginning, in spite of high class earned by
them on three months’ classification?

(b) Is it also & fact that new compesitors in salaried scale doing the
saimé work s above mentioned piece compositors are given a start of
Rs. 30 per mensem ?

{e) 1t the reply to the above be in the affirmative, what are the reasons
for this differential treatment? Are Government prepared to fix the class

of piece workers at Rs. 80 from the time of their appointment? If not,
why not? :

The Honourable Diwzn Bahadur Sir A. Ramaswami Mudaliar:

() Yes. Class 5 is equivalent fo a monthly wage of Rs. 27-1-4 for ‘old’
entrants and Rs. 23-15-4 ‘new’ entrants.

(b) and (e). Yes, but there are no longer any piece-compositors in

Class 5, as since December, 1988, all new entrants have been recruited on
a salaried basis.

AMALGAMATION OF GOVERNMENT OF INDIA PRESSES AT SIMLA AND NEW
DEevLHI.

95. Bhai Parma Nand: Will the Honourable Member in charge of the
Labour Department please state:

(a) whether Government have stopped the move to Simla for this
_yearf

(b) whether Government have considered any scheme for concentrat-
ing printing work at the Government of Indiu Press, New
Delhi, due to the stay of the Government Secretariat at
New Delhi;

(c) whether there is any scheme under the consideration of the

Central Government for amalgamating Simla and New Delhi
Presses;

(d) the duties which will be entrusted to the officer propcsed to be
appointed in the office of the Controller of Printing and Sta-
tionery India, New Delhi, in 1940-41; whether he is to
prepare a scheme to concentrate work in New Delhi, by
breaking down the Simla Press; whether Government are

prepared to see that an 1. C. 8. impartial officer is appointed
to the new posts; and PP
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(e} whether docal: holidays will be- given o press employees and
- the scales- will be revised on the Secretariat basis, on the
permanent stay of Government offices in New Delhi; if not,

why not?

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) The
bulk of the Departments and Offices of the Government of India are now
located permanently in Delhi.

(b) and (c). No.

(d) An Indian Civil Service Officer has been appoimted recently as
Officer on Special Duty in the Stationery and Printing Department, He
is to understudy the Controller of Printing and Stationery for a period of
about six months and will, thereafter, be appointed as Controller when
the post is vacated by the existing incumbent. The reply to the second
part is in the negative.

(e) The scale of holidays for the staff of the Government of India
Press, New Delhi, is now the same as that admissible to the non-migratory
staff of the Departments and Offices of the Government of India .in Delhi.
The latter part does not, therefore, arise.

DEFEOTIVE MACHINES IN THE LINO., MONO. AND MACHINE DEPARTMENT OF
THE GOVERNMENT OF INpia PrEss, NEw DELHI.

96. Bhai Parma Nand: (a) Will the Honourable Member for Labour
Please state whether Government are aware that most of the machines in
the Lino., Mono., and Machine Department in the Government of India
Press, New Delhi, have become defective?

(b) Are Government aware that Government work is suffering owing
to stoppage of machines and coruplaints after complaints are made to
the management by the operators, casters and machine men about the
deféctive machines, but no action is being taken?

(c) If the reply to the above be in the affirmative, what action do Gov-
ernment propose to take in the matter? I1f no action is proposed to be
taken, why not?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a) and
{b). No. -

(c) Does not arise.

LoNG INTERVAL INTERVENING BETWEEN MAKING OF APPLICATIONS FOR AND
K ALLOTMENT OF GOVERNMENT QUARTERS.

97. Bhai Parma Nand: (a) Is the Honourable the Labour Member
aware: :

(i) that inconvenience is felt by Government servants entitled to
Government quarters as they do not get any information
regarding allotment or otherwise of quarters within two
months of the last date of application: and

(ii) that a feeling of resentment exists among the staff for want of
information as to their relative seniority in the waiting list?

. (b) If the reply to the above be in the affirmative, is the Honourable
Member prepared to remove the grievances enumerated above?

-
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‘The Homourable Diwan Bahadur Bir A. Ramaswami Mudaliar: (a) (i)-
No complaints have been received from the persons concerned. The Staff
of the Government of India moving up to Simla receive intimation about
allotments about two or three weeks before leaving Delhi.

(ii) Information regarding ihe relative seniority of applicents on the
waiting list can be obtained by the persoms concerned from the Estate
Section of the Central Public Works Department.

(b) The Consulting Engineer has been asked to deal with the applica-
tions for allotnfent as expeditiously as possible.

PROTECTION OF GOVERNMENT QUARTERS FROM TUBERCULOSIS INFECTION.

98. Bhai Parma Nand: (a) Will the Education Secretary be pleased to
state whether steps are taken by Government to protect Government
premises, particularly Government residences, from becoming sources of
tubercular infection? If so, what?

(b) What action, if any, have Government initiated hitherto, when a
case of tuberculosis occurs, or has hecome known in quarters let out to
Government servants? Are such premises isolated and withheld from
further occupation?

(c) How are cases officially dealt with when applications for transfer, or
residence at Simla are submitted by Government servants, who either are
affected with tuberculosis or have been discharged from tuberculosis sana-
toria? Are these officials permitted to reside in Government premises? If
go, why?

(d) Are Government aware that tuberculosis infection in Simla is
spreading rapidly?

(¢) Do Government maintain statistics of tuberculosis cases who oceupy
Government quarters that are liable to be re-let to others?

(f) Do Government propose to prevent the spread of infection of tuber-
culosis scourge in Simla offices and habitations and, if so, what action,
if any, do they propose to initiate? If none, why not?

Mr, J. D. Tyson: (a) and (b). Tenants of Government quarters are
required to bring to the immediate notice of the Health Officer any case of
tuberculosis that may occur in their houses or compounds. On receipt of
such a report a Health Visitor and a Sanitery Inspector visit the premises
and issue instructions regarding the messures to be taken to prevent the
spread of the disease. In certain circumstances a Municipal Committee
can compulsorily remove a patient suffering from tuberculosis to a hospital.
Premises in which cases of tuberculosis are known to have occurred are
not re-allotted until they have been thoroughly disinfected by the Local
Authority concerned.

{c) No case of a Government servant who is either suffering from °
tuberculosis or has been discharged from a tuberculosis sanatorium, asking
for allotment of a Government residence, has come to notice

(d) and (f). Governmemt have no information that -tuberculosis is
spreading in Simla. On the other hand a detailed medical examination of
the inferior establishment of the Government of India Secretariat, who
move between Delhi and Simla, revealed that the incidence of tuber-

f
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culosis, aotive and quiescent, among such staff is not more serious than is
in urban populstions generslly. No special measures in regard to Govern-
ment premises seem nhecessary, but the steps taken by Govermment to
reduce congestion in Simla should improve the health of the town.

(e) No special statistics for tuberculosis cases are maintained by
Government. :

APPOINTMENT OF M2. PASSMORE IN THE SUPPLY Dnrumnm' AND HI8 DUTIES.

99. Bhai Parma Nand: (a) Will the Honourable the Lepder of the
House please state when Mr. Passmore was appointed in the Supply
Department, and on what salary?

(b) Was he not working in the Buckingham Mills? What was hJB
salary?

(¢) Was he getting any commission for the purchase of goods from the
Carnatic and Buckingham Mills? If so, at what rate?

(d) What are his duties now?

(e) What is the total value of the articles purchased through him?
What commission was paid to him?

The Honourable Sir Muhammad Zatrullah Khan: (s) On 11th October,
1939, on Rs. 2,250 per mensem,

(b) and (¢). The answer to the first part of each guestion is in the
negative and the second part, therefore, does not arise.

(d) Director of the Textiles Section in the Supply Department.

(e) Nil. Purchases are made through the Indian Stores Department
or Contracts Directorate, as the case may be.

REvErsioN oF PERMANENT MEN oF HigEER GBRADE TOo LowEr Posts IN
CERTAIN BRANCHES OF THE (GOVERNMENT OF INDIA PRESS, NEwW DELHI,

100. Bhai Parma Nahd: (a) Will the Honoursble the Labour Member
be pleased to state whether it is a fact that the Manager, Government of
Imdia Press, New Delhi, has reverted some permanent men of the higher
grade to lower ‘posts in certain branches of the Government of India Press,
New Dethi?

(b) Does thie Honourable Member contemplate reverting more perma-
nent men from higher grades to a lower one in the near future?

() TIs it not & fact that the Manager on the spot at the time of appoint-
ment and confirmation in higher grades considers the cases carefully?
(d) Do Government propose to consider the desirability of reviewing

the cases of those persons' who have already been reverted from their

permanent posts in the hsgher graéle to a post in the lower one? If not,
why - not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) I
am informed that one person who was found to have been wrongly promot-
ed was reverted last year.

(b) No.
(c) Yes.

(d) No. It is open to any individual who considers that he has &
grievance to represent his case to the appropriate authority.
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DESIBABILITY OF RELAXATION OF ALLOTMENT OF QUARTERS RULES IN THE

OASE OF Low-PaiD, MARRIED: NON-MIGRATORY CLERKS.

101. Bhai Parma Nand: (a) Is the Honourable the Labour Member.
aware of the definition of ‘‘Seniority’’ as laid down in the Rule (Supple-
mentary Rule 317 BII) with regard to the allotment of residences in New
Delhi to low-paid married clerks of the Government of India Offices, who
are now non-migratory ?

(b) Is he also. aware of the fact that the low-paid married clerks who
became out of class long before the introduction of the revised rules of
allotment, are superseded on account of the said definition, and their
juniors are going up in the list of the Central Public Works Department?

(¢) Do Government propose to examine the cases of hardship to the
staff who are now non-migratory in respect of their residences.

(d) Is he prepared to consider those cases of married clerks, who have
children and widows as -dependents, and who have been without residences
in New Delhi for a number of years and are unable to pay high rents for
private houses in New Delhi?

(e) Are Government prepared to scrutinize those cases of clerks, who
are married, low-paid and non-migratory, and who are seeking Government
quarters for the last three or four years, and to relieve them by relaxing the
rules of allotments? '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (s), (b)
and (e). The Honourable Member is referred to the reply I gave to parts
(8) and (d) of Mr. Joshi's unstarred question No. 126 on the 1st April,
1940, '

(c) and (d). No.

DESIBABILITY OF RELAXATION OF ALLOTMENT OF QUARTERS ‘RULES IN THE
CASE OF Low-Pa1D, MABRRIED NoN-MIGRATORY CLERES.

102. Bhai Parma Nand: (a) Will the Honourable the Labour Member
rlease state whether non-migratory, married and low-paid clerks of the
Government of India offices getting an allotment for ‘‘Summer Season’’
in New Delhi, will be ineligible for the residences on arrival of the migratory
clerks in '‘winter season’’ and whether they will then be turned out of the
residences? . )

(b) What remedy does he suggest to remove the hardship of the class
of clerks, who are married, low-paid and non-migratory and have children
and several dependents? _

{(c) Is he prepared to accept the principle that the low-paid married
clerks should be given preference in respect of residences in New Delhi?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Honourable Member is referred to the reply I gave to Mr. Joshi's un-
starred question No. 126 on the 1st April, 1940. .

INOOMPLETE SEWERAGE IN KAROL BAGH, DELHI,

103. Bhai Parma Nand: (a) Will the Educstion Secretary please state
what proportion of amount sanctioned three years ago for the improve-
ment of the Karol Bagh area has been spent, or is proposed to be spent, on
the izhabited portion vis-a-vis the uninhabited area? '
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(b) Is he aware that all the buildings constructed in Karol Bagh had
the previous approval and sanction of the Municipal Committee in accord-
ance with the terms of the lease and that latrines and baths were allowed
to be constructed with outlets on each lane? .

(c) If so, will he please state why sewer lines have been provided in the
alternate lanes only, without making any provision for the discharge of
sullage, etc., of the remaining half of the lanes?

(d) Is it a fact that about two years ago the inhabitants brought to the
notice of the authorities concerned their difficulties regarding the connec-
tion of their drains to the sewers owing to their absence igp the alternate
lanes? If so, what action has been taken by the authorities?

Mr. J. D. Tyson: (a) As the proportion of the ares which is inhahited
has increased since the scheme was introduced, the time and labour
involved in determining how much of the cost of each service is attribut-
able to the inhabited portion and how much to the rest of the area would
be disproportionate to the value of the information when compiled.

(b) (). No: the Municipal Committee was not concerned with the
terms of the lease. (ii). There was no restrictior to secure that all baths
and latrines should open on the service lane.

‘(c) Bewers were provided in alternate lanes, which are the service
lanes. This was considered adequate as every house must abut on a
service lane; but in cases where latrines and baths do not themselves
abut on a service lane containing a sewer, the Trust refrain from enforc-
ing connections if there is a technical difficulty.

(d) Yes. Difficult cases are considered.

CONNECTING OF DRAINS WITH SEWERS IN KAroL Bace, DELHI.

104. Bhai Parma Nand: (a) Is the Education Secretary aware that the
Delhi Improvement Trust, served summons on some of the people of Karol
Bagh to connect their drains with sewers after submission of plans and
after a fortnight took steps to advise some other people to make use of the
sewers without submitting the plans?

(b) Is it a fact that some of the people of Karol Bagh have not yet been
approached for making use of the sewers?

(c) Will the Education Secretary kindlv state whether it is a fact that
water mains in Karol Bagh have been laid on the main roads only and not
in the lanes?

Mr. J. D. Tyson: With your permission, Sir, I propose to reply to
questions Nos. 104 and 107 together.

The information has been called for and will be furnished to the
House when received.

ENHANCEMENT oF ANNUAL PREMIUM OF NAZUL PLoTs IN KAROL BAGH,
Dxra1

105. Bhai Parms Nand: (a) Will the Education Secratary please state
whether it is & fact that the annual premium of the plots granted by the
Nazul in the Karol Bagh area is being doubled at the expiry of 20 years
period 7

(b) Is he also aware that, under Government orders, rents of buildings
obtaining in September 1989 cannot be enhanced?



U908 LEGISLATIVE ASSEMBLY (18T Nov. 1940

Mr. J. D. Tyson: (a) The ground rent (not the premium) due on old
Nazul leases is enhanced in accordance with the terms of the leases. .

(b) No.

EASEMENT RIGHTS INFRINGED BY CONSTRUCTION OF OPEN Srb_mt WATER
Dramns v KaroL Baea, DELHI. _
106. Bhai Parma Nand: (a) Is the Education Secretary aware that
open storm water drains were constructed in the inhabited part of the Karol
Bagh area, cutting off all the passages and entrances to motor Jarages,
shops and even houses? S
(b) Is he prepared to consider whether it is not an infringement of the
n'ghg.s of the poor inhabitants under the Easement Act, 18822 _

‘ Mr, J. D. Tyson: (a) Open storm water drains have been provided in
the Karol Bagh area, and in somescases these drains interfered with access
to buildings. The Trust arranged for residents to be permitted to com-
struct their own culverts over the drains, end so far as Government. are
aware the difficulty has been overcome. '

(b) Does not arise.
Proviping oF ErEctBI0 LigHETS In KaAROL BaGH, DELHI.

*107. Bhai Parma Nand: (a) Is the Education Secretary aware: that
kerosene oil lamps are still ised in lighting up all the lanes in Karol Bagh
area and portions of the three main roads encircling Idgah?

(b) If so, will he kindly state what is the difficulty or delay in supplying
electric light to this area? -

STATEMENT LAID (-)IN THE TABLE.

Informationt promised by the Homourable Sir Reginald Mazwell in reply
to the starred question, No. 35, asked by Dr, Sir Ziauddin Ahmad on
the 8th February, 1940. '

APPOINTMENTS MADE IN CONNECTION WITH WAR WORK,

* * * * A

MOTION FOR ADJOURNMENT.

ALLEGED OcOUPATION OF THE MusiiM Idgak AT BURHANPUR BY THE
Mmrrary.

Mr. Pregident (The Honourable Sir Abdur Rahim): I have received
notice of a motion for adjournment from Maulana Zafar Ali Khan to this
effect. He wants to discuss ‘‘an urgent matter of public importance—
namely, the forcible occupaticn by Militarv of the Muslim Idgah of Bur-
hanpur in the Central Provinces’’. Has the Honourable Member obtain-
ed the permission of His Excellency the Governor General?

Maulana Zafar Ali Khan: 1 have wnitten to the Private Secretary to
the Viceroy and the permission will be coming shortly.

Mr. President (The Honourable 8ir Abdur Rahim): Very well, T will
let it stand over.

~

*For answer to this question, see answer to question No. 104.
+Not printed, but a copy has been placed in the Library of the House.—Hd. of D.
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"Mr. President (The Honourable Sir Abdur Rahim): The Assembly will
now resume consideration of the following motion moved by the Honour-
able Sir Jeremy Raisman: .
 “That the Bill to alter the maximum rates of postage under the Indian Pést Office
Act, 1898, to increase the rates of the taxes on income imposed by the Indian Finance
Act, 1840, by a surcharge for the purposes of the Central Government, and to increase
the rate of super-tax payable by companies, be taken into consideration.”

‘Mr, N, V., Gadgil (Bombay Central Division: Non-Muhammadan
Rural): Sir, when the House rose on Saturday last, I was referring to
the objection which was taken by the Honourable Mr. Griffiths that the
‘Congress was embarrassing the Government in the prosecution of *-their
war efforts. I read a long extract from a book written by Mr. Edward
Thompson ‘‘Enlist India for freedom”, in which he showed that the
Indian leaders were far more responsible and in fact they care more for
ethical principles than for - political or patriotic considerations, but, in
spite of this, if the Honourable Mr. Griffiths wants to complain that the
Congress has tried to embarrass the Government in the prosecution of
their war effort, I want to tell him very plainly that the offer of the Con-
greas is subject to one proviso, viz., that Congress will as far as possible
try to avoid embarrassing the Government, but at the same time if it is
the object of the Government of India, and this seems to he so, to crush
down the Congress and all political life in the country, then the Congress
will stand up, and from that point of view the Congress has taken the step
which has now become already public.

The:other speech which I said was remarkable was that of the Honour-
sble Diwan Bahadur Sir A. Ramaswami Mudaliar. In his speech he
stated that.he was speaking for the whole of India—a claim that I think
even Louis the XIVth would have hesitated to make. I do not want to
say anything about his representative character, he has none in this House
but I want to tell him that if he thinks that India is really behind this
war, then where is the necessity of putting thousands of people in jail
under the Rules of the Defence of India Act? He went on to say that
there has been no pressure. May I ask him to recall, with whatever
influence he has with the Government, what Mr. Mahadev Desal’ was
saying at the Journalists’ Conference about the atrocities in_ coqnection
with the raising of war funds and to publish all that? I will Zgwe. one

, example to show how collections are being made. A certain Zemindar
was threatened with the deprival of his gun license unless he paid
Rs. 50,000. He had to pay it and the license was retained, but I will
give a few examples in order that the Honourable the Home Member may
take a note of them. In the district of Colaba, when the war was declar-
ed, there were nearly four hundred police cases pending against the bus
drivers. They all waited on the Deputy Superintendent of Police and the
District Magistrate and as a result all the prosecutions were withdrawn
and half an anna surcharge was added to every motor ticket in the
Colaba district. This was to go to war funds. Wher complaints were
made, the district authorities said that this is included in the fare and it
is not a contribution towards the war. I ask the Honourable Sir Rama-
swami Mudaliar whether that is honest collection of money. I may give
other examples to show how things are being worked in the districts. First

(709 )
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of all I will deal with how things are done by some Indian Btates—I will
not name them—here and now. The procedure is this. The officials visit
a village, and as soon ar they arrive all the village watchmen are kept
round the village so that nobody can go out. A list is prepared of the
well-to-do people and they are all called in the chavadi. From morning
hours they are not allowed to go home unless they pay the sum mentioned
against their names. Then only they can go back. Of course, this is
persuasion. Then, in the schools, the children are asked to bring some
money in order to witness certain performance and if they do not, they
are threatened with consequences. I will give one other example of work-
men in the Dapodi workshop, a few miles away from Poona. There the
labour establishment is on a temporary basis. They draw monthly wages
approximately from Rs. 15 to Rs. 20 each and each workman is asked to
pay one rupee. In fact, it is deducted from his wages and if he makes
any complaint, he is discharged. Things of that sort are happening daily.
Would the Honourable the Home Member believe that in the districts of
East and West Khandesh, particularly West Khandesh, the Munsifs and
the Mamlatdars regularly go from shop to shop in the' morning outside
the Court hours. They visit shops and they get contributions to war
funds. Of course, it must be by persuasion. I put a simple proposition
before the Government. If they think that these things are exaggerated
and not well-founded, why don’t they start an inquiry? Only two days
ago, the Home Secretary for the United Provinces Government stated and
that is already in the print that complaints have been investigated; they
are somewhat exaggerated and in some cases people who have showed
excessive zeal have been warned. Now, excessive zeal is euphemism for
down-right extraction. I can multiply these cases. Even the Governors
are calling merchants and pressing them for war contribution..

Sir H. P. Mody (Bombay Millowners' Association: Indian Commerce):
Which Governor?

Mr. N. V. Gadgil: You can answer best. ]

Sir H. P. Mody: That is precisely what I want to do.

Mr. N. V. Gadgil: Now, if these things are openly stated, there is the
prosecution. If the Governor is really anxious that the people are helping
out of their own sweet will and that they are convinced, then there is no -
necessity to send for them. If ths Congressmen are in a minority, you
need not worry about them. Let them go about like mad men preaching
against war and nobody will listen to them. But that is not the case.
The Honourable Sir Ramaswami Mudaliar said that several sections of
the Indian public are helping war. Yes, the Princes are undoubtedly
helping war. Yes, to perpetuate autocratic and personal rule. Not in the
cause of democracy. These 810 Princes, who know less about democracy
than about dancing girls, are they helping in the name of democracy?
Not in one of their States are real democratic finstitutions functioning,
and in the matter of extraction of war contribution, they are the principal
culprits. None of them is contributing from his own pocket. At any
rate, I know a State which contributed lakhs of pounds and immediately
afterwards it got it back from its own people or perhaps a little more in
the transaction. Officials in States have made fortunes.
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Mr. President (The Honourable Sir Abdur Rahim): The Chair does not.
think the Honourable Member can discuss the Indian States.

Mr. N. V. Gadgil: I amn trying to meet the point that the contributions
are voluntary.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better confine himself to British India.

Mr. N. V. @Gadgil: T humbly submit that the inhabitants of
the Indian States come and compete with us for jobs in British India......

Mr. President (The Honourable Sir Abdur Rahim): That is a differént:
matter. The Government of India are not direotly concerned with the
administration of the Indian States.

Mr. N. V. Gadgll: The point ig this. The money which the Govern-
ment of India are receiving frora ‘the Indian Princes ..

Mr President (The Honoursble Sir Abdur Rehim): The Honourable
Member must not go on speaking of Indian States.

Mr. N. V. Gadgil: What I mean to say is that it is tainted money and
with this tainted money Britishers are not going to win the cause whick
they profess they are fighting for. °

Then, I will take another section which is no doubt helping the Gov-
ernment. 1 mean the capitalists and the vested interests. The Gov-
ernment feel that this is a sort of Maginot Line and by remaining behind
it they can save India. But I give a warning to the Government. The
Princes, the vested interests and the capitalists—I mean no offence to
them—have no patriotism. ) :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is again discussing the Princes.

Mr. N. V. Gadgil: I am excluding the Princes. The vested interests:
and the capitalists have no patriotism because capital knows no frontiers.
When they find that the other party is winning, they will quietly transfer
themselves to that side. Has not the same thing occurred 150 years ago
when most of the Zamindars and the Princes turned disloyal to the Mughal
and the Mahratta Central Powers? The same thing will happen again. If
you want this war to be a war of free people for freedom, then this is not
the way to get money for financing it. After all, you must remember
that with money alone youcannot achieve success which you think you can.

Sir, the Honourable Sir Ramaswami Mudaliar stated that thousands
and thousands of people have enlisted in the army and hundreds of boys
have joined the ranks as officers and in other establishments. Do we
doubt their patriotism? I respectfully submit that the recruitment is far
from patriotic. You have enlisted 20,000 Gurkhas who hLave nothing to do
with India. They are from Nepal. Religiously, they may be one with
the Hindus, but so far as their patriotism is concerned, they were the:
people who committed atrocities in Bengal and who fired on the Muslim
mob at the time of the Shahidganj agitation. Are they the patriots?
Then, you have recruited thousands of persons from the tribal areas who



1712 LEGIALATIVE; ASSEMBLY [18TE Nov. 1940

[Mr. N. V. Gadgil.] T

care neither for the life or the property of the British Indian people. Are
they the patriots? A few hundred young Indians may have got into the
army or other eoghate Departments but I warn the Governmient that it
is not from the patriotic point of view that they have joined these Depart-
ments but for mere careers because unemployment is stalking in the land.
'The Honourable Sir Ramaswami Mudaliar went on to say that he- was
convinced that by the end of this war, India would be free and that pro-
mises made would be fulfilled. May I tell him what a great Engiishman
gaid about British rule in India? He said: “‘It is a history of promises
made to the edr and broken to the heart’’. I do not think there have been
:any «departures from this time-honoured course of action. If in spite of
all this, the Honourable Sir Ramaswami Mudaliar thinks' that things will
be better, ‘all I can say is that it is a triumph of hope over experience.
He has been connected with public life in Southern India espeeially. Té
is said that he has something to do with the masses. May I ask him
what has been the result of 150 years of Brifish rule? Has poverty
decreased? Has destitution decreased? Has literacy increéssed or has
been on an increasing scale? Nothing of the kind. On the contrary, the
British rule and the British friendship have been a curse. " These are
strong words. But I tell the Government of India that thoss who spesdk
softly on a critical occasion like this are not their friends. They are not
the friends of the British -Government, much less the friends of the
British people. Those who speak on an occasion like this when histéry
is to be made and when decisions will be taken which will affeet the
destinies of this country for years to come freely and frankly are the
friends of their own countrymen and even of their opponents. T tell you
that British friendship and British connection, taken on a balance, has
pmvec:l a curse not only to India but wherever the British people have had
anything to do with the destinies of the other people it has equally proved
a curse. I should like, Sir. to read a short extract from ‘‘Mr. Henri
Beraud’s attack on the Grand Tour’’:

“] am among those who regard English friendship as the cruellest gift that the
:;gods can bestow upon any people. When I observe Great Britain, the Bible in the
one hand and the Covenant of the League in the other, plead the cause of the weak,
or invoke the sacred principles of international justice, I cannot forbear to believe that
her personal interest is at stake. I believe further, that that interest—always the
same, deriving from an invariable policy—is as old and solid as the throne oaf Edward
the Confessor. It (this policy) consista in throwing the continent into confusion so
that England may reign over the ocean wave. It consists in buying the

conscience of others, in seeking mercenaries in sowing discord. It
«consiste in interdicting amoni the nations. It consists in sticking up clergymen
.on top of chests of bullion that they may preach self-abnegation to mations living in

poverty. Because that is in fact the price of British prosperity!”

Mr. President (The Honourable Sir Abdur Rahim\:' That extract will
do. The Honourable Member cannot read any further.

Mr. N. V. Gadgil:

*“Do not the friends of England inform us tha-the control of the Red Sea is indis-
pensable to British policy on account of the sea route to India? Well, that may be so0.”

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
allowed the Honoursble Member to read & short extract. He really
cannot go on reading long extraets. e ‘
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Mr, N. V. Gadgil: As you arec aware, Sir, there is no freedom of speech
already outside this House.

Mr. President (The Honourable Sir Abdur Rahimy: Every Honourable
Member has been allowed the fullest opportunity to say anything he likes.
There are certainly rules of this House which have to be observed by every
Honourable Member.

Mr. N. V. Gadgil: If you rule me irrelevant, I have nothing to say.

*  Mr’ President (The Honourable Sir Abdur Rahim): The Honourable
Member knows the,rules of the House that no Honourable Member can
read long extracts from any document. ¢

b kﬂr N. V. Gadgil: This is no document, Sir. but only extracts from a
ook. '

Mr. President (The Honourable Sir Abdur Rahim): The Honourahle
Member should not read any further extracts. He should continue his
own speech,

Mr. N. V. Gadgil: Very well, Sir, if that is your ruling, I shall obey.

8ir, I say today that the British connection has done no good to the
eountry. It is time that it should be put an end to. Is it indispensable
for the happiness of Indians that the British should remain here for ever?
We are asked and very seriously to help in this war. As I said the other
day, we must be convinced that this war is really a war for freedom of
the people, that it is a war for democracy, that it 18 a war for the freedom
and independence of smaller nationalities. On}y the other day I read in
the papers that certain small nations on the Baltic coast which wers
created as a result of the Treaty of Versailles have been quietly over-run
by the -SBoviet Government. And, two days ago, I find a proposal made
on behalf of the British Govermment that the British Government
are agreeable to recognise the de facto incorporation of these Ba.tic States
into the Soviet Government. Is that the guarantee for the smalker
Btates? Is that the respect that Brituin has for democracy? Is that the
cause for which Britain is fighting this war? If the British Government
is willing to recognise this, one would naturally ask what has Hitler done?
Has he done anything different from Stalin who has quietly incorporated
several smaller countries in his New Order? Then why not recognise
kim also? Why not end the war? The fact is that people start with
good ideas and good principles to begin with, war is for democracy and
war is for self-determination! Then they slow down to national needs,
then to vital needs and then, ultimately, conquest and last but not least
survival. England wants to survive and have mastery of the seas for ever
and she wants that the sea route to India should be a British highway.
38 it for dumping the goods of England on India? I cell this Honourable
House that the question of survival of Britain for keeping her strangle-
hold on India is not an absolute question. It is dependent upon war
aims and what she is fighting for. If she is fighting for anything over and
above her survival. if she is figchting for civilisation, we have a right to
Imow what kind of civilisation ghe is fighting for. We have a right to
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know what kind of new order she tries to set up after the war is over.
Today we have been told, nothing doing in way of India’s freedom, help,
help, and help—that is the sole ery of the Government. This will not
do. We did it unconditionally 25 years ago. Mr. Griffiths told us, no
use referring to the past. I beg to differ from him. Unless you own up
mistakes and errors you have committed in the past and you promise that
such errors and mistakes will not be repeated, we are not going to help
you again in coin, in combatants, in men or money. We have a right to
know your war.aims. You have, against the wishes of the people of
India, without consulting the people or their accredited representatives,
invalved this country in war, you have dragged 400 mfllions of people into
a modern war, ill-équipped with no preparation and for no cause. There-
fore, it is only fair, it is only just on our part to ask what are you ﬁghtn_]g
for. You say you are fighting for your survival. You must deserve it.
It is your own war. You have failed during the course of the last 20
vears, diplomatically, morally and politically. It is your own creation.
This Hitlerism is your own creation. I beg to say that Hitlerisrn has been
conceived in the Foreign office of the British Government. It has been
nursed by British capitalism and if today its grip is round the neck of
national life of England instead of blaming Hitler, the English nation ought
to blame their own diplomacy, their own weak hesitating capitalist leaders.

Sir, we were told that England is fighting for survival. In the course
of four months from April to June nations after nations have collapsed.
England has withdrawn successfully from Norway, she has withdrawn
successfully from Flanders, she has withdrawn successfully from Somali-
land. Mr. Winston Churchill said the .other day that vietory cannot be
won by successful evacuation, but I grant an exception to him. If his
countrymen successfully, politically, withdraw from this country, I pro-
mise he will ultimately succeed. I am not making this statement in &
lighter vein which is so characteristic of my Honourable friend, Sir H. P.
Mody. I am very serious. I say and I repeat that it is necessary to
reduce England to a condition of harmlessness. I say and I believe that
there will come & day when the rest of the world will have the strength and
wisdom to reduce in its turn this British nation to harmlessness which
boasts of being invincible. What is the root cause for this war? The
basic cause for this war is that Germany has no Empire, there is only
one Empire in the world and that is the British Empire. Science may have
added many things but it has not added one inch of ground surface to this
earth. Whatever surface is available has got to be distributed among the con-
tending parties. Well has Dr. Goebells said the other day that the goddess
of history has now decided to redistribute the world. What is this war
for? Your Empire and the French Empire both are founded on plunder
and robbery, it is not my own opinion but vour own writers have stated
s8o. Therefore, there is absolutely no moral claim to retain it. Above
all if you defeat Hitler today, ten years hence he will rise again and
the same thing will happen. You may conclude any peace, but no peace
can sustain unless you free the people of the world and eliminate domi-
nation of one nation over another. Unless that is done. there is no peace
for the world. Therefore, when I say that we want to know why is
this war being fought, it is not onlv for the freedom or peace in this
land that we are asking for, but it is for the establishment of real peace
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in this world and a new order based -on freedom for all people
guaranteed by every other nation. That is our object. Therefore, if the
war has to end it can never end; it can only end for the time being and
then .again continue.

As has been stated, war is the continuation of politics, and politics is
the continuation of war; and it will eontinue. The chief cause of the
war you may not pretend to know, but-if you subject the whole situation
% a scientific analysis you must come to the only possible conclusion,
that the real cause of the war is the imperial possessions of the British
people. Part with it; the price of your existence as &’ national demo-
carcy or even as a nation, I repeat, is liberty for India. If you want to
live as a nation you must die as an empire; otherwise, there is no hope
for you. This may not sound very happy to your ears, but if you have
long views, if you do not believe a larger outlook as deformation of the
mind, if you-do not believe broader considerations as some deficiency of
the mind, then you will soon realise in your quiet introspection that but
for your policy towards India this war would not have happened at all.
It is not for your coal-mines and chalk-hills that Hitler is fighting and
trying to invade England; it is for your imperial possessions. He wants
to end your empire, and the better method is to end it yourself voluntarily.
If you do it today you will at least retain the friendship of the Indian
people: if you part with power you will avoid bitterness. But if you do
not do it, the course of history is almost settled that you will have io
part with it whether you wish it or do not wish it. You may abuse Hitler
in any way you like, but Hitler is the creation of historical forces just
#s Napoleon was. It was Napoleon who ended the feudal system in
Kurope and in the end he ended himself. This is exactly what is
going to happen in the present situation,—Hitler will end imperialism
and in the end he will end himself. Why should we bother? Why
should we participate in this war unless we are assured that our fate will
be better? But the British Government is not prepared to give any
aspurance. I tell the Government of India and the British people through
them that it is easier for a camel to go through the eye of a needle than
for the British people to enter the heaven of success with India in bond-
age. It'is not going to happen. Do not believe that history will repeat
itself; do not believe that because in 1914—18 you put down the people,
you put down liberty of speech, you interned thousands of people and
after the war was over you cheated everybody, that it will be possible
for you to do the same thing hereafter. You have involved us in the
war, and under what circumstances? To take untrained people into a
battle is sheer murder, according to the present Secretary of State, Mr.
Amery. Do you seriously believe that in case of invasion, with your 250
aircraft and a lakh and fifty thousand people and a few tanks here and
there you sre going to save India? No, nothing of that sort. Is this an
indication of your competence and efficiency. during these 150 years, and
more particularly in these 15 months that you have thus p_repared this
country for defence? You have not: you have failed. Assuming that this
war was for India’s benefit, that vou have been commissioned to raise a
fine line of defence, have vou succeeded? I will only repest what the
Secretary of State said in the House of Commons while speaking on the
Chamberlain debate. ‘He said, “In the name of God, Mr. Chamberlain,
g0”. I say, in the name of God. democraev and efiiciency, all of you go,
walk out, otherwise there is no future for this country.
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Sir, they have failed. The Congress three months ago in July, when
France had collapsed, passed a Resolution that if this Government were
to declare and acknowledge the right of India to complete independence
and to forthwith establish prowisionally a national Government, India
would undertake the tusk of defence. What was the response? Gov-
ernment did not realise what pains and pangs it must have caused to
those who had to differ from Mahatma Gandhi, their leader for these 25
years who has led them from victory to victory. They could not under-
stand it; they db not understand this language. The British Government
are willing to sell their Colonies for fifty over-age destroyers; they are
willing to lease out Colony after Colony for 09 years; but they are not
prepared to give back India her.undoubted freedom, her right to deter-
mine her course of aetion, her right to defend herself, her coast and her
country, even provisionally. Is that the treatment to be given to a
country of this type? But those who have done this deserve no co-opera-
tion and no help from -us. Sir, that opportinity is gone.. England has
missed the bus in Norway and in several other countries. This was a
most splendid and golden opportunity as Maulana Zafar Ali said. They
have missed it, and now something' more is in store for all of us.

8ir, I believe,—and I say this because I have very carefully studied
the situation,—that it is impossible for the British people to defeat Hitler.
All that will happen will be a stalemate or a peace. Lakhs and lakhs of
people will have to be taken over the Continent to march through France
to invade Germany, that is an impossibility, even according to the States-
man. What is the next alternative? Destruction. If that is so, it is
time for you to think why the war has'been continued further and fur-
ther. I say it is because you do mot want to part with your empire.
Liquidate it. They are mortgaging every asset, not only their own,
but you will be surprised to learn, Sir, that at this very hour negotiations
are going on in England that certain firms in America should be given &
monopoly of exporting motor-cars to India for a period of 25 years and
that England should get certain war materials in return. That is how
they are anxious about our industriul future. You cannot build ships.
One hundred and fifty years ago in Bengal if any Indian built a ship
beyond certain dimensions he was to be punished with 25 stripes. That
order is contained in the Government Gazette of the year 1792, and the
same spirit continues today. You cannot open factories for building
motor cars; you cannot build factories for producing aireraft. And these
war efforts we are expected to help in. Yes. for the shop assistants and
salesmen and agents and sub-agents from Furopean firms who have no
business now to be given employment and commission, whether they
degerve it or not. And wherever there are- Indian finance officers they
must be put under British officers so that contracts may go to Europeanm
firms. That is what has been happenmg in the course of the last three
months,—let Government deny. What are these war efforts? Is it my
country or your country that is in danger? Why are you heré? Go
away, every one of you,—from Lord Linlithgow down to the Anglo-Indian,
if he thinks India is not his countrv. Let them sall go away, we will
defend it, we will manage it, we will govern it; and we “have shown in
the course of the last four years, Hindus and Muslims, that we can
govern better than you. If you want to go, in God’s name, go away. It
is your country that is in danger. Why are vou here? Apparently your
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dividends are more to you than the destruction of your ewn coumtry.
If you go, the administration will be cheaper; it will be better, more
efficient; and at the same time you will retain our gogdwill. But if you
do not go, what is likely to happen? It is certain that India, as we know,.
the masses are not going to help you. What will happen? Very soon
there will be confusion; there will be revolution. It is coming whether
you wish it or you do not wish it. The Congress wants that it should
be on a non-violent basis, that the transfer of power should be accom-
panied by peace and goodwill. But you do not want that. You have
asked for a revolution and you wili have a revolution; andein the result-
ing confusion our destiny is so great, our cause is 8o just that it is India
that will succeed and not you. Therefore, Sir, no case has been made
out at present that will convince us that it is our war or that it is a war for
any principle. It is a war to consolidate the imperialistic grip on
India and no more. If that is so, then there is no moral obligation on
our part to help. People may ask, what will happen to India? Sir
Cowasji Jehangir ig afraid of his investments; Sir Homi Mody of his
dividends. Let me assure them both that if we win, as we are certain
to win, it is much better to side with us. The question is clear. Those
who want Indian freedom, they must come to us; those who want British
rule perpetuated let them say so. It is based on racialism—why blame
the Nazi rule because it is racial exploitation?

You have taken our soldiers to fight in the Colonies where the best
12 Noox lands are reserved for Furopeans, employments are closed
to Indians, where racialism and exploitation is the order of
the day. Do you tell us seriously that British imperialism is not based
on race arrogance? Search the list of appointments made here. See the
list, how racialism works. Go to the Colonies to see how racialism works..
Is it fair that my countrymen should go and die for South Africa or
British Somaliland or for Kenya, where Indians are treated worse than
dogs? What is it that you are asking us to do? You are asking us to
perpetuate this system, this civilisation which deserves to collapse and to
be buried fathoms deep. It is a crime against your own generation. It
i8 & crime on your part so far as your sons and grandsons are concerned.
Here is an opportunity which comes once in a century, when you can
throw off your shackles and be free. Will you realise this? On what:
side will you cast your vote? Will you be for those who have always
stood for racialism, who have always stood for exploitation, who have
always broken the promises they made, who in their worst hour of trial
have shewn s complete indifference and complete disinclination to part
with one iota of power? What did vou offer? Expansion oi the Execu-
tive Council. Is Mr. Jinnah out for jobs? TIs the Congress out for jobs?
You might think you have made a wonderful offer, but I will give a
comment. of your own countryman, Mr. Sorensen. He said:

“The scheme is merely am extension of liability to serve and sacrifice without the
correspanding enlargement or endowment of power.”

That is not the way to treat a nation of this ancient tradition. Mr.
Churchill said: ‘“We are the happy inheritors who have got a special
aptitude to reconcile empire with democracy and tradition with progress.”’
That is good when the white people are eoncerned. But here you hwnve
failed to reconcile the two. On the contrary, at every etage, at every
moment, you are reminding us that democracy is not for us. The most
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vicious principle that has been inserted by the Viceroy im his speech is
that we cannot have democracy if half a dozen lunatics from the lunatie

asylum say: ‘“We oppose a particular scheme’’, then he can turn down
everything and say: ‘“No progress.”’

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): Eighty miilions of Muslims are not a few people.

Mr. N. V. @adgil: I am not referring to Muslims: they are bound to
be with us in the struggle—rather I am confident about it. Therefore, as
1 say, it is & most vicious principle. - It was just the same principle which
was embodied in the Treaty of Versailles. You managed there
to see that no single big state remained in FEurope and you
partitioned Europe into small states. This ‘war is the result.. That is
exactly what you want to do here in India today, so that there may be
groups, groups, groups, so that real nationality, a real powerful nationality
may not grow in India. That is your object. Some of your ancestors—
Macaulay for one, said that it would be the proudest day when Indian
people themselves would ask the Britishers to go out, because they were
ready to govern. That proud day is dawning every day; but our regret
is that Macaulay’s successors do not want to fulfil the promises or the
mission with which he said the Englishinen came out to India. In these
circumstances, we find that even England is not for fighting for
democracy, and, in the words of the American Ambassador, there is no
democracy in England: the light of democracy has gone out in Europe;
and it is like the middle ages—darkness. In India the little of democracy
that was allowed to function has been crushed. The things that consti-
dute democracy—freedom of speech, freedom of association, individual
liberty and equality—all that has gone. There is no freedom. We can-
not speak out. What then? It is freedom that is really in danger not
only in Europe, not only in India but everywhere. Therefore, the Con-
gress has decided to defend that freedom at whatever cost. You may jail
us; you may be afraid of freedom of speech as the dictators are. They
are surrounded by bayonets, machine guns and by the latest things that
science has added, not to expand the bounds of human happiness, but to
achieve destruction on a large scale. You are surrounded by all these
things: but a little mouse of thought, in the words of Mr. Churchill, has
arigen: the still small voice of freedom is going out. from Wardha, from
this corner .of the country to the other. You may jail it; you may jail us
half a dozen times, twenty times; you may even put an end to our lives;
but the cause for which we stand you cannot crush. You dare not crush in
spite of your bayonets and in spite of your Defence of India Act. Requisi-
tion all the presses in the world, all the available paper in the world and
all the typewriters and go on making different rules under the Defence of
India Act; but the natural promptings of freedom you eannot put down.
‘The world is changing fast. Everybody is trying to adjust to the new
events that are happening; but here is an institution, namely, the Iadian
bureaucracy, that will not change. It is doomed. If you cannot solve
this problem, events will solve it for you. On our part we have started
this struggle without-bitterness. Tf T have spoken with some heat today,
1 only wanted to show to the Government that the heat in the country is
-one hundred times greater than what I have shown here.
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Have you realised what is present in the minds of the people after the
rejection of the Congress offer”: Bitterness. People hate Hitler but they
have started hating you because they think that you and he are two sides
of the same coin. Have vou reslised thir? i vou want really to recon-
cile, if you want really to live, as I said, you cannot live as a nation unless
vou die as an empire; we help you in that process. Do it with grace here
and how, but if you fail to do so, well, all I can say is that not only is
there no future for the empire, but the future for your own country is not
very happy at all. Om our part we have decided to continue what we have
decided a few davs ago. We might die in the struggle, but those of us
who will survive, they will survive to see that the struggle for Indian
freedom has been won. .

The Hononrable Sir Mubammad Zafrulish Khan (Leader of the
House): Bir, in the first part of my speech, 1 propose to deal briefly with
some of the matters that have been raised with reference to the Supply
Department. 1 have said I propose to deal briefly with them because the
greater number of them were dealt with by the Honourable the Finance
Member on Friday while speaking on behalf of the Government on Mr.
Muhammad Nauman's Resolution. The Honourable the Finance Member
then said that, so far as the question of salaries was concerned which had
been adverted to so often in this House, he was prepared to submit to the
Standing Finance Committee a list of all officers employed in the Supply
Department together with the particulars of the salaries they are drawing
and the salaries and the emoluments that they were drawing before their
employment in this Department, for the scrutiny of the Committee. He
also stated that he was prepared to consult the Committee on the prin-
ciples which ought to be followed in this respect with regard to future
recruitment. He also stated that I had under consideration the question
of setting up a Standing Committee for the Supply Department, and in
answer to a question put to me, I stated that I would be able to inform
the House on Saturday or on Monday about the decision arrived at con-
cerning the Standing Committee. I now announce to the House that it
is proposed to set up a Standing Committee for.the Supply Department
during this Bession of the Legidlature.

There are one or two matters, however, which were not directly dealt
with by the Honourable the Finance Member on Friday and on which T
might say a word or two. The old controversy with regard to Cont_r?l!ers
and Liaison Officers was again revived. There are two lines of criticism
which are ‘directed against the working of the Supply Department in this
respect. The business community complain that the Department is ru
along bureaucratic lines, there is too much red tape, there lis not enough
consultation with business and industry. On the othér hand, some
Honourable Members have complained that the association of businessmen
with the Departinent in the capacity of Controllers and Liaison Officers
is an arrangement which is likely to work unfairly to the businesses and
industries concerned. These two points of -view -are not necessarily con-
tradictory and the Department have endeavoured to follow a middle line
in these matters. They have invited the co-operation of business and
industry, but they have limited that co-operation to advice. As I have on
more occasions than one already explained to the House, these Controllers
and Lisison Officers have been selected on the advice of the respective
industries concerned. Reference was made by Sir Abdul Halim Ghuznavi
to the Controller for jute.  Hé admitted that e had been appointed on the

: : £
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advice of the industry, but he said that the Indisn Jute Mills’ Assocmt.lon.
whose President that gentleman is, has a majority of European member-
ship, and the Indign members did not raise- any objection to the President
being appointed Controller as they knew they would be over-ruled and if
they were over-ruled they would be subsequently discriminated against.
That is a most serious allegation against the Indian businessmen, but does
not the logical result follow that if they refrained from opposing the selec-
tion of this gentleman as Controller in order to secure that there should be
no discrimination, we may assume that there is no discrimination.
But apart from that, we know that there is no discrimination for the
reason that the Indian Jute Millowners themselves have made no com-
pleint with regard to this arrangement. Similarly, reference was made
to the Liaison Officer for the leather industry. I have tried to explain
more than once that the Liaison Officer advises with regard to the leather
industry and not with regard to hides and skins, and he was appointed on
the advice of the industry and of the Tanners’ Federation. I think it is
alleged that he gave certain advice . . . . (At this stage Dr. Sir Ziauddin
Ahmad rose in his seat).

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should be allowed to go on with his speech.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Mubammadan Rural): Don’t try to mislead us.

The Honourable Sir Muhammad Zafrullah Khan: I am not in a habib
of trying to mislead. (Interruption.)

Mr. President (The Honourable Sir Abdur Rahim) s Order, order. The
Honourable Member should be allowed to go on.

The Honourable Sir Muhammad Zafrullah Khan: Does the Honourable
Member queslion the statement that he is not an Adviser with regard to
hides and skins? '

Dr, Sir Ziauddin Ahmad: T showed letters that it is not correct.

The Honourable Sir- Muhammad Zatruliah Khan: The Honourable
Member or some other Honourable Member brought to my notice a
letter from  the  Liaison  Officer. himself  which indicated
that possibly he thought that he would be an Adviser on
hides and skins also, but the Honourable Member was assured and it was
pointed out to the Liaison Officer, that he was not an Adviser on hides and
skins. And that was many months ago. The Honourable Member cannot
charge me with trying to mislead him. I was saying that it. had been
alleged that the advice of the Liaison Officer with regard to the leather
industry might have the effect of depressing the prices of hides and skins
and that is how the hides and skine people are interested. On that, my
first observation is that, when that aspect of the matter was put to me,
again a long time ago, I believe it was last winter, I said that if the hides
and skins people would get together and make specific suggestions on the
matter, 1 would gladly take them into consideration and do whatever was
feasible, and it wus then pointed out to me: ‘But we cannot get to-
gether’ and I said: ‘Well, then I cannot, on any individual representa-
tion, unless the facts put forward indicated what the trouble was, take
action when I was advised by the Department that no Liaison Officer is
Tequired for hides and skins’. My second observation is that so far as
prices are concerned, the dominant factor in this respect are purchases
made by His Ma]esty 8 Government. His Majesty’s Government have
fixed prices for hides and skins which are well above world parity.
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. Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-
madan Rural): But much below the pre-war level.

The Honourable Sir Muhammad Zafrullah Khan: . How do you know?
Pandit Lakshmi Kanta Maitra: 1 showed that last time.

The Honourable Sir Muhammad Zafrullah Khan: At any rate, they
-are substantially above world parity. If prices have gone down all over
‘the world, Honourable Members cannot complain that pre-war prices are
not being paid. Recently there has been a- tendency on the part of South
India merchants to hold back supplies or to offer only poorer qualities. I
am afraid that may have the effect of doing serious injury td the eXport
trade in hides and skins inasmuch as Great Britain has other sources of
supply open to it.

Then reference was made to the Liaison officer for the woollen industry.
That industry was not organised to begin with. Representatives of the
industry, European as well as Indian, were asked to come up and they
were consultéd with regard to a liaison officer. At the beginning of that
meeting, Indian representatives of the industry were not willing to asso-
-ciate themselves with any such arrangement but before the meeting ended,
they themselves asked that the matter be taken into consideration again
and with the unanimous approval of everybody present, a Liaison officer
was selected. I must make this clear that the duties of Liaison officers
do not go beyond advice. Also I must place before Honourable Members
the difficulty of the Department. If the Department is to have skilled
advice, where should it get it from? Should it get it from people who know
nothing at all about an industry or should it get it from people who are
-connected with the industry? That is a matter which the Standing Com-
‘mititee might well advise upon.

Dr. Sir Ziauvddin Ahmad: You should get the expelrts of the Indian
-Stores Department.

Mr, President (The Honourable Siv Abdur Rahim): The Honourable
.Member had better net:interrupt:: C nE e

The Honourable Sir Muhammad Zafrullah Khan: I venture to hope
'that the appointment of the committee might give opportunities by dis-
-eussion across the table to explode a good many of the vague apprehen-
‘sions that seem to float about about the depaftment.  On-the other hand
I am the last person to pretend that any human undertaking is perfect,
much less a Department that had to bechastily set’up:in-order to deal
‘with, perhaps the biggest emergency that the world has ‘ever seen and I
can give this assurance to the House that if any abuses are brought to
my notice and it is shown that there is any basis for them, I shall take
-appropriate action to remedy them.

Then, reference was made to recruitment in the Department. It was
said that the Department was packed with Europeans. It was also said
that in the sections which had been transferred to Calcutta recently there
had been a very large percentage of Anglo-Indian recruitment. Well,
now, with regard to the first matter, the racial aspect of the matter, there
are several factors to be kept in mind. One of them, and a very important
one, is that the Supply Department has taken over departments and

E2
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sections in which there had been no or very little Indian recruitment so-
far. Take the Contracts Directorate. That Department has not normally
recruited Indians up®to the time that it became a part of the Supply
Department. Since then, eight Commissions have been given to Indians
in that Department. That is only a first step. I am sure that the House-
will recognise it is a very welcome step and a step in the right direction.

Pandit Lakshmi Kanta Maitra: Very big step too.

The Honourable Sir Muhammad Zatrullah EKhan: On the other hand.
take tke Indian Stores Department which is now almost wholly Indian.
For the first time last April, an Indian Chief Controller was appointed and:
when he took up another appointmert, another Indian was appointed .
his place.

Sir Mubammad Yamin Khaam (Agra Division: Muhammadan Rural):
Or was he turned out? I say that the Indian Controller who was appoint-
ed was there only for a few months, and then he had to vacate. Circum--
stances arose which compelled him to leave.

The Homourable Sir Muhammad Zafrullah Khan: No, Sir. That is
absolutely and entirely wrong. It is an allegation without the slightest
foundation, and I had hoped that a responsible Member like my Honour.
able friend would have made sure of his facts before he made thatTallega-
tion.

Sir Muhammad Yamin Khan: It is for the other side to prove that iju.
is wrong. .

The Honourable Sir Muhammad Zafrullah Khan: I should have
thought that the Honourable Member who is a lawyer by profession . . . .

Sir Muhammad Yamin Khan: Held an inquiry.

The Honourable Sir Muhammad Zafruliah EKhan: The Honourable
Member ought to know that an inquiry cannot be held unless an allega-
tion is made supported with such ptima facie facts -that raise at least a
suspicion that something of the kind that is a}]eg'ed has happened.

8ir Muhammad Yamin Khan: How to do1t?

The Emunbh ‘Sir Hﬂh’aminad Eafrnlla.h Khan: 71 do not know why
the Honourable: Member makes that allegation. He says that this officer,
who was appointed, was shunted off to something else in order that he
should vacate this appoirtment which had been given to him and as it was
raised on the question of Indianisation, the implication would apparently
be that he was shurted off to make room for a European. Well, but an
Indian has succeeded him.

Bir Muhammad Yamin Khan: T know.

The Honourable Sir Muhammad Zatrullah Khan: The Honourable
Member did not seem to know, and. if he. does know that, where is the
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point of the allégation made by him? And if the Honourable Member were
to accept the doctrine that an allegation has only to be made for the
person or the officer.or the Department against whorp it is made to be put
-on their defence, the Honourable Member might find himself in a very
difficult position if he is to be called upon to clear himself of a charge
simply because an allegation is made against him. But I will say this,
that, nevertheless, this aspect of the matter will continue to have my
very sympathetic consideration. There have heen factors of which 1 am
aware which have during the last year sometimes absolutely necessitated
the selection of Europeans for certain appointments when, if the emer-
gency had not been so sudden, 1t might have been possible to recruit
Indians. Now that the Department is in running order and there *is more
time to look round, I can assure the House that the efforts to which I have
referred will be made on a more extensive scale.

Sardar Bant Simgh (West Punjab: Sikh): Wil you give us the
.assuranee that the rule wilt be the appointment of ‘*an Indian at the
head’ and it will only be in exceptional cases that Europeans will be
appointed ?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member is very fond of asking for assurances, and I bhave this experience
that on one occasion, when 1 took a copy of a newspaper from him and
read out the assurance that he was wanting on every occasion subsequent-
ly on which he has referred to it, he has misrepresented what happened
and I, therefore, have got to be extremely careful not to walk into an
assurance when the Honourable Member invites me to do so.

Sardar Sant Singh: Oh, 1 see. Be careful. But keep vour assur-
ances.

The Honourable Sir Muhammad Zafrullah Khan: If I had no intention
of keeping the assurances given, I could give them as lightly as the
Honourable Member has asked me to give them.

Now, Sir, if the House will permit me, I shall advert to the main
issue that has been debated on this motion, that is to say, the issue of co-
operating or not co-operating in the war effort. The debate with regard
to this subject has ranged over a very wide field and it has not all the
time been possible to follow the real lines of the argument and some of
them, as very often happens“in a debate of this character, have been
rather conflicting and eontradictory. It is, therefore, difficult to select
a line of approach to the problem which would both do adequate justice to
what has been said and also enable the whole question to be discussed in
a connected manner. I shall, however, make .an. effort to sketch the
background of this question in a manner from which I venture to think
$here would be no or very little dissent. ¥ éhall start by enumerating
-certain points of agreement, at any rate agreemenl so fer as I am con-
.cerned,—I venture to think, Sir, that we are agreed upon the desirability
.of the following: and I might say that I have culled these from what has
been said by various Members from different parts of the House including
Mr. Joshi. We are all agreed upon freedom; tha$ is to say,. freedom for
each nation to order its own affairs in such manner as appears best to it,
provided it does not interfere with the liberty of other nations to do. the
same—freedom also from exploitation; each nation to coatent itself with

L ]
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the benefits that Providence has bestowed upon it and to occupy itself
with developing them.to the best advantage and not casting covetous eyes
upon what has been bestowed upon other nations. As has been said:

“Ld tamuddanna 'ainaika ila ma, mdttdénd bihi azwdjon mibum zahratal hayat-
iddunyd linaftinahum fihi, wa rizg-o-Babbika khairun wa abgd.”

An Honourable Member: Translation?

The Honourable Sir Muhammad Zatrullah Khan: The translation is:
exactly ,what I have said in the last sentence against exploitation. Wher-
ever I make & quotation, it will be a quotation conveying exactly the sense
of the contex. A free translation of this is:

“Do mot cast covetous eyes upon that with which other ple have been blessed
with regard to worldly benefits so that they may be tried t.m!n, the enjoyment of
that which has been bestowed upon you is the best and most endurable for you.'

Secondly, we are agreed upon the sanctity of treaties and engagements
and international obligations:

“Wa aufi bil-ahdi, innal-shda kdna manild.” .
“Carry out your engagements, because you will have to give an account of them.™

Thirdly, we are agreed that the most desirable system of government
is a system under which the executive authority of the State is carried on
in accordance with the wishes of the various sections of the population,
freely expressed and fairly ascertained; that is to say, broadly speaking, a
democratic system under which the State exists for the service of the
people and is not defied into an object of worship:

“Innalléha ya-murukum an tuaddul amdnati ild ahlihd.”’

*“God commands you to entrust executive authority into the hands of those who
sre best fitted to discharge it."”

Fourthly, justice between man and man; that is to say, the rule of law
which secures individual liberty and equality for all citizens before the
law . . . .

Mr. S, Satyamurti (Madras City : Non-Mubammadan Urban): Yes—the
Defence of India Act!

The Honourable Sir Muhammad Zafrullah Khan: . . . . and in that
sphere countenances no privileges based on family, caste, creed, colour or

race. I was saying: ‘I hope we are agreed that these are the things which
one has to aim at.”’

An Honourable Member: Many more.

The Homourable Sir Muhammad Zafrullah Khan: Yes, many more; I
have not yet finished.
“Wa izd hakemtum bainan-ndsi an tahkumi bil adl.”
“And when you judge between men, judge equitably.”

. "Ld yajrimannakum  shanadnv, gaumin ald alld t'adili, ‘iddu, hwwa agrabu
littagwd.”

“Let not hostility towards a people incite you to injustice; act justly for that is
nearest to godliness.’ .
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And that the only patent of nobility shall be:

“Inna akramakum ’indalléhi at qdkum.”
““The noblest of you in the eyes of God is he who is most Gbd-fearing.”

Fifthly, that the strong shall help the weak rather than exploit them.
That is to say, from those who have much, a fair share shall be taken. I
ghall draw Mr. Joshi’s attention to this.

Mr. S. Satyamurti : Draw the attention of the European Group.

The Honourable Sir Muhammad Zafrullah Khan: . . And restored , to
those who have little or nothing. In other words, Zakat, which has been
defined as:

“‘Sadagatun tikhazu min, aghniydihim wa turaddu ild fugaraihim.”
““A charitable levy which is imposed upon the rich and is restored to the poor.”

Bixthly,—an ultimate Federation of States—I want to draw Mr. Asaf
Ali’s attention to this because, I believe, he said that—in which each unit,
while preserving its own independence, would co-operate on a basis of
equality with the rest to secure and maintain world peace by elimination
of war and the setting up of machine:'ly for the settlement of International
disputes, so that at long last mankind may be free to devote towards the
alleviation of human suffering and the promotion of human happiness their
intellectual gifts and the vast resources of science which are at present
being devoted towards the destruction of mankind. This does not exhaust
the catalogue of our social and political ideals, but these are the matters
that have been referred to in this debate and they should suffice for the
purpose in hand.

Now, 8ir, if we are agreed so far, we must of necessity be in agreement
and must confess that in this struggle our sympathies are strongly on the
side of the democracies, .

Mr. S. Satyamurti: Why confess?

The Honourable Sir Muhammad Zatrullah Khan: Because in certain
quarters there is a reluctance to confess that. For, the triumph of the
totalitarian States and the defeat of the democracies would spell the ruin
and destruction of all that we regard as noble and hold dear in our ideals.
Emphatic expression has already been given to that sympathy by the
Leaders of various parties and groups in this country. Mr. Gandhi has
said that his sympathies are with Britain and France from the humanitarianx
standpoint. “‘I wish even now Hitler would listen to reasor and the appeal
of almost the whole of thinking mankind, not excluding the German peoples
themselves . . . . But perhaps Herr Hitler recognizes no God but brute
force, and, as Mr. Chamberlain says, ‘he will listen to nothing else.” I
have come to the conclusion that Hitler is responsible for the war.””

Mr. S. Satyamurti: No, no.

The Honourahle Sir Muhammad Zafrullah Khan: These are not my
words: these are the words of Mr. Gandhi. I did rot know that the
dissent from Mr. Gandhi in Congress ranks had procesded so far.

“If he succeeds in his design, his success will be no proof of the justness of his
claim. It will be proof that the law of the jungle is still a great force in human

.
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affairs. It will be one more f that we humans, though we have changed the form,
have not changed the mmngrt:o of the beast’. ‘My sympathies are wholly with the
Allies. Willy-nilly, this war is resolving iteelf into one between !Pch“delmcraqv as the
West has evolved and totalitarianism as depicted in Herr Hitler”. ‘‘Whatever Hitler
may ultimately prove to be, we know what Hitlerism bas come to mean. It means
naked, ruthless force reduced to an exact science and werked with scientific precision.
In its effect, it becomes almost irresistible’’. ‘‘The defeat of Britain will be a calamity.
If the Allies are defested, India will be thrown into confusion and anarchy from
which it may not recover for a long time, in the course of which India may become
disintegrated and fall a prey to foreign invasion.™ :

Everyone of these words, with which I am in perfect accord, is
Mr. *Gandhi’s.
“Brute force it gaining ground. Hitler and Hitlerism must be defeated and

routed . . . .It must be the wish of all that Hitler should be defeated”. ‘‘We must
all pray for the suecess of the Allies in the war.”

These are the sentiments of Mr. Rajagopalachariar.

“Hitler's war is 8 war against small and helpless nationalities. It is a war of
racial arrogance against hemanity. It is war of ruthless destruction carried on against
civilized nations and Internatiomal relations. It is violence carried to perfection, seeking
to destroy peace. Above all, it is a war against non-violence which we hold so sacred.
It is an irreligious attempt to uproot the sanctity of the moral law.”

“Our war is undoubtedly a war against International gangsterdom and against a
philosophy of life and State which stands for the destraction of human personality by
a ruthless regimentation of man and his nobler instincts.”

These are the sentiments of Mr. Munshi with which again I entirely
agree. '

““There is not one right-minded Indian, who does not want the victory of the Allies
against Hitlerism and Stalinism.”

““I know this that Britain with all her faults is s decent natiom, and in this war
1 have no doubt Mahatma Gandhi wishes, the Congress wishes, I wish (that is Mr.

3a‘tjyamurti} and all of us wish England to win. England will win the war, and at the
end of the war will come the rule of law in the International sphere.”

‘“‘Hitlerism must be defeated. If Britain does not win the .war; India will become a
slave to other countries and therefore Indians wish for Britain's success in this war.”

These are the sentiments of Mr. Satyainurti. G
Sir, this is a time when Britain and India are facing.-a_ common enemy

and in that I have the agreement of Mr. Prakasa? o
“The Congress wants England to win and we all pray for her success.in the war.”
That is Mr. Shankar Rao Deo.

Sardar Valabhbhai Patel has said:

“The sympathies of all Indian leaders are with Britain and, France in the- present
war as they believe that Nazism will lead to the destruction of the world."

“A victory for Germany will he a disester both for India and the world.”

This is Dr. Prafulla Chandra Ghose.

Very lgocod So far we are agreed upon certain things. Apart from the _
social and political ideals which I described in the beginning of this part of
my speech, we are agreed, first, that Hitler is respopsible for. this .war,
secondly, that the Dictators are fighting for something which would destroy
-everything that would make life a rich and glorious inheritamce, thirdly,
that Great Britain is the main bulwark against that destruetion, fourthly,
that the defeat of Britain would mean ruin and destruetiom to the whole
world ircluding India.

An Honourable Member: No, no.
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The Honourable Sir Muhammad Zafrullah Khan: I have just read that
-out. Why should anybody deny this. Fifthly and lastly, not only our’
-sympathies but our prayers are also with Britain.

T now come, Sir, to matters upon which there may be less agreement,
.even though I shall make my approach to them in a manner in which I
‘might be able to carry with me as far as may be possible the support of
Honourable Members opposite. Why is it said that we should not eontri-
bute towards the war effort of Britain to the utmost of our strength and
‘resources? Is it on account of the doctrine of non-violence? Sir, upon
this aspect of the matter, I feel I am not competent to pronounce as I
have not fully grasped all the implications of this doctrine. $o fas gs my

own convictions are concerned, I too believe in non-violence so long as I am
‘not subjected to aggression by somebody else. Against a violent aggressor,
1 am called upon to exercise such force as might be sufficient to put an end
to the aggression. Where the aggressor has been subdued, then I am en-
Jjoined to deal fairly and equitably with him.

Mr. M. 8. Aney (Berar: Non-Muhammadan), Deal non-violently with
*him.

The HonQurable Sir Muhammad Zafrullah Khan: In the face cof the
danger that threatens the greater part of the world, indeed the whole of it,
today, T am convinced that neither non-resistance, nor turning the left cheek
-wheril the right is smitten would avail. On the other hand, I have bheen
“taught:

“Wa lakum fil-gisdsi haydtun ya ulil-albab.”

“Lau la dafullahinndsa b'adubum bi-8’adin la-huddimat  sawdmiun we biya'un
wa salawdtun wg masdjidun yuzkaru fika is mulldhi kasirs.”

“Oh'! ye, who claim to be wise for you there is life in a system of adequate
‘penalties,””

“If God were not to permit ome nation to oppose force to the violence of another
nation, then temples and churches and synagogues and mosques in which God is
worshipped would be destroyed and swept away.”

But, we have been assured by Mr. Munshi that this war is war against
non-violence itself and we have been assured during the course of this debate
-and previously that if Britain were to grant freedom to India, those who
-differ from us over this matter would then come forward and make the
‘fullest contribution towards the prosecution of the war.

Mr. M. Asaf Ali (Delhi: General): As free men.

' The Homourable Sir Muhammad Zafrullah Khan: Surely then it is not
“the doctrine of non-violence that stands in the way of their making a con-
tribution towards the war effort. What then are the reasons far refusing
co-operation in the effort to withstand and overcome the stark gaked forces
.of darkness and terror. During the course of the debate various reasons
have been advanced ranging from Clive to Jawahar Lal Nehru. From these
let me try to frame the verv worst indictment against Britain. Tt has
been said that Britain is an impetialist nation and it has exploited India

“in every field.

Mr, M. Asaf Ali: To the same extent as Nazis ‘‘might’’.
“
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The Honourable Sir Muhammad Zafrullah Xhan: You know the worst of
Britain, you have not yet known even the best of Nazism.

Mr. M. Asaf Ali: That is why I said ‘‘might”".

The Honourable Sir Muhammad Zafrullah Khan: It has been alleged.
that Britain has been guilty of the exploitation of India in every field.
She has neglected the defence of this country, she is responsible for the
communal conflict in" this country. She is guilty of repression and even
denies the right ©f free speech. Above all she has not yet conferred upon
India, .its freedom. This is an imperialist war. We had no choice in
entering thig war or in keeping out of it. It is, therefore, not our war and
we are not called upon to help Britain. 1 am sure Sir, that is a fair
summary of England’s past misdeeds and present defaults vis-a-vis this-
country which have been .dwelt upon during the course of this debate. A
great deal of time and breath has been devoted to the development and
embellishment of this theme with the result that a good deal of confusion
has been created with regard to the real issue before the House. Whatever
degree of truth may lie %‘;hind these allegations, there can be no questiom
that Britain’s past misdeeds are irrelevant to the matter that we are consi-
dering. This is self-evident, but T have also the authority of Mr. Gandhi
for this. Indeed it could not be otherwise. We know the nature of the-
danger that threatens not only India but the whole world. We also know
that as far as human endeavour is concerned, Britain and her Allies alone-
stand between that danger and the complete destruction of all liberty and
freedom and peace. Shall we refuse to help and strengthen Britain as far-
as it may in us lie because Clive committed forgery, because Warren
Hastings despoiled the Rajah of Benares and the Begums of Oudh or
because there has been exploitation of India and discrimination against
Indians? Suppose as a result of our refusal to help, Britain were to lose,
would that help to wipe out Clive's forgery or Warren Hastings’ high-
handedness or past exploitation and discrimination? It may be argued
that it will at least teach Britain a lesson. But of what avail the lesson if’
no Britain is left to take it to heart and no India is left to benefit from the
changed attitude of Britain. And, indeed the attitude has already changed.
Apart from the condemnation to which Clive and Warren Hastings were-
subjected in their own time by their own people, there is nobody today who-
would attempt to justify what has always lacked justification.

Mr. M. Asaf Ali: What about proud imperialists like Mr. Griffiths. Tt
was in answer to Mr. Griffithe that I referred to Clive and Warren Hastings.

The Honourable Sir Muhammad Zafrullah Khan: At the present
moment, I am speaking and not Mr. Griffiths.

Mr. M. Asat Ali: Mine was only an answer to Mr., Griffiths,

The Honourable Sir Mukammad Zafrullah Khan: Many things have
happened in the History of India during the last two centuries which nobody
will attempt to find justification for. But it would be well to remember
that the monopoly of these things did not lie either with one side or with
the other, and I would appeal to Honourable Members that facing a common
enemy let us not rake up the past. That indeed will not help us to over-
come the immediate danger.

T
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It is then contended that this is an imperialist war and we should on:
that account refrain from helping. Sir, an “‘imperialist war’’ is
a much abused term and I do not pretend*to know its exact:
significance, but T do know that when used by Honourable Members op-
posite it has and must hive a sinister significance,—a war, let us say,
waged with the object of despoiling weaker nations of their liberty and
territory, a land-grabbing war as Mr. Abdul Qaiyum described this war.
If that is the meaning to be attached to that expression, 1 should have
thought that the quotations that I have .read out from the speeches and.
writings of Congress leaders should have coinpletely met thht contention.
Is it seriously contended that Britain is today engaged in a wqr of ¢hat
description? The liberty arid territory of which nation las it «designs-
against? Poland, Denmark, Norway, Holland, Belgium, or Luxembourg?
Or France, Rumania or Greece? Or is it perchance Hungary, Yugoslavia
or Bulgaria? Or perhaps Russia, Finland or Sweden? Or Spain or
Portugal: Or Egypt, Turkey, Irag, Iran or Afghanistan? Surely it will
not be contended that it is the United States of America or Mexico or
any of the Central American Republics?

1 .M.

Mr, S. Satyamurti: It is one word,—India!

The Honourable Sir Muhammad Zafrullah Khan: Is this war waged for-
despoiling India of its liberty and territory when throughout the contention.
has been that India has already lost its liberty to Britain?

Mr. S. Satyamurti: They want to keep India: that is the imperialist
war.

The Honourable Sir Muhammad Zafrullah Khan: Is it not a fact
that for many years before the war . . . . .

Mr., M. Asaf Ali: The Honourable Member did not mention Palestine in-
that list.

Mr. President (The Honourable Sir Abdur Rahim): Ordér, order. The-
Honourable Members have already made their speeches.

The Honourable Sir Muhammad Zafrullah Khan: Britain went on
progressively reducing her armaments to a level much below that of safety.
The present Prime Minister for five years, day in and day out, in and out
of Parliament and in the press, begged and pleaded that Pritain should .
put herself in a state of adequate defence, more particularly in the Air;
and during all that period a deaf, a criminally deaf ear was turned to his.

begging and pleading.
Mr. S. Satyamurti: Poor Chamberlain is dead; don’t abuse him!

The Honourable Sir Muhammad Zatrullah Khan: It was not Chamber--
lain’s fault; it was Lord Baldwin's. Is that the way in which an im--
perialist war is prepared for? Mr. Chamberlain has been referred to.l
Did Munich indicate a desire on the part of Britain to embark upon am:
imperialist, nay, any kind of war? Surely this is a strange type c?f im-
perialist war where the vietim is non-existent, where there is no hint of’

-
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-aggression, where elementary precautions about defence have been neglect-
ed and which wa$ actually entered upon to put a period to the brutal
aggression of a gangster against his weaker neighbours!

But, it is said, we were no parties to the declaration of war: why
-should we be asked to help? It is not our war. True, it is not our war
in the semse that it is not of our seeking. Equally this war is not of
Great Britain's seeking. Mr. Gandhi has said, ‘‘Hitler is responsible
for the war’’s+ Hitler started the conflagration and it behoves every one
whq values the things to which I have drawn attention to do the utmost
within . his power to extinguish the fire lest -all that is valued by us be
~devoured and consumed.

The question of India’s consent is a matter relating to its constitu-
-tional status and is part of the general problem that India is in a sub-
-ordinate constitutional position. And this brings me to the next point,
namely, that we are not a free nation. 'We shall, therefore, not help in
~the war; if Britain wants our help or co-operation let it grant us our
freedom. Sir, T shall not enter into the merits of the Dominion Status
-versus Independence issue; mor shall I pronounce upon the adequacy or
-otherwise of the offers made; and T shall naturally eschew the commun-
al controversy. I have already said that we are all united in our desire
for India’s freedom; we are, I belleve, also agreed that that freedom is
to be achieved by the transfer from British to Indian hands of all poli-
~tical and constitutional power that Britain at present exercises in res-
pect of India. T shall assume that Britain is in default over this matter.
But the question is, is this default likely to be remedied more quickly
and more completely by helping the war effort or by abstaining from
“help? This to my mind is the.drucial question in the whole of this
controversy and the answer to it depends upon a consideration of this
further question: If we refuse to help will that be a serious handicap
~on the war effort, such a8 would put Britain’s chances of victory in
jeopardy? Or will the effect, direct or indirect, moral or physical, upon
-the ultimate issue of the war be negligible, so that our attitude could be
ignored altogether as being of no account? 8ir, I do not know how
"Honourable Members opposite view this aspect of the matter, but not
"knowing their minds I shall deal with both aspects. ILet us assume for
-8 moment that our faflure to help could be ignored as being of no effect
upon the ultimate issue of the war. Then it will have no greater valne
than the petulant gesture of a sulking child, the proverbial cutting of
-one’s nose to spite one’s face; and those who adopt that line of action,
-or, rather, inaction, would only have succeeded in making themselves
‘ridiculous in the eyes of the world. On the other hand let us assume
-that the policy of non-co-operation will seriously handicap the war
- effort and put in jeopardy Britain’s chances of victory. On that assump-
tion what & ridiculous scene at once presents itsell before our eyes! We
-can hear one Honourable Member opposite declaring, ‘‘Mahatma Gandhi
wishes, Congress wishes, I wish, all of us wish Dritain to win, but we
shall adopt a line of ])0111:37 that -shall prevent Britain from wmmng We
do not desire to embarrass Britain, in fact we desire it to win, but we
shall, not only do nothing to enable it to win, we shall put its chances
-of winning in jeopardy Mr. Raiagopalacharlar and Mr Shankar Rao
Deo have said: “We must pray for Britain's vietory.” Bir, prayer is a
+golemn and a serious business; and to be sincere it mnust come from the

f
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heart. When it is said: ‘“We should pray for Britain's victory”’, surely,
it is meant that we should humbly, earnestly and sincerely beseech God
to help Britain to victory. But Homourable Members opposite, while-
beseeching God to help Britain to vietory, are beseelhing India not to-
help, like the people who once said: .

“Izhab anta wa Rabbulka  faqdtild innd hahuna gqaidun,™
“Go thou and thy Lord and fight : we shall sit here.”

To what mockery does this reduce the most solemn act that the soul of
man is capeble of? When we pray for a certain object, does it not
behove us sincerely, earnestly and honourably to do all that in us lies to-
forward that object? And if we fail to strive thus, is not oun prayes a.
mocking of the Divine? .

It may be argued that if we withhold our help at this stage, we might
obtain our freedom sooner. This sounds very much like deriving profit
out of Britain's difficulties by adding to them; but let that pass. The-
point T desire to stress is this: shall we persist in this attitude until
Britain is compelled to yield to our demand? Tf not, why start on a
path that is likely to lead nowhere. If yes, how shall we ensure that:
in the meantime the withholding of our help will not already have put in
jeopardy that very vietory upon which must depend all our hopes of free--
dom and of peace . . . . . .

Mr. M. Asaf Ali: That is where the question comes.

The Honourable Sir Muhammad Zafrullah Kkan: Honourable Mem- -
bers opposite may not agree with me on the merits but I hope they will’
agree that I am stating the question fairly; and yet a certain degree of
comfort may be drawn from the attitude adopted by Honourable Mem-
bers opposite in this matter of helping or not helping in the war effort.
During the summer they were much perturbed. I believe they were:
frightened, that Britain was about to collapse. They fully realised that
if Britain collapsed India was bound to become the vassal of one of the-
dictator countries—it has bheen so specifically stated. I am sure they"
have no more desire than we have that that should be permitted to hap-
pen. They, therefore, gave expression to their fears and their wishes for-
the victory of Britain, and even made appeals for prayérs to that effect.
If today they are loud in their protestations that they will mot help in-
the war effort, that must .proceeg, first, from a conviction that Britain-
is holding its own and_ will win through in the-end, and secondly, from
the conviction. that their failure to help will not prejudicially affect
India’s war effort and that in any case Britain will provide for f.he ade-
quate defence of India. It is impossible on any.-other hyrothesis to re-
concile the declarations made last summer by Congress leaders, some of
which I have read out, with the attitude adopted by them today. If this:
hypothesis is eorrect, then the volume of these protestations against’
India helping in the war i the measure of Britain’s chances of victory,
and the louder the protests the nearer the victory. _

While T am on this subject of freedom, maw I give expresston bo an
apprehension that has been growing in my mind while this debate has:
proceeded? Such Honourable Members opposite as have taken part im
the debate have indulged in the utmost freedom of speech and they have
been listened to with courteous attention by this side. As soon as the
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Honourable the Commerce Member, however, began to speak, he was
greeted from opposite Benches with derisive shouts and thumpings of
desks and persistént -heckling and interruptions till you; S8ir, resumed
the Chair, when the tempo slowed down. Surely, if freedom. means
anything, it means toleration of all that does not offend against the law
of the land or the moral sense of the community and the meeting of
equal measure to all sides; and yet that is the kind of thing that we have
witnessed here. Perhaps that was Honourable Members’ idea of free
-speech. Again, when Sir Abdul Halim Ghuznavi made a reference to
the question Which Mr. James had put to Mr. Abdul Qaiyum: “If you
"had.been in Holland, would you have been permitted to make the speech
‘that you are making here?”’, Mr. Abdul Qaiyum retorted to Sir Abdul
Halim Ghuznavi: ‘‘And if India were free, could you make this speech?’’
-meaning that if Mr. Abdul Qaiyum happened to be in power, he would
take good care that nobody who differed from him would have any
chance of giving expression to his visws. Another Honourable Memher
opposite made some observation during the course of his speech, which
‘raised a laugh from, among others, a European Member. Said the Hon-
-ourable Member opposite: ‘““Mr. So and so laughs. Yesterday he told
us his heart was bleeding because their women and children were being
‘bombed, 8ir, I am glad T have made him laugh today.” I do hope
-the Honourable Member feels some regret,

Mr. M. Asaf Ali: On a point of personal explanation. The Honour-
:able Member has said that I should: have felt regret for having said some-
-thing which he has not repeated correctly: I remember distinctly that
while I was trying to describe India’s misery, a European gentleman
was laughing. All that I said on the occasion was: ‘I am glad that I
have by my speech cheered him, although yesterday he seemed to be very
depressed—today I have provided him with an occasion to have a
‘laugh.” T do not think you have got it correctly. He laughed at India’s
misery. :

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
:able Member wish to continue? '

The Homourable Sir Muhammad Zafrullah Khan: Yes, Sir.

- Mr. President (The Honourable Sir Abdur Rahim): He can then
:resume after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
*Clock Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair’

The Honourable Sir Muhammad Zafrullsh Khan: Sir, I apologise to
Mr. Asaf Ali if T had misunderstood him. I readily accept his explana-
‘tion that he reminded the Member of his misery, because the Member
‘had laughed at India’s miseries| Bir, I am at one with Honourable Mem-
bers opposite in condemning. racial pride and arrogance wherever it

‘
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-«exists, and the pride and arrogance which result from too long a posses-
gion and exercise of power. I hope they will join me in condemning
equally the arrogance of the demagogue, the mob orator and the tub
thumper. ‘e

“Innalldha la yuhibbu man ldna mukhtalan fakhura-nil-lazina yabkhalina wa
ya-murinan-ndsa bil bukhli, wa yaktumina md dtd-hum-u-llahu min fadlihi.”

“God loves not the arrogant and the boastful; those who hold back themselves and
ask others to hold back and try to conceal that which God has bestowed upon them
out of His bounty,”

Now, Sir, let us face facts and realities. Let us reahse the magnitude
.of the danger that threatens. FEurope and a large part of Africa are
-already passing through the furnace. We do not know what is being
‘hatched in the Chancellery in Berlin. Do not imagine for 2 moment
that this country is secure. Danger threatens from the East, from the
"West and from the North. At any moment the thunderbolt may be
let loose against Egypt, against Turkey, agsinst Iraq, against Iran,
against Afghanistan or against the Dutch East Indies, and it will' be
the turn of India next. Some Honourable ,Members opposite have
-gaid: ‘“What then; we speak here in English today, we shall then learn
"German or Italian or Russian or Japanese as the case may be’ Apart
from the certainty that we shall not be permitted to speak here or in-
-deed anywhere, what about the intervening ruin, misery and desolation?
Do not forget . . . . .

“Innal malika izd dakhali garyatan afsadi-ha wa ;a‘ah‘: a'izzata ahlihd az.di’atm
wa kazdlika yafa’lin.”

‘“When invaders enter a territory they ruin it and disgrace and humiliate its respect-
-able people; they always act like this."”

Let us not delude ourselves that it will mean only a peaceful
transition from one type of regime to another. Let us remind ourselves of
what Hitler thinks of us. He has described the advocates of Indian
freedom as oriental mountebanks and has declared that it is a crime
:against- the eternal creator to train the dark races in intellectusl careers . ..

M, Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
How has Churchill described us?

The Honourable Sir Muhammad Zafrullah Khan: He says: “To me 3s
-a nationalist who appreciated the worth of the racial basis of humanity I
must recognise the racial inferiority of the so- -called oppressed nations”
‘““Whatever be the relationship inside the dominant countries, there will
-stfll be the class of subject alien races . . . .

Mr, M. Asaf Ali: In other words ‘‘Sage zard barédar-i-Shaghasl.”

__ The Homourable Sir Muhammad Zatrullah' Khan: And where does
India’s real security lie? Even if it is a case of ‘‘Sage zard barddar-i-
-Bhaghdl”’, how will this exchange benefit you? You want to remain free
Afrom both?

-

Mr. M, Asaf Ali: Exactly.

The Honourable Sir Muhammad Zafrullah Khan: What is the use of
“bringing about a state of affairs where almost certsinly you will exchange
‘the worse for the not so bead.
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Some Honourable Members: No, no.

The Homourable Sir Muhammad Zafrullah Khan: For better or for-
worse India’s destiny today is linked with that of Britain, and what is
still more important, in the eyes of the enciny they are inseparable,
whatever we may say. We must, therefore, recognise that under Pro-
vidence, India’s security today is linked with the security of Britain, with
the security of Egypt, with the security of Turkey, with the security of’
Iraq, with the security of Iran, with the security of Afghanistan, and.
with the security of the Dutch Eust Indies. and the human forces which
are the bulwark of that security are the British Navy, the Royal Air-
Force, the British Army and the fighting forces of the British Common-
wealth of nations, including India, and the countries that I have just:
enumerated . . . . .

Mr. Sri Prakass (Allahabad and Jhansi Divisions: Non-Muhammadan.
Rural): And the Defence of India Act!

The Honourable Sir Muhammad Zafrullah Khan: And if we would
reserve our security, we must do our utmost to strengthen these forces.
ivery ship sunk or damaged in Taranto harbour or in the Straits of Otranto-

is a hammer blow at the heart of ITtaly and Germany and serves to raise-
the fence round Turkev, Egypt, Iran, Iraq, Afghanistan and India by-
several feet. . . . . . .

Mr, Mohanlal Saksena: I want to know if Egvpt is helping.

Mr. Deputy President (Mr. Akhil Chandra Dutta): Let the Honour--
able Member proceed uninterrupted.

The Honourable Sir Muhammad Zafrullsh Ehan: The Honoursble-
Member’s thirst for knowledge is very keen, and I shall tell him that
ﬁgypt. is helping. Egypt is not formally in the war but, it is helping alE

e same.

F

Mr. Mohanlal’ Saksena: But India is.

. The Honourable :Sir Muhammad ZafruHah Xham: TIf, God = forbid,.
Britain should be beaten that fence will brenk and will be swept away.
Farewell then to all dreams of freedom and democracy and justice and
fair dealing between man and man and nation and-nation. (Interruption.)

. Mr. Deputy President (Mr. Akhil Chandra Dutte): There must be no-
interruption. - o

The Honourable Sir Muhammad Zafrulish EWan:: Tiiose -hopes ‘will
vanish as vanishes a dream when the dresmer awakes and the torch of
culture and civilization will be extinguished til such: time as mankind
has purged itself clean of all its defaults and shortcomings. And shall
it be said that India was so much a stranger to its own true interest, to.
loyalty to humanity and to honour itself that it refused to do ¥s share
to avert the calamity? Indeed, No! India is making a splendid res-
ponse already to the call end its response will continue on an ever imereas-
ing scale. . The heart of the youth of India has been stirred, and.the
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youth of India is responding nobly to the call of duty snd of humanity.
India-is belping with men, money, munitions and. materials, and as I
have said, will go on helping on an increasing scale. . . ... .

Mr. Mohanlal Saksena: What about the Government circular to edu-
cational institutions?

The Honourable Sir Muhammad Zafrullah Khan: And I would like to
ask a question—are those who are responding so gallantly to the call,
Congressmen? If yes, then the Congress it-elf is helping; if no, then
India’s co-operation is the measure of the lollowness of ,the Congress
claim to represent the whole of India. Honourable Members opposite
love to indulge in the pleasant illusion that they alone represent the pebple
of Indis, and that they alone have the authority to speak for" them.
During the speech of the Honourable the Commerce Member, there was
a certain amount of controversy with regard to the value of elections
conducted under the conditions that prevail in India today. A little later
on, during the course of the same speech an Honourable Member opposite
made an observation which completely bore out the contention of the
Honourable the Commerce Member. The Honourable Member opposite
was reminded that he had recently described the British as a decent nation,
whereupon the Honourable Member said, ‘“Oh, yves. The nation is
decent, it is their Government that is not’’. “He forgot for the moment
that the British Government is a completely responsible Government based
on a system of free elections, free from all the complexes of the constitu-
tional position in India. Even there, according to this Honourable Mem-
ber a decent nation is capable of setting up as a result of elections an
indecent Government. If that is so, how much more indecent may not
be the result of elections in India having regard to the complexes to which
T have referred. '

Sir, there is 'too pronounced a tendency on the part of Honourable
Members opposite to arrogate to themselves a monopoly of all wisdom, all
patriotism, all sacrifice. They are not disposed to make any allowance for
honest differences of opinion, for convictions as sincerely held as their
own, for service, however arduous, however exacting, howsver
selfless, unless it is rendered in a manner approved by them,
for sycrifices made and martyrdom suffered unless they are on lines approv-
ed by Wardha. Let me put to them that he who shouts the loudest is
not necessarily the greater patriot, and that there is a proverb about
smearing oneseif with a little blood and claiming to be a martyr. Martyr-
dom of the spirit ranks far higher and may cause much more anguish
than martyrdom of the flesh and it is not suffered necessarily inside a
prison cell.

Let me also convey to Honourable Members opposite my own personal
conviction that those are in error who proclaim that Britain has not yet
reconciled itself to a transfer of real power to India. Sir, I too held that
view till the autumn of last year. . . . . .

Mr. 8. Satyamurti: What happened then?

An Honourable Member: Till you became a Member of Government.

The Honourable Sir Muhammad Zafrullah Khan: I would beg Honour-
able Members not to judge others by their own standards. But I have

rinee been convinced that there is a real change of heart amongst those
P

b ]
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in Britain in whose hands rest the reins of power. I place complete trust in
the declarat.lon recently made by the Prime Minister, Mr. Churchill, **Long
live also the forward march of the common people in all lands ‘towards
their just and true inheritance. On to better times’’.

Sir, an Honourable Member opposite made some contemptuous refer-
‘ences to Mr. Churchill. I'was sorry to have had to listen to him. That
stout-hearted old man with an indomitabie spirit, has proved himself to
be one of the greatest leaders that Britain has produced, (Cheers) and is
setting an inspiring example ih leadership to the rest of the world. One
Honourable Member opposite was very sarcastic about ‘Mr. Churchill’s
déclaratién that Britain was fighting for survival. He said, ‘‘Survive by
all means if you can manage it, bug why should I be terribly enthusiastic
about your survival? I am not a museum keeper that I should be anxious
to preserve archmological relies””. I can understand that Honourable
Members opposite are not interested in anybody else’s survival ‘except their
own, though, for India’s sake, I hope that that is not an attitude which is
widely shared with thern by the péople of this country. But even for
them the tragedy is that their own survival is bound up at’ this stage with
the survival of Britain.

An Honourable Member: No.

‘The Honourahle Sir Mubammad Zafrullah Khan: They may say ‘‘No’,
today. They did not think so last summer when they were afraid that
Britdin 'wes going unhder. -It:is a proposition so self-evident that it should
require neither stressing nor repetition,—that if Britain should go under
in this war, India would be placed in a position of the most abject sub-
mission to one of the worst and blackest tyrannies that the world has ever
witnessed.  And that is not a sentiment to which I alone have given
expression, it is a fear to which expression has been given by Congress
leaders themselves. Let me remind Honourable Members in the words
of Mr. Churchill, ‘“Without victory there is no survival. . . . .And let it
be realised, on survival for the urge and impulse of ages that mankind shall
move forna.rd towards its goal”. = 1 shall also remind them in the words
of the Prime Minister, ‘‘All depends now upon the whole life and strength
of the British .race in every part of the world and on all its associated
peoples and all its well wishers in every land doing their utmost night and
day, giving all, daring all, enduring all, to the utmost, to the end.  This
is not a war of chieftains or,p_rinegs. of dvnasties or national ambitions
(as indeed was admitted bv an Honourable Member opposite on Saturday);
it is a war of pegples and of causes.”” And; Sir, we all realise on which
side India ought to range herself. ' '

Sir. it has been said bv Mr. Gandhi that he wants Great Britain to
be greater still by granting the Congress freedom to persuade India not to
co-operate in the war effort 8o that the world mav acclaim the generomtv of
Great Britain. May I be permitted to say that I am far more anxious
that this great countrv of ours should prove itself to be greater still, and
taat. in spite of Britain's past misdeeds, in apite of the exploitition and
the discriminaion, in spite of its faults and shortcomings, in spite of its
failure to grant India its freedom, India should, with a united voice,
proclaim that against this”dread danger to humanity she will- dmw a
veil over the past and give freélv and fully and to the uitmost 'all the
belp-and all the co-operation that she is capable of.
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1 agree with Mr. Satyamurti that with all their faults the British are
a decent nation, and 1 am convinced that we are ab the threshold of
that freedom which all of us so passionately desire.

L ]

Mr, S. Batyamurti: How o you know?

The . Honourabie -8ir Muhammad:Zafrullah Ehan: I am not going to
enter into:a debate 'on the grounds of my conviction.

Mr. 8. Satyamurti: Give me one reason, I will be conyinced.
.-An Honourable Member: Supply Department ! . .

The Honourabls Sir Muhammad Zafrullah Khan: It is a case of my
personal conviction, but I ani prepared to give the Honourable Member

plenty of reasons; indeed I have already given him on a certain otcasion
ray reasons.fpr this convietion.

Sardar Sant Singh: No assurance as Leader of the House.
Mr. S. Satyamurti: You are not convinced yourself!

The Honourable Sir Muhammad Zafrullah Khan: I am fully convinced.
The robes of freedom have been fashioned and are ready for India to wear.
Let us hope that this great countrv of ours at this supreme moment in
the destiny of mankind.« will rise to a stature which will enable it fitly and
worthily to wear those robes. ' '

_ So .far, I have dwelt upon the material aspect of the issue.  Sir,
this is a solemn moment in the historv of mankind, and I owe it to myself
and to my fellow beings to draw attention to another and more fundamental
aspect. I am sure that on this there will be no difference between Honour-
able Members oposite and mvself. In this twentieth centurv mankind
has been more abundantlv blessed with the means. of alleviating human
suffering and .promoting human happiness than ever before, and yet we
see hefore our verv eyes the spectacle wherein all the means which should
have been devoted towards achieving these ends, are -beimr emploved for
the destruction of mankind. @ How has that come about? My own
conviction is ‘that we find ourseélves i this plight because we have de-
throned God from our hearts and have filléed our hearts with false gods,
with pride and arrogance, with ereed and avarice, with evil thoushts and
selfish designs. Foul deeds -have been done in the sight of God till the
mills of God have started grindine.  How shall mankind extricate itself
from this maelstrom of unbridled wviolence and limitless destruction and
turn back into the paths of peace and brotherhood.  There is only one
wav of doing it and that is to cleanse our hearts of all evil thourhts which
have accumulated therein, to cast out the- false gods who have made
their homes there and to restore our hearts to such puritv that they. shall
again be fitted to become the thrones of the One true God. That cannob
be accomplished by armaments or any other material means.

‘Mr!S. Satysmurti: Hear, hear.

The anomble Sl:r thnmmad 2&{1’!11[&11 Khm By,mgaﬁ_s of. arma-
ments, "we can only repel the aggressor and save mankind from utter
: F 2
s
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physical ruin and destruction which must also involve its moral
and spiritual destruction. But the -repelling of the aggressor by
itseli will not shve mankind; it will no doubt save the vessel
but will not by itself purify it. - Once the aggressor has been
subdned, the aggressor and his vietims must all be led back to
the greater safety and security which is the security of the soul based
upon the higher moral virtues. We can accomplish that only by submit-
ting ourselves humbly to the will of God. Man has been created in the
image of God gnd there is a divine purpose for which he was created. I
am afraid todav neither the image nor the purpose is discernible but, surely,
thas ‘purpose will be fulfilled. We must first strive to ascertain that par-
pose and then bend all our energies towards fulfilling it. = That pur-
pose may only be discovered by prayer, humble, sincere and earnest and,
believe me, God hears prayer today as much as He heard it in days of
old. He also speaks today as He spoke in days of yore; if we shall but
open our ears and our hearts to His message. He has prorhised :

“Allazing jdhadi fina la-nuhdi-yannahum subland.”
““Those who strive after me I shall surely guide along the paths that lead to me.”

“Fa-imma ya-tiyannakum minni hudan feman tabi’q huddya fald Lhanfun ’almhim
wa la hum yahzanin.” ’ ‘

8o, whenever guidance comes to you from me, then who so follows my guidance
shall neither fear nor grieve”.

“Wa iza sdlaka *ibadi ‘anni fa-inni garib. Ujibu d’awatad-ddi iza da’ani falyastajibu
li wal yi-minubi ld allehum yarshudin.”

“And if my servants should ask thee (O prophet) about me, I am near: I respond
to the cry of him who cries to Me, So, let them open their hearts to Me and believe
in Me, that they may be rightly guided.” -

“La aghlabanna and wa rusuli.”

“I and My messengers will surely prevail.”

Sir, T have done. If Honourable Members opposite agree with me,
so much the better for them and for India. If they differ with me, I
shall only say to them:

“In ahsgntum ahsantum li-anfusikum, wa in asatum falaha.’

“If you do good it is for your ownselves; and if you do ill it is also for youmr
ownselves.'

“Li amali wa lakum amalukum, antum bariina mimma a'maly wa ana bariun
mimma t' amalun.” )

“I am responsible for my conduct and you are responsible for yours »

) “Wa akhar-u d’awd-né an-i-l-hamdu lilléhi Rabbil’Alamin.”

““And my last word is that all praise is due to Allah the Sustainer of the Universes.”

8Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban):
Mr. Deputy President, it is not very often that I feel a certain diffidence
come over me when I get up to speak in this Honourable House, but to
follow a speech such as has just been delivered is no easy task, and if I
offer my humble congratulations ‘o the Honourable the ILeader of the
House for s brilliant speech, I do se_in all hurility. Mr. Deputy President,
our friends on the Congress Benches have honoured us by their presence



THE INDIAN FINANCE (No. 2) BILL 739

here on this occasion to turn the Finance Bill into a huge political stunt.
I think the Honourable the Finance Member has to be congratulated on
their presence, for a good deal of the attention that would have been paid
to him has been directed to the whole of the Government Benches, but
nevertheless there have been uttered from all sides of the House certain
words of caution, specially with regard to economy in the Supply Depart-
ment, to misdeeds that are very possible when huge sums of money are
to be spent and on higher salaries paid to Government officials for war work.
I am certain that those words uttered by many friends round about me
have found the mark, for we have had two speeches already in reply to the
criticisms, but may I just state that T do feel that when nom-officials are
being called upon to do war work, when non-officials are only tog anxious
to put in a few hours work over and above their ordinary efforts, that
Government officials, for harder work and greater responsibility, should be
paid more, does seem rather strange.

T did want to say a word or two about a clause of the Bill, but in this
unrealistic atmosphere, I fear, it will be waste of breath and waste of the
time of this Honourable House. If this Bill lives through the consideration
'stage, we will get an opportunity of saying a few words on the clauses. 1f
it does not, well, then, what has happened in past years, I presume, will
happen again, and, therefore, Mr. Deputy President, T will say no more
about the Bill itself, but will give expression to a few thoughts on the
many speeches I have had the pleasure of hearing during the last three or
tour days. I have tried to analyse the exact meaning of these various
speeches, and T cannot help coming to the conclusion, and I trust T will
be excused for saying 8o, that there were a certain number of inconsistencies
in these speeches.

Now, boiling it down as far as one can, I find that the opposition to this
Bill or to vote any money for war purposes is on account of the refusal of
Government to undertake after the war to grant independence to this
country to be settled by a Constituent Assembly elected on adult franchise.
That is one of the major points. I fully realise that a demand has been
made for a National Government under the present Constitution, but the
major demand is that after the war there shall be independence for this
country settled by a Constituent Assembly elected on adult franchise.
§0W, may T ask my Honourable friends opposite, for whom is that indepen-

ence . . . . .

An Honourable Member: For you.
Sir Cowasji Jehangir: For all of us.

An Honourable Member: Yes.

Sir Cowasji Jehangir: Then, if it is for all of us, for all classes, for all
creeds, for all minorities, may I then ask, what is the guarantee that a
Constitution framed by a Constituent Assembly, elected on an adult fran-
chise, will give that independence in this country to all of us? Where is the
guarantee ? o

An Honourable l_:embdr: "None.

Sir Oowasji Jehangir: The only guarantee we can get is to look hack
upon Congress Governments in the provinces for the last 2§ years when
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they had a great measure of independence. I cannot speak with any
authority about Congress Governments in all provinces, but I can speak
with experience of the Congress Government in my own province. There,
our civil liberties were restricted. 1 may even say that certain of wus,
Hindus and Parsis, were deprived of our civil liberties . . . . .

An Honourable Member: Drinks |

Sir Oowasji Jehangir: Our protests were treated with contempt. A
o whole minority protested practically unanimously. Their pro-
3EM. « tosts were treated with contempt, but, what is much worse,
when that so-called social reform resulted in unemployment, in suffering,
in sorrow, was there a genuine attempt made to alleviate that suffering?
Attempts were made which were a sham and a humbug and, this very day,
people are suffering from unemployment to a greater extent, due to the
action of that Congress Government . . . .

Mr. S. Satyamurti: Mr. Deputy President, on a point of order. The
Congress Government of Bombay is not represented in this Honourablé
House at all, and, under the Government of India Aect of 1935, this
Government and this Legislature have nothing to do with the Provincial
Congress or other Governments. I therefore suggest for your consideration
that the Honourable Member is wholly out of order in attacking a Govern-
ment which has no spokesman here and which can have none here who can
answer for it, and it is outside the scope of the object of this Bill or motion.
I submit you must give protection to an absent Congress Government for
whose action neither this House nor this Government is directly or indirect-
ly responsible

Sir Cowasji Jehangir: May I say, in reply, that it is a most frivolous
point of order?

Mr. S. Satyamurti: My friend, the Honourable Member, must not use
that word.

Sir Cowasji Jehangir: My point is that if there is to be independence for
this country, that independence should be for all; that is what my Honour-
able friends promised us. Then, how are we to judge the bomg fides unless
we look into what they did when they had a measure of independence, and
I am more than justified in pointing out to the House . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chafr sdked the
Honourable Member, .Sir Cowasji Jehangir, only to reply.to the point of
order and not to make a speech on that paint. 8o far as this point of arder
is concerned . . . . .

An Honourable Member: What is the point of order?

Mr. M. 8. Aney: The point of order is—whether. & Prowincial Govern-
ment, that is not represented in this House to defend itself, can be attacked
in a speech by any Member. That is the point of offler.
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Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. Let
the Chair give its ruling. The Chair does feel that in the absenee of the
Congress Government, the question should not be gone into in detail.

Dr. Sir Ziauddin Ahmad: Their representatives are here |

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. At
the same time, when the House is going on with a debate on a Finance Bill,
we have been discussing this matter from all possible standpoints, and all
manner of subjects have been discussed. In view of that, the Chair should
not be right in saying that the Honourable Member is absolutely out of
order. At the same time, the Chair will ask him not to go too much into
detail.

Sir Oowasji Jehangir: May I point out, Mr. Deputy President, that as
regards Congress Governments in the provinces it was the Congress Party
that was responsible. The Congress Governments in the provinces were not
responsible to their electorates; they were responsible to the Congress Party
which was represented by the High Command. If I bring forward an im-
peachment, it is not against the individual Ministers, but against the
Congress who allowed their Ministers to behave as they did. Well, Sir,
not only were we deprived of our liberties, but, you will be surprised to
hear, this Congress Government, which is so much in favour of the liberty
of speech, deprived the Press of their liberty when they came to criticize
Government actions; and it was the High Court of Bombay which came to
their relief and set aside the executive order of the Government of Bom-
bay; and in my experience I have never seen before such a rebuff to any

Government . . . .

Mr. 8. Satyamurti: Can the Honourable Member attack an absentee
Government like this?

Sir Cowasji Jehangir: I can attack anybody.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair hopes the
Honourable Member will not pursue this matter any further.

Sir Cowasji Jehangir: I will mention one point which is of great import-
ance to Legislatures. There was a minority in Bombay, a very important
minority, which is represented in this House, and which was represented
in the Bombay Legislature, and, on more than one occasion, the Congress
Government forced that minority’s representatives to stage walk-outs, and
why >—because Congress refused to concede what seemed to that minonty
an important issue; but which, to the Congress Governmeat, was an un-
important detail. They had a majority, and, on more than one occasion,
that small minority, well represented in this House, which has its distin-
guished leader, sitting amongst us, had to stage a walk-out. I contend that
by no other Government such walk-outs would have been _aIlowefl; thm:e
would have been a compromise, but the Congress Government, inexperi-
enced no doubt . . . .

Mr. 8. Satyamurti: The Honourable Member is wholly out of order, Sir.
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Mr. Deputy President (Mr. Akhil Chandra Datta): The.Chair has already
ruled that the Honourable Member should not go into particular details and
should not speak of any isolated, particular conduct on any particular
occasion of the Cdngress Government.

Sir Cowasji Jehangir: I accept your ruling, Sir.

Now, I have said, with due deference to my Honourable friends, that
there have been some inconsistencies in their speeches. So far as I can
recollect, whep the war broke out, all schools of thought complained that
India was ynprepared. They blamed the Government for its unprepared-
negg. .

Mr. M. Asaf Ali: Rightly or wrongly?

Sir Cowasji Jehangir: The Congress were not backward. My Honour-
able friend, Mr. Satyamurti, also complained that there were two anti-
aircraft guns in Madras, out of which one was not working. But my
Honourable friend is today under the banner of non-violence. I should have
thought he would have put up his hands in prayer to thank the Almighty
that one gun was out of order, for that would have been in keeping with
his principles of non-violence. But he came here with a very correct com-
plaint, a very reasonable complaint that the City of Madras should have had
no more than two anti-aircraft guns. But, is not that an inconsistency?
Then, my Honourable friend went on to ask whether he had not the right
to oppose this motion on the narrow issue of non-violence? He certainly
has, but if he has the right to oppose this motion on the narrow issue of non-
violence, he has no right to complain that Madras is unprotected. Surely,
my Honourable friend’s keen intellect sees the inconsistency between these
two arguments. Then, again, he said that India will survive whatever
happens to the war. If he means that India will remain on the map, that
India will remain a part of this unhappy world, he is correct. But may I
ask what sort of India will it be? He does not care whether the women
and children of this country will be butchered by Nazi bombs. What is it,
he means? Then, again, he savs: Why should we help Great Britain to
survive by helping her in the Middle East? Surely, my Honourable
friend’s keen intellect realises that helping the power, whether it be Great
Britain or Egypt or Turkey, in the Middle East is not helping that Power
to survive, but is helping India and her soul to survive.

Mr. 8. Satyamurti: On a point of personal explanation, 8Bir. T did not
say anything about the Middle East at all. My friend is putting in my
mouth what I never said.

8ir Cowasji Jehangir: I have got his speech; and I have taken it from
his speech. I made notes of his speech and his words were: Why should
we help Britain to survive by helping her in the Middle East?

dl{r. 8. Satyamurti: T did not say that. It is a terminological inexacti-
tude

Sir Qowasji Jehangir: That is what I took down, and that is what has
been emphasised in this House on more than one occasion, namely, that

4
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the Power that is holding up Nazism in the Middle East is not helping only
Great Britain to ‘survive, butv is also helping India’s soul to survive.
Surely, we, who desire that India’s soul shall survive, that India’s
freedom shall survive, that India’s culture shall gurvive, should be allowed
to say that we shall do all in our power to help those who are helping us
in the Middle East. I do not know how often sentiments of abhorrence
have been expressed against Nazism in this House. But it stops at that.
Whatever they may have said six months ago, they do not go any further
now. They admit that Nazism is the worst form of Government the world
has seen for a long time, but they do not go any further.* .

Now, 8ir, I will turn to the lamb that has strayed awajr from #he fold
and sits on the Congress front Bench, I mean, Mr. Asaf Ali.. My Honour-
able friend had many tales of woe about the delinquencies of the British
Government.

Mr. M. S. Aney: May I ask if the Honourable Member had seen the
lamb in any other fold before?

Sir Cowasji Jehangir: It is left to my Honourable friend to tell us his
past history. If he will tell us his past history, we shall know that. I am
not here to do that. It is for my Honourable friend to say that. I oniy
said that he has strayed away from the big fold. I said that the lamb has
strayed into another fold; I have a right to say that.

Mr. M. Asaf Ali: I should like to know what exactly it "is that the
Honourable Member is now suggesting?

Sir Cowasji Jehangir: I am suggsting nothing more than what 1 have
said.

Mr, M. Asat Ali: If he is suggesting nothing; then he had better go on
with his speech, and not make a fool of himself.

Sir Cowasji Jehangir: I am glad to see that I have really made him non-
violent. This man, who talks of non-violence, is now really violent.
Somehow or other, I have touched a tender point unknowingly. I do not
know what that tender point is. I am quite innocent. But I have touched
some tender point, else he would not call his Honourable friend & fool.

Sir Syed Raza Ali: I rise to a point of order, Sir. Is it a perfectly
correct  Parliamentary expression for one Member of this House to call
another Member a fool? To the best of my knowledge, that is not so.

Mr. Deputy President (Mr. Akhil Chandra Datts): The word ‘“‘fool”,
8o far as the Chair knows, is not an unparliamentary expression.

Mr. M. S, Aney: I rise to another point of order. Is it open to any
Member to make an insinuation against a Member and at the same time
not be in a position to say anything in defence of it? Is it parliamentary

for him to do that?
Sir Oowasji Jehangir: I only stated a fact . . . . . .

' .
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Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order: A
point of order has been raised by Mr. Aney. If the Chair understood him
aright, his point is this. That an insinuation was made by Sir Cowasji
Jehangir, and when bhe was asked to explain what it was, he said that he
did not know. '

Sir Cowasji Jehangir: I did not say that. I was asked by an Honour-
able Member and I only said that he has strayed from this fold into that.

Mr. Deputy President (Mr. Akhil Chandra Datta): It is a funny thing
to obgerve that'when one Member gets excited, he says that another Mem-
ber got exeited. As regards the point of order raised by Mr. Aney, the

" Chair does feel that there is something sinister in the insinuation made by

Sir Cowasji Jehangir. That was clear on the very face of it. In all fair-
ness, either he ought to explain what that insinuation is, or say that he did
not mean any insinuation. .

Sir Cowasji Jehangir: I have already said, there is no insinuation. I
simply mentioned a matter of absolute fact that here is a lamb which
has strayed from the fold. That is an actual fact. There are a few lambs
who have straved away. Nothing else.

Mr Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member says he did not ‘mean any insinuation. That settles the matter.

Lieuf.-Colonel Sir Henry Gidney: (Nominated Non-Official): Sir, I
rise to a point of order. I wish to tell you, Sir, that when, last Session,
T once referred to Mr. B. Das as an ‘‘ass’’, I was ruled out of order,
and I must now say that to call a man ‘‘fool” is certainly more unparlia-

1

mentary than “‘ass”’.

Mr. Deputy President (Mr. Akhil Chandra Datta): That is irrelevant
now. Let Sir Cowasji Jehangir proceed with his speech

Sir Cowasji Jehangir: I hope my Honourable friend has cooled down
a bit now. My Honourable friend said, why should there be co-operation
from his Benches with Government on this measure. What are they going
to get from the Government in return? Well, I presume he will go on
asking that question till Nazi bombs fall not perhaps in Delhi, but in
some of the ports in India. He said that co-operation from his side of
the House could still be obtained. I really hope and honestly feel that
that co-operation should be “forthcoming and if he will show us how it
can be obtained, we may be wiser and find out what to do and how to
act. Let me remind the House that Mr. Asaf Ali's speech made in this
Honourable House was violent in the methods that it advocated. Why,
ke complained bitterly of the lack of wisdom on the part of the Govern-
ment in not increasing the fighting forces of this country in time, and
be very pertinently pointed out to Government his own questions and
their answers which have proved to be so wrong. But he forgets that he
is marching uhder the banner of non-violence and khaddar. I do not
¥now how many Honourable Members have been spinning during their
%}ay in Delhi, but I do know that they have been spinning yarns in this

ouse.
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Mr. §. Satyamurti: That is a stale joke. He can proceed further.
Sir Oowasji Jehangir: And talk on more pleasant things.

Mr. 8. Ssiyamurti: What does it matter?

Mr. Deputy President (Mr. Akhil Chandra Datta): No dialogues are
allowed. )

8ir Oowasfi Jehangir: Now, Sir, with regard to non-violence, I cannot
understand how any one who believes in non-violence, as defined by that
great man, Mr. Gandhi—a Dictator—could have made such'a,speeol; as
that made by my Honourable friend, Mr. Asaf Ali. .

Mr. M, Asat Ali: Have you read it?

8ir Qowasji Jehangir: No, I heard it while it was delivered in this
House. I could not help listening to it.

Let me say where it wos violent. It was a speech that could be made
only by one who has a complete belief in violence against violence, aggres-
sion against aggression, by a8 man who is prepared to fight for his country
when it was attacked, from a man who rightly condemned those who are
responsible for not arming the country in a way which would give us some
measure of confidence as to whut will happen in the future. It was not
a speech that could possibly have come from anybody who believes in
non-violence as defined by Mahatma Gandhi. But my Honourable friend,
knowing as he does the danger, is prepared to allow women and children
of this country to be butchered by Nazi bombs. He will sit with folded
hands, he will go to jail, but he will not assist to fight that great danger
which is not far off, which has no respect for jails, mosques, temples and
churches. but he will sit with folded arms and he will make that great
sacrifice—he will go to jail.

Mr. Deputy President, the most frank exposition of the case for the
Opposition came from my Honourable friend, Mr. Joshi. These are his
words. T took them down: *‘If British [mperialism and Nazism fight,
can we not have the choice to wait and see whether they destroy each
other. I will certainly take ‘a chance’’. Mr. Joshi is hoping that in the
weaknéss of the so-called Imperialiem and in Nazism, Communism may
slip through. '

. Mr. N. M. Joghi (Nominated Non-Official): May.

Sir Cowasji Jehangir: But there are many others, I believe, who are
of the same opinion that it is better to wait and see. They will sit on
the fence. But they may sit too long, they may be on the fence when
Nazi bombs are raining on the coasts of India. They may be sitting on
the fence when the British win and if they are still on the fence, does

my Honourable friend Mr. Joshi believe that however great a people thay
mav be, they will have friendly feelings towards those who opposed them

and harassed them in their greatest time of need. They may still be
siffing on the fence when the Nazis are knocking at the toors of India.

He may not have heard of Nazi concentration camps.
Mr. N. M. Joshi: I have read about them.
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Sir Cowasji Jehangir: Then, let me tell him that if he has honour of
being in one of them, he will pray to God to give him the cowmforts of
& jail in British India! :

Mr. N. M. Joshi: May I point out, Sir, that 1 n'ever_madg use of‘t.he
argument as being the best argument. T said, if you believe in terrorism,
if you believe in India’s purticipation, then, a man may take the view
that you can wait and see. I pointed out in mny speech ‘that the best
way, therefore. was to make India free and secure India’s support for
the enthusiastic conduct of the war.

4

én Cowasji Jehangir: He said, I will take the chance.
Mr. N. M. Joshi: As a last measure.

Sir Cowasji Jehangir: Then, let me tell him what 1 think of his taking
a chance.

Mr. N. M. Joghi:.T did not say anything in the sense which my
Honoursble friend means, '

Sir Cowasji Jehangir: I have quoted what he said.
Mr. N. M. Joshi: Sir, . . . ..

Sir Oowasji Jehangir: I am not yielding. I am perfectly in order when
I quoted him, and I am now telling him the consequences of his taking
& chance, I am telling hiitn what that sentiment means.

Mr. N. M. Joshi: You are misrepresenting me. Do it.

Sir Cowasji Jehangir: Now, Sir, there are many other points I would
like to touch upon, but I have given an undertaking to some of my friends
that I will not keep this House much longer. There is just one mate-
rialistic point that I wouid like to refer to. I cannot help thinking that
the policy advocated by rny Honourable friends has no chance of success
for India. It is a materialistic point, there is no sentiment in it. If
the British win and this position continues to the end, surely you are
decreasing all your chances of freedom and our chances of freedom along
with yours. Is it human nature for the people of England,—and it is
the people of England who are the masters, not Government,—to say,
“‘Give all they want, because they opposed us, because they harassed
us and.did all they could not to help us in our time of need”'? If the

Nazis win, what will be our fate? Mogt probably I along with them will
be in concentration camps. ‘

Mr. 8. Batyamurti: No, not you.

Bir Cowasji Jehangir: S‘r, my Honourable friend talked about loyalists,
1 would not have brought it up but for this interruption of his. He said-
that these loyalists will be the first to go and receive Hitler and his
satellites at the Bunder. Loyalists we may be., and I am not ashamed

’
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of admitting it. But let me tell him that the first people that will go
down to the Bunder will be professiomal politicians like himself. We are
pot here as professional politicians; we are here to do our duty by our.
country. It will he the professional politicians who bave nothing else to
do who will be rushing to the Bunder to receive Hitler and his satellites.
But when it comes to go into concentration camps, I believe we ghall
all go together. 'I'herefore, the materialistic poinv is that your choice
is, “‘Heads, they win, tails, we lose’. In either case, we lose all chances
of liberty and independence. Thsat is a materialistic point. I put it for
the consideration of such Honourable Members who desire constantly to
git on the fence. ’

Sir, 1 will support the Bill for three reasons. 1° suppos the’ Bill
because India since the war was declared has been clamouring Tor the
strengthening of our arined forces. We cannot on the very first occasion
‘refuse the sinews of war. I  support the Bill because I
want a saféguard against the butchery of our women and children.
I further support the Bill to prevent a brutal, barbaric and uncivilised form
of Government being established in this country or through the influence
of the Axis Powers or any of their friends.

Sir Syed Raza Ali: Sir, before coming to the main principle of the
Bill which has been discussed threadbare and in all its aspects, so far
as political considerations arise, I will just say a word or two in passing
about the provisions of this measure. The position today is that India’s
trade with countries under German occupation has been interrupted,
thereby causing a considerable loss of revenue to India. We also find
that the general sense of insecurity has led to the whole question of
India’s needs in the matter of defence being revised. Again, we find
fromn. the figures given by the Honourable the Finance Member that
owing to the war conditions there has been a drop of 2} crores under Cus-
toms and Central Excise. I have taken only the main heads. I can cite a
few more heads, but T do not think it is necessary for my purpose. But
the point is that our general revenue has been affected prejudicially on
account of the conditions consequent on the war for the past 14 months.
This is one side'of thé picture: let us see the other side, whether ihe
Governmerit of India hive really discharged their solemn duty which was
laid upon them to make due aund effective preparations for the defence
of this country. Instegd of arguing that point I will just refer to a few
things which have been mentioned by the Honourable the Finance Member
in his speech. If any one wants to have an idea as to what is the state
of India’s preparedness to meet any foreign attack, he will be -able to judge
the entire situation for himself if he were to know that the state of training
that we give to our air pilots in the matter of flying is this. The Govern-
ment, of India, in course of the debate that took place in the last Budget
Session, promised to speed up enlistment of Indians in the air force. Sir,
very grave events, as the House knows, have taken place during the past
six or seven months. I do not think I need go into all that, but in spite
of the fact that Germany has since then overrun most of the countries of
northern and western Europe, the Government of India even today, accord-
ing to' the admission of the Finance Member, have not got a gufficient num-
ber of service aircraft to provide training for the smail number of young
men whom we enlist as airmen. That is the first point. Secondly, the
Honoursble the Finance Member assured us with some gusto, if I mav
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say so, that the position of our réserves will be this that 800 _pzlqts and-
2,000 mechanics will form a reserve for the air forces of India l.f the
Government of Indfa's efforts meet with success. Sir, the population of
India is in the neighbourhood of 400 million. What are the reserves that
the (tovernment of India propose to build up for this pu}‘pose?: Accorq-
ing to the Finance Member, 300 ptlots and 2,000 mechamca. So that, if
conditions in this country were not abnormal, if India were an organ.e
State, if Indians were masters of their own destiny in their h?me-
land, the Bill, as introduced by the Finance Member, would, I believe,
receive, as far ‘as the general principle is concerned, the rgady su'ppor_t of
this. House. Let us see what is taking place i the dominions which have
got full *doininion status or self-government, which really enjoy what is
known by certain sections of this House as independence. In every
dominion, strong, strenucus and persevering efforts are being made to
find money to meet the increased war effort of that country. I can say
about South Africa. Apart from the large sum of money that has been
spent by that country in sending. her troops tc Kenya, and quite aparb
from the expenditure incuired in connection with her sending of several
squadrons to North Africa, that country is not only imposing additional
taxation, but has alco raised a loan of 18 million sterling to meet the
expenditure incurred for war purposes. Now, can we say that conditions
in India are the same as those obtaining in South Africa, or New Zealand,
or Australia, or Canada?

Sir, some people seem to complain that far too much emphasis is
laid on the political issue, and far too little heed is being paid to the
extremely difficult situation arising out of the war exigency. I am noé
one of those who think that we mishandle this Bill if we allow political
considerations of the highest and the foremost importance to guide us
in coming to a decision on its merits. After all, as I just submitted, it
is true that in every Sovereign State—I prefer to use that word to do away
with all ‘possible chances of misunderstanding,—in every Sovereign State,
if there is a war, then the question of war and the question of the expendi-
ture required to meet that war outweight political comsiderations. That
is what is happening in England today: that is what is happening in all
the Sovereign States within the British Commonwealth of Nations. In
India. on the other hand, it is the political issue that over-shadows finan-
cial considerations, and that for a reason which is quite intelligent and
intelligible. We have not gcquired our political emancipation. We m
this country have no voice at all, either in the control of foreign afairs,
or in the control of the war and peace policy of the Government of India.
If our desire, therefore, is to have that power which would enable us to

control the foreign policy of this country and to decide questions of war
and peace, nobody can take us to task for our taking this view. There-
fore, let me repeat that while T have my own views, and my Political -
Party has its own views on the merits of this Bill and on the attitude
which we should adopt towards this Bill, 1 am quite clear that nobody
can blame anv Honourable Member of this House, least of all our Party,
if, in considering the provisions of this Bill. we attach that degree, that
measure of impertance to the main political principles ‘which dominate
every other issue, including the war issue itself. Let me make it quite
clear that, so far as the attitude of the Muslim community and the
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Muslim League is concerned, it is not for me to make an official pro-
nouncement. My Honoursble friend and my Leader, Mr. Jinnah, will, I
believe before the debate comes to an end, make gn authoritative state-
ment on behalf of our Party But so far as I am able to judge things,
so far as I can gauge the political situation todty, let me make it quite
clear that the attitude of the Muslim Puarliamentary Party and the
Muslim community with reference to the war is very different indeed from
the attitude taken up by the Congress. I do not-want to raise controversial
questions, but let our minds be quite clear as to which way we are going
to vote, and what it is that is going to influence us in voting in that parti-
cular manner. I will take oneé or two very importan# things. -

With reference to the Muslim League's attitude towards war, let me
say one thing which is very important indeed: at no stage of the situa-
tion, I mean, during the last fourteen months, have we non-co-operated
with Government in the Government's efforts to prosecute the, war. We
have never non-co-operated. Point No. 2.—We have never at any stage
either offered or thought of offering civil discbedience with a view to
crippling the Government’s effort.  These, after all, are very important
points. The position is really this: here we are a very large commanity
somewhere in the neighbourhood of eighty inillions, if not more as the
next Census will show, which is wrongly known as a minority.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.}

No doubt, in numbers we are inferior to the other community, T mean
the Hindu population; but, after all, eighty millions of people can hardly
be called or thought of as a minority. The situation in this,country is such
that we have to deal with two parties: the two parties, accordng to a pro-
minent Congress Leader—the only two parties that exist in India—I have
in my mind the utterance of Pandit Jawaharlal Nehri in 1937—are the
Government and the Congress. Our misfortune is that we have to deal
on the one hand with the British Government, and, on the other, with
our Congress friends. Let us see how we have been treated by both these
parties. So far as I know, Sir, no doubt we have our relations with both
these parties, and at times we do try, as I believe thése two parties made
some little effort on their part, to co-operate with us, to act in a manner
which will be in the interest of the country and -which will not place either
the Government or the Congress in a position in which either party can take
advantage of us. Yet the fact remains that neither the Congress, aor the
Government,—or shall T put it the other way réund,—neither the Govern-
ment nor the Congréss have ttied to obtain our whole-hearted co-operation.
If I may use a phrase which was very constantly used in the course of the
debate todav, either has béen trying to exploit us. The Government, on
the one hand, want to take as much advantage of us as possible; perbaps
the Congress want to go one better. We, after a careful consideration of
the whole situation, have made up our minds that we shall not walk into
the parlour either of this side or of that. We will maintain our c_ml':!
policy, a policy which will be beneficial to our owr commpmty which,
as T have already pointed out. is not cared for either by the Government
or the Congress.

Now, S8ir, 1"-(16 not went to take up contrq‘\{ersia] qugstions, but if it
will be within. the. secollection of this- House, sthen 1 will say that the
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announcerment made by the Viceroy o the 8th August, 1940, did not meet
many of the points which had been officiaily urged by the Leader of our
Party on the Viceroy and .the Government. Now, that statement, from
our point of view, was % halting, hesitating statement. I ‘must also
acknowledge that some of the deficiencies were made good hy the Secretary
of State for India, Mr. Amery, when he supplemented the Viceroy's
statement by his speech in the House of Commons on the 14th August
this year. Now, it is really sad that one of the most important points
that was concedged to us by Mr. Amery,—the point consisted really of
two things,—the comcession made to us, or shall I say, the removal of
injusti®e that had been threatened to us promised by Mr. Amery, was
not at all' welcome to our Congress friends. I am just trying to show
the extreme difficulty, the delicacy, of our position. We find ourselves
between two wrong doers,—shall I say that we find ourselves between the
devil and’ the deep sea . .

An Honourable Member: Who is the devil, and who is the deep sea?

Syed 8ir Razxa Ali: That I leave to my friend to decide. Mr. Amery
said that in any future Constitution, that is to be framed for India, the
Muslim community will be consulted ; secondly, that the Muslim community
will nat be coerced by any political party. Now, we regard this statement,
containing these two points, as a very important one. It is really sad, Sir,
that these two points gave the greatest amount of offence to our Congress
friends. I am a very careful reader of newspapers. I also read the speeches
of Congress leaders, as also speeches of other leaders in this country very
carefully, and T found that these two points were not only very strongly
resented, but opposed tooth and nail by so many Congress leaders and
every Congress newspaper without any exception. I really cannot remem-
ber any Congress newspaper that did not oppose this portion of Mr, Amery's
statement very vehemently,—I need hardly say, very unjustly from our
point of view. Now, Sir, in this state of things, what can we hope to do?
We find the position very very difficult indeed.

Then, we have our European friends. Well, they make’ speeches from
time to time which leave no doubt as to what is passing in their mind. I
have listened very carefully to the speech of my friend, Mr. Griffiths. We
know that Mr. Griffiths is a man of action. We know that he is not only
an ex-member of the Indian Civil Service, but he had the distinction of
maintaining law and order in the troublesome district of Midnapore. It
is open to Mr. Griffiths to bring forward any argument in support of this
Bill as long as it does not give cause to other parties to suspect that what
the European Group really wants is the old precious thing, namely, the
exploitation of India and Indians. T do not want to be unjust to anybody.
but I would like to quote Mr. Griffiths’ own words. He said in reply to
an interjection: ‘I am proud to be an Imperialist.”” I do not think T
ghould say much about that point except this, that, after all, when state-
ments of this character are made openly in this House, if they cause very
grave offence to Indians, it will make Indians suspect that today they are
humoured because they want their support, and not becaunse the Euro-
peans and Government, care much really for the Indian opinion, but be-
cause they think that their goodwill and their opinion will help them in
the prosecution of the wdr. S8ir, this Imperialism has & most sinister

FB
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meaning behind it. Its associutions are really more than unsavoury.
‘I'herefore, the least that our Europedn friends can do is to endeavour to
persuade this House to agree with them without saying anything which
would make us suspect, that after all the cat is out of the bag. I find there
are only two members of the European Group pre#ent just at present, but
let me tell them that we do not like Imperialism. I do not want to dilate
at any length on this point, but it is really painful to me to find that the
European Group or any member of that Group should consider it necessary
to stoop to arguments of this character in order to promote the interest of
this Bill. ’

Now, we know that a very serious effort is being made to.organize and
strengthen our industries and put them on a firm fooking. “Why
. is this effort being made? Is this effort being made in the
interests of the war, or in the interests of India? Jf this effort is made in
the interests of war, with the ultimate object of enabling India to benefit
by this effort, there is no objection; but if history is to repeat itself, if the
Government are going to treat our industries in the same way as they did
during the last war, namely, a temporary fillip was given to industries
for the time being, that is, as long as the war lasted, and as soon as the
war was over, those industries were treated in a step-motherly fashion,
with the result that most of these industries were throttled. If your object
is really to organise these industries and to establish new  industries,
simply with a view to obtaining victory in the war, we call it exploitation.
You are doing nothing in the interests of India, you are doing something
for your own purpose. On the other hand, if your object is that India
should ultimately benefit, and, after the war is over, due attention and care
should be paid to keep up these industries, then that won’t be exploitation.
What makes me suspicious on this question is a speeck made by a member
of the Eastern®Group Conference before he arrived in Delhi. T believe:
the gentleman is a representative of the important Dominion of Australia.
This gentleman, in one of his speeches before he arrived in Delhi, pointed
out,—in fact, he emphasised,—that it is hardly necessary for the various:
Commonwealth countries to duplicate their efforts, to be ergaged in the
production of anything which is already produced under more favourable
conditions, under better conditions in other Dominions. 8ir, things _h'ke-
that really make us very uneasy. What is the object? Is it the objeet
that no effort should be made in India to embark on the manufacture of
aircraft or ship-building, beeause those industries have already uttmci_sed‘
the atbention of Austrelians, and Australis is already engaged in byildmg
aircraft and ships? So, that is the meaning of exploitation. I will ask
my Honourable friends not to think of it, at least not to make a show of
upholding Imperialism and its virtues on the floor of this House. The
European Group, unfortunately, do pot know Urdu, much less do they
know Urdu poetry. If they did, I would have recited one couplet to them..

An Bonourable Member: Please translate.

Sir Syed Raza Ali: I will translate. I will recite the couplet and them
translate:

« Sher :—

_4 P.M.

W -afa-o jaur ki us waoqt gadr ko. malum,
Jo tu hat yar woh main hun, jo main hun tu A jae.”
“My fiiend, you could only know the respective values of faithfulness and oppres-

sion, i§ we were to change places, namely, if I were you, and vou were me."
G
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Sir, I will not say more on this point,

I ought to be the last man to venture to say anything with reference
1o the attitude of the Congress Party, but I will just notice one thing in
passing. .My Honourable friend, Mr. Gadgil, asked today the Official
Benches and the Europeans to get out of this country, to leave this country.
He may be quite right in his demand, but all I can say is, if he will not
take anyt.hing coming from me amiss, and if he looks upon what | tell him
as coming from one who is as keenly interested in the main issue as he
himself, namely, the treedom of India, I will only say that demands of this
character ,made in the peaceful non-violent atmosphere of this Assembly
hardly tome with a good grace. Perhaps, one Congress Member from
Bombay in any case is acquainted with Persian. May I recite a couplet
from Urfi in connection with this demand?

“ Sher : — )
Urfi agar ba giryah muy hudi wisal,
Bad sal mé tawan ba tamanna giristan,

The translation would be this:

“Oh, Urfi, if I could win the affections of mysweetheart by weeping and crying,
I could have gone on weeping and crying for a hlmdrod years.”

If you want to obtain freedom, you have to rely on yourselves.. There is
no use making such demands.

Sir Cowasji Jehangir: What has that got to do with a sweetheart?

Sir Syed Raza .lli Government are the sweetheart of all of us, is it
not?

Sir Muhammad Yamin Khan: Sweetheart is freedom, that is what he
means.

Sir Syed Raza Ali: I will just say one thing more, and then propose to
wind up my speech. I said something about our treatiment by our Congress
friends. I have said enough so far as our treatment by Government goes.
May I mention only two facts, so far as our Congress friends are concerned,
under this head? %mugh_ has been said on the question of a Constituent
Assembly. According to the Congress, that is the charm, that is the magic,
the magician’s wand which they propose to use. Any ill, any difficulty,
any hardship, any inequality, any disadvantage,—if you have the Consti-
tuent Assembly, that disadvantage goes, that disability is removed. That
is a patent thing which is a cure for all our ills. That is the panacea,
which, if we Indians try to swallow, there would be no inequality, no
trouble, no complaint in India from Peshawar to Cape ‘Comorin, from
Karachi to Chittagong. I entirely fail to see how this poor  Censtituent,
Assembly can solve the main problem, which is the outsta.ndmg problem
of the day, namely, the communal question? T won't aa.y more.
I think, after all, if my Honourable friends take it in the spirit in which
I use the word, to say that the Constituent Assembly is a thing which
would solve most of our problems is a joke the like of which was never
heard before. That is all I can say. The second thing is the offer to
Mr. Jinnah through the Daily 'Herald to form the Cabinet and to make
him the Premier. This, again, is a joke on a par with the previous joke
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really because, after all, the offer was never made ta Mr. Jinnah. Again,
1 will ask my Congress friends to consider this.” Mr. Jinnah was in
politics long before any one of the Congress Benches in this House, I
mean purely Congress Benches, ever entered public lide, and he is not
a man who can be hoodwinked by offers of this chawacter. The Constibu-
tion will be the old Act of 1919. It would remain in force. Mr. Jinnah
will be the Premier, and who will form the Cabinet? BSome will be
Congressmen, others will be Mussalmans and there will be others belong-
ing to other parties.

Sir Muhammad Yamin Khan: How can he be Premier ufider the Act
of 1919? . ..

Sir Syed Raza Ali: By convention. Let us accept it for the mmomeut,
although there are insurmountable. obstacles. We will take the will for
the deed. Mr. Jinnah becoumes the Premier, and, after a month, we find
that Mr. Jinnah is defeated by a vote of my Honourable friends in this
House where they are in a4 majority, and what happens to Mr. Jinnah?
He goes out. Mr. Jinnah will be at the mercy of my Honourable friends.
They want to have a man who would be at their mercy, and he will have
to take their behests and he will have to carry out their commands. That
is the obvious meaning, if it has any meaning at all. That will be the
result of that most generous telegram sent by the Premier of Madras,
for which we, our children and our children’s children will ever be grate-
ful. We are grateful for that outburst of magnanimity shown by that
veteran Madras Premier. He was Premier in Madras for 24 years. May
U know if he ever took into the Cabinet any Muslim Leaguer in Madras?
I am waiting for a reply.

. Mr. Sami Vencatachellam Chetty (Madras: Indian Commerce): Mr,
Yakub Hassan was a member.

8ir Syed Raza Ali: Surelv my Honourable friend must know some-
thing of Muslim politics. 'That is all I can say. What happened to Mr.
Yakub Hassan? He was expelled from the Muslim League. He is dead.
8o, I do not want to say any unkind thing. Surely my Honourable friend
ought to know that. If my friend wants to deal flippantly with my point,
he is welcome to do so, but surely I presume when I adduce serious argu-
ments, it will be seriously listened to and dealt with in a serious spirit.
So, Sir, that is the position. ' _

Now, what are we to do and what should we do? That is the main
question.. 1 have already told you that there is an essential difference
between our attitude and the attitude of the Congress. We have non-
co-operated. In that connection, I will sav that it - was not open to
Muslim Leaguers to join war committees and collect subscriptions or
persuade people to enlist in the Jand, air and naval forces of His Majesty
till the 1st September this year. Now, the Muslim League met at
Bombav to consider that very important question, and the Muslim League
came to the conclusion that having regard to what is being done by the
Muslim community today, that Resolution is operating too harshly.
Therefore. the Working Cominittee of the Muslim League, a little cver
21 months aco. madified that Resolution and left.it open to any Muslim
Leaguer that if he thought that by joining these war comnmittees he

G 2
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would be doing any service, and if he thought that it would be a good
thing to do so, the League said it would be open to any Muslim Leaguer
to Join the war committees. Now, in consequence of that, a large number
of Muslims have joied war committees. I personally s not ashamed
of saying that I have joined the provincial war committee in my own
province. That is my attitude. That is the attitude of so many Muslim
Leaguers. As a matter of fact, that is one of the things that we had to
consider very carefully, namely, what is the position of Mussalmans with
reference to,war. I think my Honourable friends may say that it is a
hopeless pesition, a wrong position. =~ What is the position today? In
twd Muslim provinces, where Muslim ministries are funectioning, they are
helping the Government with men, money and material to carry on the
prosecution of the war. That is the position. In the province of
Assam, I speak subject to correction by my Congress friends. only a few
months ago a motion was tabled by the Premier, who belongs to the
Muslim League and who is the head of a Coalition Cabinet, recommend-
ing that a sum of 50 lakhs of rupees be granted from provineial revenues
for war purposes. My recollection is that the motionr was carried. I
gpeak subject to correction. What is happening in Sind? That, again,
is a Muslim province. There, again, we have a Coalition Cabinet with
a Musljm Premier, and that Cabinet, again, is doimg all it can to
assist the prosecution of the war. So far as the minority provinces are
concerned, I believe the attitude of Muslims is quite clear. They are
helping the Government with money and men, and they are helping the
Government in the supply of things which are essential for the prosecution
of the war. That is the attitude of Muslims as a whole, but the trouble
of my Party in this respect is this. After all, I am a free individual.
If T want to give some money to the British Government, there is nobody
who has a right to stand in my way. H T want to persusde voung men,
who have any regard for me, to enlist in the forces, there is nobody to
take me to task; hut if we cast our vote as a Party in favour of this
Bill, the result will be that we would be compelling all those who come
within the purview of the Bill to pay taxation, whether they like it or
not. That is the difference. Therefore, we have stated very carefully
these considerations. I do know what the attitude of our Party on this
question will be, but the authoritative announcement will be made, as
I said, by our Leader. All the same, let me tell this House and, through
this House, the public outside, that if, at the voting stage, we decided
to abstain from voting and keep neutral. nohody need be surprised. We
do not want really, for reasons I have already stated. to be a party in
this struggle between the Government and the Congress. If we thought
that any of these parties—I am using the words in the sense in which
thay were used by Pandit Jawaharlal Nehru in. 1987,—wag reasonable and
inst and in a mood to come to reasonable terms with us and remove our
st grievance, we would no doubt consider that question very carefully,
But we find that both parties are riding high- horses. Well, the Gov.
ernment are not in a position really to walk outside The long leg grown
for them by their predecessors; red tape is the essential difficulty of all
bureaucracies. That is the main difficultv of the British Government
todav. as it was, T believe, fifteen, twenty or twenty-five vears ago. As
for mv Honourable friends of the Congress. thev want to have our co-
operation,—but on their own terms.—which, T can say, there is no
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chance of their ever having unless they take the entire position into
consideration and unless they are prepared to treat us as their full equals
and partners. But that is our position, Sir. Therefore, if we took this
position, namely, we said that we refused to be draggeﬁ into this ques-
tion, T hope we shall be understood. Tf the Govefhment want to tind
money, well, let the Government try tc secure the co-operation of any
large party in this House. But if the Government are not pre-
pared to do it, if they think they are prepared to carry on
in their own way and to have their own way, let them
have their own way.- On the other hand, if my Congress
triends think that, ‘‘we will carry on’’—well, Pandit Jawaharlal Nehru
once said that Congress is the only political party. because the otHMer
party is the Government— and if they think they can dictate to us and
they can assume the duties of a dictatorship—already there is more than
ome dictator in the Congress,—I won’t, however, go into that—if thev
think that they can assume the duties and functions and the privileges
of dictators, and dictate their own termis to us, let me assure tham that
they will find that they are dashing their heads against a stone wall.
Sir, that is the position. The position is a very very difficult one.
Nobodv wants to frustrate the Government’s efforts in prosecuting the
war. I have already told them what my community is doing to help
the Government, but looking into the position, as T said, if, when the
division was called, we decided to keep in our seats, and if we decided
to vote neither for this side, nor for that, nobody need be surprised or
take us to task.

Lieut.-Oojonel Sir Henry Gidney (Nominated Non-Official): Mr.
President, a humorist once declared that he could {ell a man’s character
by what he eats. I am sure, I shall hate to think that any one of my
friends, Mr. Satyamurti, Mr. Asaf Ali, Guru Sant Singh, or even tho
cnfant terrible, Mr. Abdul Qaiyum from the Frontier, the naughty Pathan
babe, has the temperament of a ‘‘nut’’; for, as we ull know, a nut is, at
times, not only a hard thing to crack, but sometimes most difficult to
understand and to digest. I have listened to the speeches from the
opposite Benches, and the chief characteristic of these speeches is that
there was no commonness of purpose and action in them; and, as for my
friend, Guru Sant Singh, he indulged in so many Bulls that I did not know
which bull he meant—did he mean the two bulls—Mr. Bhulabhaj Desai
and Mr. Jinnah pulling together the cart which the Sikhs would drive?
He knows best what he means and wants. But it was remarkable what a
diversity of views were expressed in the speeches we heard. But when
one comes to think of it, with my friends on the opposite side demanding
freedom of speech, let me assure them that in the Provinces which they
once administered, they would never have allowed such freedom of gpeech.
I look upon Bombay as evidence of that fact. They know t!-]at if they
did not enjoy an immunity in this House, and if they had indulged in
those speeches outside, they would probably have got free board and lodging
at His Majesty’'s expense. 1 was very pleased with the temperate speech
of my friend, Mr. Satvamurti, and, I am sure, hla_temperature’ never rose
above two hundred degrees, for, although it was bitingly sarcastic and very
egotistically hurtful in places, vet it was delivered in » non-provocative
manner, despite his usual indulgence in such hacknzyed phrases ns
“‘tommy rot.’, “‘bunkum’’, etc., etc. ~ But when one listened  to the
bellicose, thunderoue speech delivered by my Honourable friend, the
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chubby-faced Mr. Abdul Qaiyum, the enfant terrible from the Frontier
Province, I thought a bomb had dropped. I was reminded of the naughty
boy who had a hfibit of stealing jam, and his mother who caught him told
him, when he was again tempted to stea]l always to say, ‘‘Get thee behind
me, Satan’’. The boy was again found stealing jam. and when his mother
questioned him, he said, ““Mummy. I did say, ‘get thee behind me, Satan’,
but Satan pushed me into the jam’; and so this enfant terrible. encouraged
by his friends and pushed forward by the cheers of some of his colleagues,
has become so inebriated by the exuberance of his own verbosity, pomposity
ahd knowledge of international politics that I feel sure he has an Iron Cross
apd a Syastika hidden somewhere on his person ready for use on that day—-
in hiscopinion near at hand—when he hopes, as centre forward of a kidnap-
ping team to goosestep as the Hitler of the Frontier. In fact, I should
like to call him Goering, but he is so very boring. But one really cannot
take him seriously. How could one listen to such utter nonsense from =
babe without wanting to spank him? That is what he really deserves.
Anyhow, he is not such a terror outside the House, and that is saying a lot.

But, Sir, what is before this House? A specific Bill has been placed
before us for our sanction for money for defence, and 1 have not heard
one Member on the opposite side utter one word about the financial aspect
of the Bill, except utterances from a platform consisting of two planks
only, viz., ‘‘independence’’ and ‘‘freedom of speech”. Why did the
Congress Party awaken from its sleep and attend this Session? It did not
come here in the interests of the defence of India. It came here in the
interests of ‘‘indepenednce’’ or what they call ‘‘freedom of speech’ or
‘‘true national democracy’’ as opposed to “stark naked Imperialism’’—to
quote my Honourable friend, Mr. Abdnl Qaiyum. Sir, it is crystal clear
that they have only one object in view and the object is this: if they win
in the division, to force the Viceroy to certify this Bill; and after this had
been done, to proclaim, by the process of lip-Hitlerism, to the enemy
countries, particularly to America, which happily now has a better under-
standing of Indian politics, in short a message to the world that ‘‘Govern-
ment did not consult them, Government ignored them and Government
was forcing them to pay money for a war which they refused to join and
that they were beiug bled white",

Sir, 1 claim to be as good a nationalist as any man on the opposite
Benches. I do not claim to be an irrational nationalist; I claim to be a
practical nationalist. I am one who desires India to be put on a good
constitutional basis and on a self-respecting and self-governing basis. I
want India to be on equal terms with the other nations if not of this world,
at least with the other parts of the British Commonwealth of Nations.
This ideal has appeared to me for years as a noble and proper one. I know
I represent a small party in this House but I disagree with the Congress.
members on many points. My friend, Mr. Gadgil, shouted todav: ‘‘Clear
the Europeans and also Anglo-Indians out of India; we don’t want them.'”
Let me tell Mr. Gadgil I shall not go out to please him or Congress, and that
he will have to push me out; and if he ever tried to push me out. I would
like him to have a five round contest with me in the I.obby, and 1 guarantee
to give him the knock-out blow in the first round. T disagree entirely on
the question of independence. No country can afford to be independent
today, and every Member of this House knows that. Even the great
German Nation knows, it cannot live an independent life, and this is the
reason why it is flirting with various nations today, the recent one being
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Russia. 1f we are to get Dominion Status, I cannot understand how we
can be a part of the British Commonwealth of Nations or a comity of
nations, and, at the same time, be independent. These are incompatible
factors., The Congress wants freedom of speech. H®w can this freedom
of speech be allowed when you know that Englapd has her back against
almost the whole of Europe? Then, they want independence. If England
did give India independence, it would not have the life of a day. Nor is
this the time to ask for Dominion Status. As for the freedom of speech,
1 wonder if Congress were in power whether they would allow the same
freedom of speech they have indulged in this House today?

Sir, we have heard the usual catalogue of heinous &harges brought
against the Government. One of the Congress Members evep uttered a
threat of revolt with a hit at mass non-violence. I know the claitns of the
Congress has grown yearly. We.first of all had the Nehru report, then
Dominion Status, then it became a Constituent Assembly and now it is
independence, and till that is granted freedom of speech is demanded. And
why is it that the Congress desires this freedom of speech? It is to dis-
suade people from giving any help in any way to England during the war.
I wonder which Government would allow them to use such freedom of
speech especially an England engaged in a life and death struggle. The
Congress knew that the Viceroy would refuse this demand, but it made
this demand as a means to an end, and, today, we are witnessing what
that end is. I am sorry, Mr. Asaf Ali is not here. Mr. James called him
& Storm Trooper. I would have liked to call him the Congress Himmler
He criticised all the British administrators in India from Lord Clive till to
date, dubbing them a set of thieves. He said that the present inefficient
Government was unworthy of continuing in office. I believe, Mr. Asaf Ali,
for whom I have a high regard, was once employed in the Government of
India. And as I listened to his sensational oration, the dramatic perform-
ance of his head and spectacles, I felt sure that the Government had
deteriorated since he left it. He wants freedom of speech, but let me tell
him that if he had made his speech in another country, say Germany or
Italy, he would have found himself in a concentration camp or instantaneous
death would .have been his fate, six feet under the soil and probably
remembered not as ‘the Unknown Warrior’ but ‘the Free Speech Hero'.
T would tell my friend the political babe from the Frontier who seems to be
absolutely indifferent. whether the British or the Nazi or the Ghazi or the
Fascist Government rule India that I am prepared to bet my last dollar,
if the Nazi Government were to rule in India, he would be the first to run
across the Frontier into Afghanistan in world’s record time with a Nazi
behind him. Or failing this, he would try to spend the res: of his days
in a shelter. It is all very well for him to come to this House and indulge
in an international dissection as to what Turkey,- Egypt, Palestine and
Syria, are doing or will do in their relationship with England. It may
sound very brave.to the outside public, particularly to those very few who
know English in the Frontier, to read that their representative said Turkey
““‘would not touch England with the end of a barge pole’’. Tt is very brave
for him to say that. But he says that England has done nothing for
India. Let me remind the House of a few benefits India owes to British
administrators—the Railway administration one of the best in the world,
the Posts and Telegraphs which gives you your letters so regularly and last
but not least take 'the Engineering Department, its irrigation branch.
Millions of acres of land that were barren and desert a few years ago are
todav converted into fertile fields from which Indians are benefiting. Is
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this not a record of which England can be proud? Will you deny the fact
that we who come from various parts of India are able to sit here and
talk in & common lifgua franca, the English language? This is something
for which you have to thank England. Put your hand on your heart if you
have got one and answer this question: Is not the defence of India, the
security of your hearths and homes your own concern? Put aside, for a
momept, the errors of the Government. Put aside for a moment your
desire for ‘‘independence’’ and ‘‘freedom of speech’’ and concentrate
solely and entirely on the gravity of the present position whith faces the
Empire of which India is an integral part, and ask yourselves honestly and
squargly: Is ‘this the time or the occasion to trot out the past evils and
sho cormngs of Government and for these reasons to non-co-operate? Is it
fair, is it sportemanlike, to refuse to co-operate with England in her hour
of dire need and in: her single-handed endeavour to destroy the horrors of
this brutal Nazism? Would it not be more to ithe credit of Congress to
sink these differences, to come off their pinnacles of sentiment and injured
feelings and to come down to bed roek practica] facts and help the Gov-
ermment in its hour of trouble? BSurely they do not want the future
historian, especially if England should win the war, as it will, to say that,
because they were denied freedom of speech, they refused to help England
to win this war? For, remember it is only those who show the spirit of
service and sacrifice today, will be entitled to share the benefits of the
morrow, when peace comes. ~Surely the protection of their own land, India,
and of their families and houses should not be bargained for from the cheap
platforiu of a quid pro quo co-operation. You say, as Mr. Satyamurti said
in bis speech, that the offer of England to give us Dominion Status after
the war is all ““bunkum”’. In other words, you call the British Parliament,
whe have promised you Dominion Status after the war is over, a pack of
liars. And as “independence’’ after the war and ‘“‘freedom of speech”
today have not been given to you now and at once, you refuse to co-operate;
and incidentally, as we have heard during this debate, if this is refused
you threaten the Government with dire consequences. May I remind the
Congress of the words of their great leader, the revered Mahatma Gandhi,
who said: ‘“Of what use is freedom of speech and action if England fails”’

And I ask that same question to Congress. What have you done? You
have placed the entire responsibility of non-co-operation on the shoulders
of that great man, aged 73, and you have asked him to bear this burden.

It is only his cementing factor that holds you together and you know that
as well as anybody else; you know that-acute divided opinions exist in your
High Command on this very point and you slso know that but for the
magnetic and dynamic personality and inhibitary influence of this great
man, disruption awaits the Congress. Why shut your eyes to this blatant
fact? If this bargaining attitude is to continue and if England wins in
the end, will not England be right if she turns round and says to Congress:

‘since you never trusted me, how can I trust you? and what guarantee
have I that you will co-operate during and after the war’? Nothing can be
built on a spirit of mutusal distrust. Negotiations have gone on for years
between Government, the Congress and the Muslim League. But surely
my Honourable friends must realise the dangers that lie ahead of us and
will they not now again reconsider, and will not the Congress, for the time
being, replace their demand of freedom of speech and independence with
active co-operation with England and help in the defences of India for
which the Honourable the Finarice Member asks for monev? None of us,
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not even the bitterest opponent, can shut our eyes to the actual fact that
war is the central figure in half the vivilised world. Every day brings us
nearer and nearer to the dangers of war. You know what it means to
India if there are reverses for England in the Far st or in the Middle
East. It means that India will be brought neaser the scene of action.
It means no India. Who will deny that Burma is within bombing
distance of Japan. This means that the enemy is at our very doors. This
position is enhanced, this danger is made greaster by the gyrations of
Russia today. Yet the Congress, consisting as it does of the best brains in
India, still wish to bargain for their help and co-operation. Its one desire
at present seems to be to drive England to a position, mote perilous than
it is today and then to force or stampede England to agree’ tq the 8
it demands. May I remind the Congress, in the words of that great Pri
Minister of England, Mr. Churchill, that, if England were conquered, the
theatres of war for the defence of the British Empire will move from
possession to possession, from sea to sea and who will deny that India
muay yet one day be the great and central theaire of war against the
Western powers. If the Congress refuses to share the responsibility of
financing the country to prepare iteelf in its defences, I ask, when the
day of reckoning comes and they stand before the tribunal in the near
future, when peace is declared and they are asked to prove what right
they have for the claims they: make today of independence or even of
Dominion Status, what answer will they give and what will they deserve
and get? I ask them seriously to consider this matter.

I am prepared to agree with the Congress and with other speakers in
this debate who have pointed out certain defects of our present day govern-
ment, the sins of omission and comimission which the Government of
India have perpetrated, but no Government can be perfect. The Anglo-
Indian community have their own complaints against this Government.
You may not know it. My own community has, at times, been treated
very badly. We can never forget the time when Lord Valentia doubted
the loyalty of the community and fearing a second Santiago wrote to the
Board of Directors in England denying us any positions in the army, civil
or naval forces of the Crown. When the call came during the Mutiny,
we came back to the Flag to a man. What have we given? We have
given, in the words of Mr. Churchill, our blood, our sweat, our tears and
our toil. But what have we got in return? While we are grateful for
enlistment into army departments we have been refused an Anglo-Indian
unit or Battery of artillery or even a mechanised unit. In short, we are
still used by Government as its sacrifice on India’s political expediency
and we feel very bitter against this Imperialism. Let me forget these
today. We have our complaints and grievances, but this is not ‘the time
to talk about them. We have determined to sink them for the time being.
Today ‘is the day when we should unitedly drown our grievances and
answer the call of the Mother country, to come forward and help the Gov-
ernment. It is very easy to be arm-chair critics, it is very easy to rake
up the dead past and accuse the Government. This will do no good either
to India or to us. Does the Congress realise what is happening in .
England today? Since the last war and the signing ' of the Treaty qi
Versailles, does the Congress know how England has suffered? Does it
know how her people are daily facing death? England has suffered from
the inefficiencies and the deception of its governments and ite Ministers.
One after the other, its Ministers assured the British public tha.i_s every-
where, the British army and the navy and air force were on a parity with
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the enemy countries and there was no cause for anxiety. Minister after
Minister, Cabinet after Cabinet refused to listen to the prophetic words
of warning of Mr. Winston Churchill who was anethema to all of them
and England was left i a sense of pseudo-security, but when the war
kroke out, the hollowness, the unpreparedness was exposed and the naked
truth was laid bare. Don’t you think the English people had every right
indeed more than you—to stand up in open revolt and call for redress
from those Prime Ministers and Cabinets also who were responsible for
her plight when war broke out last September. The English people realised
they were badly treated in the past and they were let down but they also
realiged that if they raked up the past, they would not only weaken the
present but they would blur the future. No, Sir, every English man.
woman and child made up their minds to defend their country. The
Labour Opposition—the backbone of England—such as you are occupying
in this House today, the Labour Party which had greater grievances with
the British Government than you have today with the Government of
India agreed to sink their differences and formed a Coalition government.
With what result? Daily and daily England’s power increased, daily and
daily her air power and navy increased, as also the Royal Air Force, every
man of which Force I look upon as a national hero, with the result that,
today, even you will have to admit that Germany has been defeated im
its air attacks in England. That is what the English people have suffered
and here they have won the greatest air battle in the world and upset
Hitler’s plans of conquering England and the world. They did not whine.
they did not ask for independence, or freedom of speech. No, they
buried their differences.

I ask my Honourable friends of the Congress Party to show that they
too do possess the same ideals and realities which the English possess anc
that they too are prepared to sink their differences and-rise to the occasion.
Surely this is not the time to cry over spilt milk. It is idle if you think
that India is immune to attack or it will be spared by any of the enemy
countries.  For arguments sake, if India were given independence and
separation meant the withdrawal of the British garrison and the guardians
of the sea, the Navy, then will any one in this House deny that it would
only be a question of whether the new invader would come from the West
or the North or the East. What chance would the Indian people have.
and even the valourous Frontier Babe, the enfant terrible, Mr. Abdul
Qaiyum, have, to withstand the onslaughts of modern mechanised warfare
on land, air and by sea by using the bare and useless weapons of ‘patriotism”
and ‘valour’ or even of ‘non-violence’ such as seem to be the sole weapons
of the Congress party today?

. T do beg of my Honourable friends opposite to put aside the question of
their injured prestige for the moment, because the continuation of such ar
attitude is only stirring up difficulties, and I make bold to say that, in
some ways it has antagonised the Muslims, it is alienating the Princes and
it is making the minorities suspicious, apart from the fact that it is injuring
and threatening the security of the British Empire. Surely if your purpose
is not to act but only to possess this unusual claim for freedom of speech,
of what use is it except to satisfy a feeling of pique and injured sentiment?
What use is it to the Congress or to the Empire to keep alive an pmbittered
controversy of past years? In doing se you cannot strengthen your hands;
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you can only strengthen the hands of the aggressive dictators and imperil
victory for England. -

I sympathise, as I said before, with the views held by some of the
Members and the grievances they have mentipned against Government—
I agree that controversy at the proper time is wholesome; and politicians
should have definite principles and they should be entitled to hold those-
principles strongly, to express them freely and to tight for them tenaciously..
By all means demand sufficient machinery to scrutinise the expenditure on
war so a5 to ensure no waste of money. That is the right of the House.
I also agree that we should minimise the letting in of foreign capita] under:
the guise of war efforts, and wherever practicable, Indis’ should,be given
the first opportunity of supplying it. But today we are all facing a common.
danger, common to England and India—indeed the whole Empire when al
ideals and grievances must be submerged and suspended. The need for
national unity is paramount and is called for urgently. When imminent
peril hung over Great Britain its various parts joined together to fight. If
they had not done so England would have been lost today. Surely the
Congress leaders, after such a long and continuous agitation, must realise
that the same duty is paramount with them and they must perform it now
and not in terms of bargained co-operation. Why carry on a controversy
which will continue the deadlock that exists today.

If there is a will for a settlement, a settlement there would surely be
and the present crisis in the world's history demands it. = Remember,
“Yesterday is dead, forget it. Today is here, use it. Tomorrow may
never come’’. Two wrongs never made a right. The position of the
Congress is very different from any of the political organisation except,
perhaps, the Muslim League. The Congress has a hoary tradition behind it.
If properly administered it enshrines in its bosom the future of India. At
times it has rendered great service to India. I ask every Member sitting on
the opposite Benches who has come here with the sole purpose of rejecting
this Bill: is the India, which they and we envisage, to be democratic in
the true sense of the term, or is it to be only a battle ground for contending
and warring factions, paving the way for dictatorship, be they betiween
government and the people or be they between Muslims and Hindus? T ask
every Muslim friend of mine and every Congressman to answer this in his
personal conduct and by his vote on this Bill. May be my appeal will fall on
deaf ears, I hope mot. After all each one of us is anxious to lead India
towards the goal of Dominion Status. There is no use erying. ‘‘“We Jdo
not trust England and therefore we will not help her in the defences of
India; let England first of all give us what we want and then we will co-
operate’’.  May I, in reply, add: Remember, mistrust, sven a vestige of it,
engenders mistrust, while trust has the opposite effect. Cannot the Congress
trust England the same as England is prepared to trust the Congress?
Cannot the Congress, as sons of this great sub-continent of Ir_tdm, realls_e
the sacrosanctity of the duty they owe to the shores and frontiers of their
own country, to their homes and families, and, for the time being sink all
political differences and whole-heartedly join the Government? 1 know,
Sir, what my Honourable friends on the opposite Benches, and they will
pardon me if I call them a “‘conquered race'’, bave, at times, s’uﬁered.
No one knows better than I do how thev have snffered and how just are
some of their complaints. No one is more sorry for the imprisonment of
PandityJawaharlal Nehru than I am. I am truly sorry that he should hafe
been given such a long term of imprisonment. But let us come dewn fo
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tin tacks and face each other as man to man. I ask you on the Treasury
Benches and you the Cqngress on the Opposition Benches to face each other
-88 men to men. You—the Government—blame the Congress for wilful
-opposition and I join you fh that charge for it is quite true, but are you
-altogether blameless? Are you so perfect in all you do—are you so infallible
that no one could or should find fault with you? I bhougg? this was the
prerogative of the Congress. If you think you are infallible let me tell you
‘that your mirrors are astigmatic and your vision distorted. If you say to
‘the Congress ‘‘Yoy are our enemies in the present struggle”, I readily say
with you “Yes™ ; but are you the Government—not your own enemies to a
certain ¢ktent? For nearly two centuries you have paid inore attention to
Four “‘vested interests” or what Congress and your detractors call ‘‘Impe-
rialism™ or what I would prefer to call your ‘‘untouchability’’ than to the
industrial development of India to make her self-supporting. You have
-discouraged, with the convenient excuses of ‘‘uneconomical’’ and ‘‘unneces-
sary’’, any advancement made in the major industries of India with the
result that India, though it has its raw materials, is still compelled, in the
interests of your Imperialism, to send them to England, later to be returned
.as finished articles for use in India. You have demanded an Imperialistic
‘hall-mark for degrees in the various sciences and Government employment.
You compel our lads to go to Europe and spend thousands of rupees to
‘receive an education to enable them to come back to their own country to
‘practise it. You refuse to recognise the quslity of Indian degrees. In short,
you believe that the Almighty when He distributed grey cerebral cells, had
given it in plenty to the West and very sparingly to the East. As a result
you have indulged in invidious distinctions leading to the development of
-superiority and inferiority complexes. Take the unfair distribution of civil
‘posts to Indian and European I. M. 8. officers. But let me come nearer
home—the present war. For years we have been erying out for opportunities
‘to build our own military needs in India, and also our locomotives. But,
_year after year we have been refused this as being either unnecessary or
uneconomical. What is the resulty? We see it in India today at every
turn in our lives anxious as we are to help our King and country in this war.
We see an India unable to supply us with our military needs. We find
India with a plentiful supply of both officers and men as good ss any in the
world, ready to serve and patiently waiting to do their bit, but we ;hm'e no
‘means of adequately equipping them to meet a modernised army—no
.artillery. no aeropianes, no tanks, no steamers, no navy, and we have the
.enemy knocking at our very shores and frontiers. For years we were not
.considered fit to be officers, either in the army, air or navy. But today,
with England with her back against the wall, fighting an unequal fight
.alone, unable to spare a single plane or cannon, you suddenly distover that
India ecan supply suitable officers and men and many classes whom you
.once dubbed as ‘‘non-martial”’ you find today are suitable for the army.
But from where are you going to equip them—these fine specimens of
manhood are hungry, are thirsty to help England, but cannot; and I cmmqf.
-gee how they will be able to do so for at lea_st gnothe_r 12 or 15 months, if
not longer.  This is what you have done in the bigotry of your vested
‘interests—your untouchability to the industrial ruin of' India, shorn_, as she
finds herself of most major industries which are atill. the perquisites of
England and Europe.

Mr. President (The Honourable Sir Abdul Rahim): It is five p’clock

S5rx. now. How long does the Honourable Member want tc eqhtinue ?
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Lieut.-Colonel Sir Henry G-idney I think about ten minutes, Sir.

Mr. President (The Honaurahle Sir Abdur R fllnm) The Honourable
Aember can resume his speech tomorrow.

STATEMENT OF BUSINESS.

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House):
Sir. the last date on which you have hitherto directed the Assembly to
meet for the transaction of official business is Thursday*in this week. If,
as is hoped, the Honourable the Finance Member’s motiodl for refagence of
the Excess Profits Tax (Amendment) Bill to Select Committee is reached on
W ednesday ot Thursday, it is proposed to specify Monday next as the date
by which the Committee will be instructed to report. I would, therefore.
request you, Sir, to direct a meeting to be held for the transaction of official
business on that day. I should explain in this connection that it is im-
portant that the Bill should become law this Session inasmuch as it
affects assessments which must be made before the House next meets.
The effect, I may add, on assessments will, to a preponderating extent, be
in the interests of the assessees. If the Bill is to be passed during thise
Session, further meetings will become necessary, but for the present I
confine “myself to asking you to direct a meeting to be held on Monday
next. I would add that the only remaining business for the Session, not
included in the current list, is the discussion of the report of the Public
Accounts Committee and possibly the consideration and passing of a Bill
(not yet introduced) to make provision in connection with the coffee
industry.

Mr. President (The Honourable Sir Abdur Rahim): I fix Monday the:
25th November for official business.

The Assembly then adjourned till Eleven of the Clock on Tuesdayv. the
19th November, 1940.
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